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LEGISLATIVE ASSEMBLY.

Monday, 4th March, 1929.

--The Aesembly meb in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

MEMBERS SWORN:

The Honourable Sir ijendfn T.al Mitter, Kt."(L'aw Member):

Mr. Panambur Raghavendra Rau, M.L.A. (Financial Commissioner,
Railways); and

Mr. Hattiangadi Shankar Rawy. M.L.A . (Finance Department:
Nominated Official).

QUESTIONS AND ANSWERS.

IRREGULAR ARTICLES OF ASSOCIATION OoF THE EaAsT Inp1a CorTOoN
AssoctaTiON, BoMBaAY.

833, *Mr. Siddheshwar Prasad 8inha: (a) Are Government aware of the
registration of a joint stock company called the East India Cotton Asso-
ciation, Limited, registered as a limited liability guarantee company, and
having ity registered office in Bombay ?

(b) Does Article 4 of the last amended Articles of Association of the
said Company provide that ‘‘the regulations contained in Table A of the
First Bchedule, and in form B of the Third Schedule, of the Indian Com-
panies Act, 1918, shall not apply to the said Association’'?

The Honourable 8Bir George Rainy: With yvour permission, Sir, T shall
answer questions Nos. 833 and 884 together.

The anrwer to part (a) of question No. 888 is in the affirmative. As
regards the rest, the Local Government has been asked to report.
{
Action oF TRE REGISTRAR OF COMPANIES RBGARDING THE ARTICLES OF
ASS0CTATION OF THE EAST INDIA COTTON ASSOCTATION,

1834. *Mr. Siddheshwar Prasad Binha: (o) Is it a fact that 148 mem-
bers of the East India Cotton Association, Limited, wanted to consider
and revise certnin bye-laws, and with that object, sent in a requisition to
the Company, but were not given an opportunity, although they formed
nearly 40 per cent. of the total membership of the said Association?

t+ For answer to this question, se¢ answer to question No, 833.

( 1409 ) A
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(b) Is it a fact that the attorneys for the said requisitionists, by -their
letter dated the 3rd July, requested the Registrar of Companies, Bombay,
to call upon the Company to render him an explagation, if any, for engraft-
ing such alleged definitioks and artioles, which werd contrary to all law?

(c) Will Government be pleased to state if the said Registrar did take
any and, if so, what, action on the said subject?

(d) If the reply to (c) be in the negative, what were his reasons for not
doing so?

(6) Will Government be pleased to lay on the table of the House the
correspondence that might have passed between the 148 members and the
attorneys of the East India Cotton Association and the Registrar of Com-
panies, Bombay, on the subject?

CONFLIOTING INTERPRETATIONS OF SECTION 103 OF THE INDIAN COM PANIES’
AcT.

835. *Mr, Biddheshwar Prasad Sinha: Have Government received any
representation on the subject of section 108 of the Indian Companies Act
and the anomaly created by the conflicting interpretations that are being
put upon the said section?

The Honourable Sir George Rainy: Yes.

APPOINTMENT OF A REGISTRAR (FENRRAL FOR INDIA.

836. *Mr. Siddheshwar Prasad Sinha: [s it a fact that Government
propose to appoint a Registrar General for India for the purposes of
deciding questions arising on the company law?

The Honourable Sir George Rainy: No.

AMENDMENT OF THE INp1aN CoMPANIES' ACT. . .
837. *Mr. Siddheshwar Prasad Sinha: Is it the intention of Govern-
ment to amend the Indian Companies Act so as to bring it into line
with the amended Companies Consolidation Act of England, with such
necessary changes as might be suitable for India?

The Honourahle Sir George Ralny: 1 would refer the Honourable Memn-
ber to the answer. to Mr. Vidva -Bagar Pandyn's question No. 418 of the
6th February, 1929. S

WITHDRAWAL OF LICENCE OF LALA LucHE! RaM FOR SELLING SWEETS AT
Hapur Rarnnway STATION.

838. *Maulvi Muhammad Yakub: (a) Will Government be pleased to
state how long Lala Luchhi Ram had the licence for selling Indian sweets
on the Hapur Railway Station (Enst Indian Railway) on the Delhi-Morada-
bad line?

(b) Was ever any complaint made sbout his work before December,
1928, and was flee licencee ever given any warning about his work?

(c) Has the licence of this licencee of many years’ standing been
withdrawn without any previous complaint against his work, and without
giving him an opportunity to remove any defect that may have been recently
found in his. work? If so, for what reason?

(d) Did the Station Master of Hapur certify his work as satisfactory on
the 6th February, 18997 : '
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(¢) Are Government prepared to ask the Railway Board to direct the
Divisional Superintendent, Moradabad, through the Agent of the East
Indian Railway, to inquire into this matter and reconsider the order served
on Lala Luchhi Ram on the 1st January, 19297 %

Mr, P. B. Rau: A copy of the Honourable Member's question will be
sent to the Agent of the East Indian Railway for such action as he may
think to be needed. Government are not aware of the facts, and the
‘matter is one for the local railway authorities to settle.

STAFF OF THE MEDAL SECTION OF THE ARMY DEPARTMENT.

889. *Mr. 8. 0. Mitra: Will Government be pleased to furnish an up
to date list of the men of the Meda! Section of the Army Department who
were discharged on account of reduction of the staff from time to time,
-and also of those who have been retained in service, stating the qualifica:
tions and period of service in each case?

Mr. G. M. Young: Government are not in possession of the informa-
tion required by the Honourable Member. The men of the Medal Sec-
tion, who Have been discharged from time to time on the reduction of
staff, were all employed on apurely temporary bagis, in order to cope
with the extra work involved by the distribution of medals during the first
]f:aw vears after the Great- War. No record of their qualifications has heon

ept. :

EMPLOYMENT AS A Rbmnn Ci.nax oF Mr. B. GANGULI, AN EMPLOYEE
IN THE INDUSTRIAL SECTION OF THE MEDAL SECTION OF .THE ARMY
DEPARTMENT. : '

840. *Mr. 8. 0. Mitra: (a) Is it a fact that, in Noveinber, .1026,4one
Mr. B. Ganguli was taken in the industrial staff of the Medal Bection as
a clerk on Rs. 50 and was allowed to officiate in a vacancy in the main
section on Rs. 75 as a routine clerk for four months? If so, on what
grounds ? b :

(b) Is it a fact that, owing to a reduction of the staff of the Medal
Section in 1927, the services of Mr. Ganguli were again transferred to the
industrial section on Rs. 50? S

(¢) Ts it a fact that, while he was so taken in the industrial staff, he
had to do the work of a routine clerk in the general section, as assistant
register-keeper? ' .
 (d) Is it  general practice in the Medal Bection that the men of the
industrial sub-section are comipelled to do.the work of routine clerks,
namely, typist, indexing clerk, register-keeper, etc., in the mmin section?

(¢) What Lenefit do the clerks get in such cases? Will Government
be pleased to explain? o

Mr. G. l[ Young: (2) The reply to the first pa:‘t of the question is in
the affirmative. The reason was that no passed candidate was avoilable.
(b) Yes.

(e) A p'aft of his‘ wofk was in the industrial section; and a part in the
general section. His work in both sections was purely routine.

(d) No. S

{¢) Does not arige, ~

A2
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DiscrarGE OF CERTATN EMPLOYEKS OF THE MEgepaAL SECTION, ARMY
o DxpPARTMENT.

841. *Mr. 8. 0. Mitra: (a) Is it a fact that the services of one Mr.
B. Banerjee, who was brought from Calcutta as puncher in the industrial
staff of the Medal Bection on Rs. 50, were dispensed with in preference to
those of Mr. 8. Chatterjee, a local recruit? If so, why? '

(b) Is it a faot that the services of one Mr. Sailendra Nath Das were
dispensed with in March last? Did he serve Government in the Medal
Section for nearly 10 years? Why was he thrown out in the last reduction,
instead of the junior-most man in the section?

(c) Is it a fact that both Mr. Das and Mr. Ganguli represented their
onses to the Establishment Officer and prayed for some appointment?
Did the authorities earnestly try to help these men in any way? If not,
why not?

(d) Is it & fact that the Controller of War Accounts apd Deputy Con-
troller of Currency provided for even those men who served only for one
year and whose services were not required by them in other Government
offices? Did Government teke similar aotion in the case of the Medal
Bection men? ' It not, why not?

(¢) Is it a fact that the authorities contemplate another reduaction
within a few months? Is there any scheme to provide for the men who
will come under reduction thie time? If not, do Government proposs to
provide for the men by securing them some post in #ny of the Government
offices in British India?

Mr. G. M. Young: (a) The answer is in the negative. The duties of
the two persons mentioned were entirely different, one being a puncher
and the other a routine clerk. The latter portion of the question does not
arise.

(b) The reply to the first two parts of the question is in the affirmative.
The clerk whose name is mentioned by the Honourable Member was dis-
charged, because he was the least efficient of the temporary clerks re-
maining in the section.

(¢) The answers to the first and second parts are in the affirmative.

These men’s applications for emplovment in other departments were duly
forwarded for consideration. All these temporary employees in the
Medal Section, however, knew, at the time of undertaking employment,
that their services weré temparary and liable to be dispensed with at any
time on reduction of establishment, also that the establishment was
bound to be reduced as soon as the medal distribution work Legan to
deereasc. The last part of this question does not arise.
.- (d) Some of the clerks in the Office of the Controller of War Accounts,
who camne under reduction, were absorbed in the cadre of the Military
Accountant Ceneral, which was heing increased at that time. No cierk
with less than one year's service was provided for in other Government
offices by the Deputy Controller of Currency, Northern India, on the
abolition of his office.

Therc was no opportunity of providing the retrenched clerks of the
Mednl Section with further employment under the Army Department.
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three temporary hands left in the Section, and
next August. Government cannot guarantee
will do what they ean to
ake for posts [or which

{¢) There are now only
<they will be discharged
them further employvment in other offices. hut
help them in such applications as they may m

‘they are qualified.

ALLOWANCE PAID TO THE SUPERINTENDENT, MEDAL SECTION, ARMY
DEPARTMENT, FOR SUPERVISION OF THE INDUSTRIAL STAFYF,

842, *Mr. 8. O. Mitra: (a) Does the post of Superintendent, Medal
Section, carry an additional allowance of Rs. 80 for supervision of the
industrial staff attached to the Medal Section?

(b) What is the strength of the industrial sub-section?

(c) In what manner is the work of the industrial staff supervised ?
“What is the reason for the special allowance?

Mr. G. M. Young: (a) There is no Superintendent in the Medal Sec-
tion. The assistant in charge draws an allowance of Rs. 80 a month for
supervising and checking inseriptions on medals.

(b) There is no longer a separate industrial sub-section: but thre¢ men,
including the assistant-in-charge, are employed. on the work of inecribing
-and checking medals.

(¢) In the usual mammer and with great efficiency, which is the reason
for the allowance.

PETITIONS ALLBGING WRONGFUL DISMISSAL ¥ROM THE EMPLOYEES OF
THE (ROVERNMENT OF INDIA PRESS AND THE PosTAL WORKSHOPS,

ALIGARH.

843. *Mr, 8. 0. Mitra: Will Government be pleased to state if it is a
fact, that a large number of petitions, complaining against wrongful dis-
missals, reductions in pay, fines and supersessions in the Government of
India Press and Postal Workshops, Aligarh, have been made to the Govern-
ment, Controller of Printing and Stationerv. and to the Director-General,
Posts and Telegraphs, since the appointment of Mr. Aylmer as Officer in
charge of the two establishments? If so, were the cases decided on their
merits, or summarily rejected?

The Honourable Sir Bhupendra Nath Mitra: No such petition has been
submitted to the Director General, Posts and Telegraphs, since the appoint-
ment of Mr. Aylmer as the Manager of the Government of India Press,
Aligarh, in July, 1926. Only five petitions were received by the Controller
of Printing and Stationery, of which three were addressed to Government.
All such cases are carefullv considered on their merits.

ALLEGED PRIVATE USeE oF (GOVERNMENT PROPERTY AND MATERIALS
BY THE ASSISTANT MawNAGER AND HEAD CLERK OF THE GOVERN-
MENT OF INDIA PRESS, ALIGARH.

‘844, *Mr. 8. 0. Mitra: (o) Is it a fact that Government property such
a8 teak wood and other material is used in the Government of India Press,
Aligarh, for preparing furniture and other household articles for the private
use of the Assistant Manager and Head Clerk?
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. (b) Is it & faot that in May, 1927, carpenter Bobha Ram reported to
the Manager, Aligarn Press, regarding the theft of some teak wood which:
vas in hig charge?

(¢) Is it & fact that it was subsequently discovered that the missing
teak wood was taken by the Assistant Manager to his bungalow for pre.
paring a table for his private use?

(d) Is it & fact that carpenter Sobha Ram was abused and kioked by
the Assistant Manager, because the former reported the loss of: ('ostl\ wood
to the Manager?

(e) Isit & fact that the Manager, without investigating the mattl.r of the
missing teak wood, reduced tho pay of the carpenter by Re. 5 per mnensemn
and ordered that the reduction should stand unless the carpenter withdrew
his report against the Assistant Manager?

The Honourable Sir Bhupendra Nath Mitra: (a) No.

(b) Yes.

(¢) No. Some sesham wood, which was the private property of the
Asgirtant Manager, was removed by him to his bungalow.
~ (d) No.

(¢) The Manager reduced the pay of the carpenter by Rs. 6 after he
had made a full investigation into the matter.

DisMISSAL oF SoBHA RAM, A CARPENTER, WHO ALLEGED THEFT OF GOVERN-
MENT PROPERTY BY THE ASSISTANT MANAGER, GOVERNMENT OF INDIA
PRESS, ALIGARM.

845. *Mr. 8. 0. Mitra: (a) Is it a fact that Sobha Ram appealed to the
Controller of Printing and Stationery (Mr. E. E. Coombs) for the restoration
of his pay, but the Controller, instead of restoring the man’s pay, dismissed
him from the service without proper inquiry?

(b) Is it a fact that the Manager, Government of India Press, Aligarh,
in his order dated the 26th May, 1928, admitted that the wood in question
was removed from the Mechanioal Branch of the Press, but held that the
wood was the property of the Assistant Manager? If so, will Government
be pleased to state how the private wood of the Assistant Manager found
its way into the Mechanical Branch?

(¢) Is it a fact that great discontent prevails among the workmen of the
Aligarh Press owing to the dismissal of the carpenter?

The Honourable 8S8ir Bhupendra Nath Mitra: (a) The answer to the
first part is in the affirmative, but ae the carpenter persisted in making
allegations against the Assistant Manager, which the former could not
substantiate, proceedings for his dismissal were drawn up by the Manager
with the approval of the Controller of Printing.

(b) Yes; the Assistant Manager, who sent some wood to be cut up in
the Mechanical Branch, has been warned not to get such private work done
in the Press premises in future.

(r) Goveriment have received no representation to this. effect.
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ALLEGATIONS AGATNST THE ASSISTANT MANAGER, GOVERNMENT OF INDTA
PRESS, ALIGARH.

846, *Mr. 8. 0. Mitra: (a) Is it & fact that the Assistant Manager,
Aligarh Press, slapped and kicked Kumar Bein, machine coolie, and that
the said coplie reported the matter by telegram' to the Controller? If so,
what action has been taken by that officer in the matter?

(b) Is it a fact that the Assistant Manager is in the habit of using
physical violence against the ‘workmen  and nbusing them? If so; do
Government propose to take disciplinary actior uagainst the Assistant
Manager? '

The Honourable 8ir Bhupendra Nath Mitra: With your permission,
Sir, 1 propose to answer questions Nos. 846 and 847 together. Inquiries
are being made and the result will be communicated to the Honourable

Member in due course.

ALLEGED PRIVATE USE OF GOVERNMENT MATERIALS AND LABOUR BY THE
ASSISTART MANAGER AND HEAD CLERK, GOVERNMENT PrESSE, ALIGARH,

1847. *Mr. §..0. Mitra: (a) Is it a fact that one ice-creasn g WS
manufactured in the Mechanical Branch of the Aligarh Prees for private
use of the Assistant Manager, and that the fact was reported by telegram to
the Controller, Printing and Stationery, by Jiwa Ram, hand-pressman?

(b) Is it a fact that & machine for preparing Simayan was also prepared
in the Mechanical Branch for the use of the Head Clerk, Aligarh Press?

(c) If the answers to parts (a) and (b) are in the affirmative, will Govern-
En%nt be pleased to state to which head the cost of labour and materials was
ebited '

REDUCTION OF SCALES OF PAY 0oF THE CLERICAL ESTABLISHMENT, ALIGARH
PrEss.

848, *Mr. 8. 0. Mitra: Is it a fact that certain proposals regarding reduc-
tion in the maximum scales of the clerical establishment of the Aligarh
Press have been made to Government by the Managert! If so, what is
the reason for reducing the future maximum and limiting the prospects
cf the clerical staff?

The Honourable Sir Bhupendra Nath Mitra: Proposals for the re-
organisation of the establishment of the Aligarh Press have been received
from the Controller of Printing and Stationery and are still under the
consideration of Government. No decision as to the rates of pay has yet
been reached.

Cask or¥ TowN InspEcTORS OF PosT OFFICES. BOMBAY AND UUNITED PRO-
VINCES CTRCLES.

849, *Mr. Rafl Ahmad Kidwai: (a) Was the attention of Government
drawn to the editorial comment of the Amrita Bazar Pafrika, _in its issue

dated the 28rd December, 19287 '

- t+ For answer to this question, sce answer to question No. 846.
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(b) Are the facts stated therein substantially' correct? If so, were Gov-
ernment pleased to make an inquiry into the case of the Postal Town Ins-
pectors of the Bombay and United Provinces Uireles who have not yet
been restored to their substantive posts of Town Inspectors?

(¢) Is it & fact, as published in the above issue of the paper, that five
orders were issued from August, 1927 to October, 1928 relating to the Town
Inspectors attached to first class head offices?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The facts were substantially as stated. Tt is hoped, however. that
the position has been set right by the orders contained in Government
letter No. 14-P. T. K., dated the 2nd October, 1928, a copy of which was
laid on the table of the House in reply to Khan Bahadur Sarfaraz Hussain
Khan's unstarred questions Nos. 98 and 183 on the 28th Janusry, 1929.

(¢) Yes, but it is hoped that the matter has now been settled by the
issue of the orders of October, 1928, referred to by me.

Town INsPECTORS OF PosT OFFICES REMOVED FROM THEIR SUBSTANTIVE
PoSTS AND RESTORED UNDER RnanT_ ORDERS.
850. *Mr. Rafl Ahmad Kidwal: Will Government *be pleased to
furnish the following information postal circle by circle in India:

(a) Total number of Town Inspectors attached to the lst cluss head
offices who were not removed from their substantive posts
after 1st September, 19277

(b) Total of Town Inspectors who  were displaced from
" their substantive appointments after 1st September, 19277

(¢) Total number of displaced Town Inspectors, head office by head
office, who have been restored to their substantive posts of
postal Town Inspectors after the issue of Government order
dated 2nd October, 1928 and Director.General's order dated
15th October, 1928, relating to the Town Inspectors?

Mr. H. A. S8ams: With your permission, 8ir,-T shall take cuestions
Nos. 850, 851 and-852 together.

The information is being collected and will be supplied to the Honour-
able Member in due course.

RESTORATION OF CERTATN PosTAT, TOWN INSPECTORS TO THETR SUBSTANTIVRE
APPOINTMRNTS. :

+851. *Mr. Rafi Ahmad Kidwal: Is it a fact that all the displaced
postal Town Inspeotors attached to the first class head offices in the Burma,
Bengal and Assam Circles and the Sind and Baluchistan Circle, have been
restored to their substantive appointments?

NUMBER OF VACANCIES IN THE LOWEST SELECTION GRADE OF THE
BoMBAY AND UNTTED PROVINORS POSTAL CIRCLES.
+852. *Mr. Rafi Ahmad Kidwal: (a) Will Government be pleased to
state the total number of vacancies in the lowest selestion grade of
Rs. 160—350 that occurred since October, 1828 in the Bombay and United
Provinces Postal Circles respectively ?

t Fer anawer to this question, see answer to question No. 850
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(b) Will Government be pleased to state how many of the displaced
Town Inspectors were restored to their posts in the Bombay and United
Provinces Circles by transferring the newly appointed Town Inspectors in
the available vacancies in the lowest selection grade?

PAYMENT To RaAr SAHIR Ratax LaL, HEADMASTER, GOVERNMENT HIGH
Scuool, DELHI, 0¥ AN HONORARTUM FOR SUPERVISING EXAMINATIONS,

858. *Maunlvi Muhammad Yakub: (¢) Will Government be pleased to
state the names of the examinations supervised by Rai Bahib Ratan Lal,
Head Master, Government High School, Delhi, for the Public Services
LCommission, during the vears 1927, 1928 and 19297

(b) What was the number of days during the above period spent by
Mr. Ratan Lal in supervising these examinations, and what was the re-
muneration or honorarium drawn by him for this work?

(¢) Is it & fact that most of these examinations are held at
Mectealfe House, which is at a considerable distance from the Government
High School, Delhi, and that the examinations take six hours a day? Who'
did the teaching work of Mr. Ratan Lal and his duties as Head Master
while he was away supervising examinations?

(d) Will Government be pleased to state if the payments received by
Mr. Ratan Lal for doing other work during the time that he should have
been devoting to the discharge of his official duties were retained by him
or credited to Government?

Mr. @. 8. Bajpai: (a) and (b). A statement giving the information
required is laid on the table. Fai Sahib Ratan Lal was entrusted with the
supervision of the Superior Railway and Forest Service examinations of
the Public Service Commission at the desire of the Commission.

(¢) The unswer to the first part of the question is in the affirmative.
Teaching work was done by senior teachers; and other work by Rai Sahib
Ratan Tal himself. -

() The pavments were retained ‘hy him in aceordance with the wsusal
practice,

Statement showing the cxaminations supervised by Rai Sahib Ratan Lal, the numbcr of
days spent in such supervision and the remuneration drawn by him.

. Amount
Year. Name of examination. No. of days. of
remuneration.

Ra.

1927 1. Indian Audit and Aceounts Service 1 25
2. Euperior Railway Services . . 5 126

1928 l Indian Forest SBervice . . 8 140
1920 | Indian Civil Service Ce 12 300
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Munshi Iswar SBaran: Are Government aware that it is the usual practice
for professors and teachers in Universities and Government institutions
to work as supervisors at public examinations?

Mr. G. 8. Bajpal: That is exactly so, Sir.

NuMBER OF EXAMINATIONS SUPERVISED BY THE HEAD MASTER, GOVERN-
MENT HieH Scuoon. Drrar. N

854. *Maulvi Muhammad Yakub: Will Government ‘be pleaséd to state
how many examinations Mr, Ratan Lal has supervised for the Punjab and
Delhi Universities, as well as for the Board of Secondary Fducation, Delhi,
from 1925 to 1928 (inclusive), the number of days spent on this work, and
the honorarium drawn by him?

" Mr. @. 8. Bajpai: A statoment giving the information required is laid
on the table. '

Statsment showing the ber of examinations superpised by Mr. Ratan Lal, the number
of days apent on the work and ‘the honorarium drawn by him.

L I? Amount
Year. Name of examination. | No. of days. of
‘ ' honorarium.
| Re.
1926 l Matriculation, Punjab University l 10
1
1026 | Matriculation, Punjab University | 10
i

1927 - High School, Board of Secondary | 60 on each oooa~
i sducasion, Delhi . . . . 10 slon.

1928 iHigh School, Board of Seeondsryl

Education, Delhi . 1 10

ExTrRA WoRK 0¥ THE HEAD MASTER, GOovERNMENT Hian Scroon, DELHI.

855. *Maulvi Muhammad Yakub: (a) Is the work of Head Master,
‘Government High Bchool, Delhi, and Assistant Buperintendent of Educa-
tion, Delhi Province, a whole-time job, requiring - constant attendance
during school hours in the institution? ' o

(b) If the answer to (a) is in the affirmative, will Government be

pleased to state how Mr. Ratan Lal is allowed to take on extra work for
additional remuneration so frequently?

Mr. @. 8. Bajpal: (¢) Generally speaking, yes.

(b) The extra work is neither frequent, nor the selection of Mr. Ratan
Lal for it a mark of exceptional favour. Such work is generally entrusted
to headmasters and educational officers everywhere.

Mr. Gaya Prasad Singh: Ts Mr. Ratan Lal a striet supervigsor of exami-
nations, which makes it difficult for students to resort to underhand prae-
tices in the examination hall?
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° Mr, @, 8. Bajpai: That is & question which can best be answered by
Mr. Ratan Lal himself. o

La

EMOLUMENTS oF THE HEAD MASTER. GOoVERNMENT HIau SomoOL, Drvur.

856. *Maulvi Mubammad Yakub: (¢) Wjll Government be pleased to
state how much examination work was undertaken by Mr. Ratan Lal from
the Punjab and the Delhi Universities during the lust five years and the

total remuneration drawn by him for this additional work?
-

(b) What is the total salary, allowances and value of rent-free quarters
enjoyed by Mr. Ratan Lal, as Headmaster, Government’ High School, and
Asgsistant Superintendent of Education, Dellu Province ?

(¢) Is it a fact that no other headmaster of a high school in Dolhi
draws a salary of more than Rs. 400 per mensem

(d) If the answer to part (¢) be in the negative, will Government be
pleased to furnish s list of aided and recognised high schools in Delhi and
the salary drawn by their headmasters?

Mr, G. 8, Bajpal: (@) Mr. Rutun Lal undertook no work from the
Punjab University, and since 1926 has done none for the Delhi Univer-
sitv. The total remuneration drawn by him from the Delhi University
up to 1926 was about Rs. 200.

(b), (c) and (d). A statement giving the information required is laid
on the table.

Statement showing the salary drawn by Mr. Ratan Lal and the Headmaasters of aided and

recognised high schools in Delhi.
Name of person or post. Salary. Remarks.
Ra.
Mr. Ratan Lal . . 800 In addition he receivea -pecul

pay of Ra. 756 a month plue
rent-free house to the value
of about Re. 80 a month.

Headmaster, Anglo-Arabic High School 800
Headmaster, 8t. Stephen’s High School 480

_ Less than
Headmasters of other High Schools . 400

Pay or Towx InspEcTORS OF Post OFFICES 1IN -BoMBAY.

857. *Mr, Siddheswar Prasad Sinha: Is it a fact that the starting pay io
the case of postal Town Inspectors in Bomba) was Rs. 100 prior to the
introduction of time-scale of pay?

Mr. H. A. Sams: The reply is in the affirmative.
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RECRUTTMENT OF TowN INSPECTORS OF PosT OFFICES IN BOMBAY,

858 *Mr. Siddheswar Prasad Sinha: Will Government be pleased to
say whether the Town Inspectors in Bombay were recruited from Rs. 40
grade and upwards to the Town Inspector's grade of Rs. 100, in preference
to other officials, by the due selection of the Presidency Postmaster,
Bombay?

Mr. H. A. Sams: The reply is in the affrmative.

-
NaMES AND LENGTH OF SERVIOE OF CERTAIN TowN INSPECTORS OF PosT
OFFICES.

869. *Mr. Biddheswar Pragad Sinha: Will Government he pleased to
furnish the following information :

(a) names of officials who were selected and acted in the Rs. 100
grade of Town Inspectors prior to September 1920;

(b) names of officials who replaced the above-mentioned officials in
May 1028;

(c) total length of service as-Town Inspectors of officials mentioned
in (a) and (b)?

Mr. H. A. 8ams: I am making an inquiry, and will furnish the infor-
mation to the Honourable Member-in due course.

GmnuN_cns oF DisrLACED TownN INsPECTORS OF Post OFFICES.

860. *Mr. Siddheswar Prasad Sinha: (a) Will Government he pleased
to say whether the Postmaster-General, Bombay Circle, followed one and
the game procedure in the Presidency Town of Bombay and in the other
first class head offices in the Circle in displacing the permanent Town
Inspectors in May 19287

(b) Are Govexninent aware of the pecuniary losses and suffering of the
displaced Town Inespectors by the loss of their substantive appointments?

The Honourable Sir Bhupendra Nath Mitra: (a) Government have no
information, but the matter hus now been set right by the issue of the
-Government orders, to which I have referred in reply to Mr. Kidwai's
-question No. 849.

(b) Generally speaking, there was no loss of substantive appointment.

Pay or Town IxsproTORS OF PosT OFFICES.

861. *Mr, Siddheswar Prasad Binha: Is it not n fact that the general
revision of the Town Inspectors’ pay was in fulfilment of the promises
made by the Director-General to the individual Town Inspectors from the
year 1021 to 19277

Mr., H. A. Bams: The answer is in the negative.

ACORLERATION OF THE SPEED OF CERTAIN Marr TRAINS.

862, *Mr. V. V. Jogiah: (a) Are Government aware that, while the
mail train from Madras to Calcutta, covering a distance of about 1,082 miles,
takes 88 hours for the journey, the Great Indian Peninsula Railway mail
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from Bombay to Delhi takes omly 20 hours to travel a distance of only
957 miles? '

(b) Are Government also aware that, while the mail train from Madvas
to Bombay takes 84 hours for the journey, which is only a distance of
794 miles, the Bombay, Baroda and Central India Railway mail from
fomb‘?}-’ to Delhi, whiech covers a distance of 862 miles, tukes ounly 28}

ours

(¢) If the replies to parts (a) and (b) are in the affirmative, are Govern-
ment prepared to take steps to accelerate the speed of the two mails from
Madras to Bombay and to Calcutta respectively?

Mr. P. R. Rau: () und (b). Yes.

(c) 1t is not ulways either possible or desirable to provide uniformity
in the speed of trains on different railways. Varying conditions have to
be taken into account regarding such matters as the amount and class of
traffic to be carried, the grade of the track and the additional expenditure
which would be necessary to acoelerate the service. On the Madras and
Southern Mahratta Railway and the Bengal Nagpur Railway relaying of the
track with heavier rails, and regirdering of bridges is in progress on certain
sections. Until this work is finished, I am afraid it will not be possible
greatly to accelerate the speed of trains between Madras and Bombay and
between Madrae and Caleutta.

ProvisioN oF A TEROUGH TRAIN ¥ROM PESHAWAR TO MANGALORE.

863. *Mr. V. V. Jogiah: Is it proposed to run a through train from
Peshawar to Mangalore via Delhi, Nagpur and Bezwada, and if so, when
will this service commence?

Mr. P. R. Rau: Yes. 1 understand that the railways concerned have
now settled the timings of this train, and that they hope to start the
service from the 1st of April 1929. '

POLICY TO BE ADOPTED FOR PROVISION OF QUARTERS FOR RAILWAY STAPF.

864. *Mr, V. V. Joglah: (a) Is it a fact that. at the meeting of the
Btanding Railway Finance Committee for Railways, held on the 15th
day of June, 1926, the Railway Board, represented by the Financial Com-
missioner for Railways. presented a memorandum with respect to the policy
to be adopted in regard to the provision of quarters for railway staff?

(b) If 8o, is it a fact that, in paragraph 8 of the said memorandum,
among other recommendations, the recommendation relating to the prin-
ciple that imnenial staff should be exempted from payment of rent for
quarters allotted to them was approved, but it was directed that rent should
be charged for quarters, occupied by staff other than menials?

(¢) Is it also a fact that, though the principle was adopted on the
Eastern Bengal Railway in respect of staff other than menials, no effect
has yet been given in respect of menial staff, who, according to the
principle above referred to, are entitled to free occupation of railway
quarters?

Mr. P. R, Rau: (a) and (b). Yes.

(c) As stated by Mr. Parsons on the 11th February, in reply to the
Honourable Member’s question No. 519 on the same subject, the Railway
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‘Board are in communication with the Agent, Eastern Bengal Railway om
the subject. 1 hope to be uble to give the Honourable Member more

definite information shortly.

RepuorioN oF CusToMs DuTy ox (GLass BANGLES.

865. *Mr. V. V. Jogiah: (a) Is it a fact that all glassware, such as
{umblers, chimneys, globes chandeliers, etc., are assessed at an impord
duty of 15 per cent. only, while glass bangles worn by women belonging
to the Hindu, Muhammadan and Parsi communities residing in India are
taxed at the rate of 30 per cent.? Are Government aware that glass bangles
are worn by Indian women as a matter of religious necessity?

(b) If so, do Government intend to place glass bangles in the same
category as other glassware, with respeoct to import duty and reduce the
duty to 18 per cent.? v

(0) Is it & fact that the Glass Bangles Merchants' Association, Bom-
bay, submitted a memorial to H. E. the Viceroy and Governor General
in ‘Council on this subject? )

(d) I{ eo, what reply was given to the Association?

The Honourable Sir George Rainy: (a) The rates of import duty om
glassware and glass bangles are as stated by the Honourable Member.
The Government are aware that, in some parts of India, it is the custom
for women to wear glass bangles: : c :

(b) No. . L
(c) Yes.
(d) The Assogiation was informed that its views had been noted.

Mr. 0. Dursiswamy Alyangar: May 1 ask my Honoursble friend, Mr.
Jogiah, whether the religious necessity is based on the importation of
foreign bangles or whether it is based on the Indian manufacture of

bangles?

The Honourable Sir George Rainy: The representation was submitted
by people who wished the duty to bé reduced, and the inference to be
drawn is that they were more interested in imported bangles than in
Indian-made bangles.

Mr. C. Duraiswamy Alyangar: Is the Honourable Member aware of the
fact that the Indian manufacture of bangles, suited to Indian women,
forms a considerable portion of the industry, at least in my part of the
country, and it was all put down by not having been properly protected
by a duty of even 80 per cent.?

The Honourable Bir George Ralny: My rccollection is that the manu-
facture of bangles had been carried on in India for a considerable time
and that representations have occasionally been made asking for protec-

tion for the manufacture.

Mr. 0. Duraiswamy Aiyangar: Is the Honourable Member aware that
the clay necessary for glass manufacture is largely found in this country
and therefore that glass manufacture ought to be encouraged by suff-
cient protection?
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The Honourable Sir George Rainy: I am afraid I must have notice of
that question.

Mr. Vidya Sagar Pandya: Doecs the import duty of 80 per ‘cent. ‘go to
protect the local bangle industry in this country?

The Honourable Sir George Rainy: One would imagine that a duty at
that rate would have a protective effect, but it was imposed primarily for
the purpose of raising revenue; it was one of the so-called luxury duties.

PERCENTAGE OF ANGLO-INDIANS AND INDIANS APPOINTED TO SUBORDI-
NATE GRADES IN STATE RAILWAYS.

. 866, *Mr. V.V, Jogiah: (a) Is it & fact that, in the subordinate grades

of Btate railway services carrying salaries of :Rs. 250 .and above, Anglo-
Indians and Europeans at present hold 70°42 per cent. of the total posts,
end that only 20.58 per cent. are held by pure Indians?

(b) Is it also u fact that Mr. Parsons;, the Financial Commissioner of
Railways, during the discussions on the Railway Budgeb in the 1928
February Session of the Legislative Assembly, assured the Hbuse that
instructions had been issued to the railway administrations to do away with
racial discrimination in future?

(¢) Are Government aware that, in spite of this assurance, the Agent
of the Eastern Bengal Railway, in his memorandum, dated the 7th day
of November, 1928, on the subject of recruitment, has instructed the Heads
of Departments under him that Anglo-Indisns must be recruited against

the 83 per cent. set apart for minorities without reference to their
deficiency in educational qualifications ?

(d) Is it a fact that the Government, in direct contravention of the
assurance given by the Fuancial Commissioner of Railways, dirceted the
Railway Board to follow the policy, as enunciated by the Agent in his
memorandum referred to in part (¢) above?

(e) If w0, are Government prepared to cancel such directions
and accord equal treatment to pure Indians and Anglo-Indians and
Domiciled Furopenns, without perpetuating racial discrimination?

Mr. P. R. Rau: (a) For the figures, I would refer the Honourable
Member to page 82 and pages 111 to 118 of Volume I of the Report by
the Railway Board on Indian Railways 1927-28, copy of which is in the
Library. .

(b), (¢), (d) and (¢). The Honourable Member is now aware of the
position from the remarks of the Honourable Member for Railways in the
course of the budget debates last week.

Lieut.-Colonel H. A. J. Gidney: Will the Honourable Member kindly
state with regard to this question whether it is not a fact that the present
position occupied bv Anglo-Indians in the subordinate posts is due to the
fact that they have long service and are seniors?

The Honourable Sir George Rainy: T think, Sir, that is a matter of
history and hardly a question to be answered on the floor of the House
by way of answer to a supplementary question. The matter was very
fully discussed in the course of the budget debates, and we all regrested
that the Honourable Member was not able to be present thenm.
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CREATION OF ADDITIONAL APPOINTMENTS IN THE LOWEST BELECTION
GRADE OF CLERKS IN THE BoMBAY PoSTAL CIRCLE.

867. *Haji Ohmdhury Mohammad Ismall Khan: (a) Is it a fact that
Rai Buhadur J. P Ganguly, Officer on Special Duty, recommended redue-
tion of the clerical staff in the Bombav Postal Circle und the addltwnnl
sanction of the lowest selection grade appointment? )

(b) If the reply to part (a) be in the affirmative, will Govarnment. be:
plessed to say:

(i) whether the Presidency Postmaster, Bombay, has ocarried out
in part the reduction of the clerlcal staff as proposed and re-
commended by Rai Bahadur J. P. Ganguly;

(ii) whether the additional appointments: in the lowest selection

+ grade have been given effect to by Government; and
(ih) whether Governmrent intend to give immediate effect to the
appointment in the lowest selection grade, consistent with the
fund already - available by the reduction of the clerical staff?

Mr.H. K. Sams: (a) Yes.
‘(b) The Homourable Member's attention is invited to the reply given
by me on the 28rd February, 1929, to Mr. M. S. Aney's starred question

No. 695.
Pay or Town InspEcrors oF Post OFFICES IN THE BomBAY CIRCLE.

868, *Haji Chaudhury Mohammad Ismall Khan: (a) Is it a fact that
the postal Town Tnspectors of the Bombay Circles were removed from
their posts after they had worked 8 months on the revised scule of pav?

(b) Is it a fact that the Postmaster-General, Bombay, called for a report
from the Presidency Postmaster, Bombay, regnrdmg the work of all the
Inspectors before their reversion?

* (¢) Are Government aware that the Presidency Postmaster, Bombay,
recommended  the case of the then existing incumbents of the posts of
Town Inspectors, but that his recommendation was not accepted?

Mr. H. A. 8ams: (a), (b) and (¢). I am making an inquiry and will
furnish the information to the Honourable Member.

- GRANT OF AN ALLOWANCE TO Tow InsPEOTORS OF PostT OFFICES.

869. *Haji Chaudhury Mohammad Ismall Khan: (a) Is it a fact that
the permanent officials in the lowest selection grade in the Postal Depart-
ment in the Presidency towns of Bombay and Caleutta, Karachi and’
Rangoon, are getting a compensatory ‘allowance ?

(b) T{ so, will Government be pleased to say why such an allowance is
not given to all the relection grade officials, including the Town Inspcetors
in those places? .

Mr. H. A. 8ams: (a) and (b). Postal officials in the lowest selection
grade of Rs. 180—10—250 residing in the localities mentioned are getting
a Compensatory Allowance, with the exception of the following:

(1) One Town Inspector and one Inspector-of Post Offices recently
ganctioned for Karachi, the granit to whom of compensatory
allowance is under consideration.
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i) Town Inspectors of Caleutta, for the puyment ta wham of, epm-
pensatory allowance, funda ‘have recently been placed at the
dlqpoaai of the Postmastey- Geneml Benga.l and, Assam Cu-cle

Ms AND LERGTH OF Servics oF CERTAIN Postar TowN Ixsmcropg,

870, *Mr, Warayan Prasad Singh: (a) Will Government ba plesu(l $0
tyrnigh the following infarmation :

(1) Names of the postal Town Inspestors who were suhatuntweiv
holding dhe posts of Town In rs in the first class head
offices on the 1st September 1927 in Madras Town, Madura,
Hyderabad, Secunderabad and Bangalore;

(ii) Names of the permanent Town Inspectors holding such poste on
the 1st Beptemnber, 1927, who have been ‘removéd from their
.substantive posts, showing ageingt each the pagme of the head
office where thay were attached; and. '.

(iii)  Lemgth of service.as Tomm: Inspector-of the official who m]:duced !
Mi. B. 8. Vetlkateganaiys; the pid Town Isapéotqr of Bangs-
"'lore Head Offioe, -and is: name and, rahhomh:p il my ivh
any officer of the Qircle Officé, Madrasg? : '

&1) Will Government be pleased to state the total number of vscag
in the lowest ‘selection grade that ogcurred in the Madras Circle di:oe
October 19287 .

(e) Will Government be pleased to give the total number oi ‘displaced.
Towr Inspectors who have been restored to their posts in the Madras
Circle after the issue of the last order of the Director General in_ October,

19287

Mr. H. A. S8ams: The information which is being collected with refer.
ence to - Mr. Hidwai's question No.-860 ' will be supplied to the Honourshle
Member. Government. do not. think that any public purpose would bp.-
served by further researehes into the details of thisg gwestion. .

Conmumron oF A RATLWAY BETWEEX HAZARIBAGE ROAD STATION AWD
HazanisacE Town.

871. *Mr. Ram Narayan Singh: Will Government be pleased to state"
the stage at which the proposal to construct a new railway line between
the Hazaribagh Road Btation and the Hazaribagh Town ‘stasids Yodby?
Has the line been surveyed? Has the proposal been finally sanctioned? '

Mr. P. R. Rau: A traffic survey of the line was sanetioned last Sep—l,i
tember. The results of the survey ha.we not yet heen received. _

CONSTRUCTION OF A Ru:.w.u BETWEEN Bnmxaum;m ARD D;mououu

872. *Mr. Ram Narayan Singh: Will Government be pleased to state
whether the construction of the railway line (Central India Coalfield Bail-
way) -between Barakakhana and ‘Daltonganj is complete?  If so,- . when
will it ba opanad' for the general traffic? - '

Mre. P R, Ran: The.llue wWes opened for public traffic on tha Shi Janu- :

ary lasti-
»
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REASONS POR ABANDONMENT OF PROPOSAL FOR A RAILWAY FROM
siw . BARAKARWANA 'TO RaNOmI.

'873. *Mr. Ram Narayan Singh: Will Government be pleased to state
the reasons why the constryetion of a proposed railway line from Baraks-
khand to Ranchi *has been abandomed? What was the total ‘cost of ex-
penditure incurred with regard to the proposgl beforg it wae mbapdoned?.

Mr, P. R. Rau: The line was unremunerative. The Government of -
Bibar and Orissa. were given an opportunity of saying whether they would
like-it conmstructed under a guarantee, but they replied that they were not

prepared to offer a guarantee. A sum of Re. 54,085 was sanotioned for the
survey. : o s

RBOOMMENDATIONS oF ,THE, Hrurox Yopxg Commissio.

‘874, WMr. Gays Prasad Singh: (a) Are Government waware that the
Indian Association of Dar-es-Salaam, have sent to ‘the Becrétary of State
for the Colonies: a-able protesting against the recormmendaticns of the
Hiiton ‘'Young ‘Oomniission Report, and especially agsinst the transfer of
the Tenganyika Ribdlways wnd:. Port from {the eontrol of: the Tanganyika
Administration to Kenya f(vide the 'Tanganyika: @pinion, dated the 2nd
February, 1929)?

..4b) Are .Gpvernment aware: that the A_:uaha_,Co_ﬂ@i. Planters’ Aseocia-
tion and the Europesn Association of Tanganyika have cabled.to the ,
Becretary of State for the Colonies, urging the recall of Sir Dppp,]_cl Cameron,

.. (¢) Are Government aware that.gensral public: opinion in Tanganyiks,
and especially Indian public opinion, is strongly opposed to the recall.of:
8ir Donald Cameron, (vide the Tanganyika Opinion, dated the 5th February,
1929)? ' IR TN B SIS

(d) Do Government propose to take necessary steps to se¢ that the just: -
and sympathetic administration of 8ir Donald Carfieron i not ‘withdrawn -
from Tanganyika, end thet the Indian settlers in''that territory are given
a fair facility of being heard before any final decision is arrived at, re-
.garding the recommendations referred to in part (@) above? . ., .

(e) Do Government propose’to suggest to- the proper authorities the
raference. of the proposals of the Hilton Young Commission .to .t.bp League
of. Nationa? If not, . why pot? L o

Mr, G. 8. Bajpai: (a) Governmént have seen in the Press a copy of a
telegram -reported to bave been sent by the Indian Association, Dar-es-
Balaam, to the Secretary of State for the Colonies. This telegram pro-
tests ogainst an salleged proposal to transfer admijnistration” of the Tanga
section of Railways and the Tanga Port to the Kenya and Uganda Railway
Administration; it does not appear to be a protest against the whole Report
of the Commission. : ‘ :

- {b) and (o). 'CGovernment have seen reports to this effect sn news-
papers. ' e D -

{d) Government have no reason to think that * the just and sympathe- "
tic administration of 8ir Donald Cameron '', to quote the language of
Honourable Member’s question, ir about to be withdrawn. As reeards the
latter part of the question, the Honourable Member's attention is nvited
to item (2) of the statement of requirements at page 118 of the Report.
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.He will observe there that what the Commission re¢om is nob trans-

iar, but a local inquiry into the fsctors affecting t.runsfar of the manage-
iment of the Tanga-Moshi-Arusha sysbem of railways and the Port of Tangs,
or of a part only of the railway system. The Honourable Member’s
attention is also invited to the paragraph beginning with the word ‘Fifthly”’

ab pages 226:227 of the Report. 1If this recorimendation is acospted by
His Majesty’s Government, local Indians will presumably have an opportu-
nity of representing their views on the question before. those who conduct:
the inquiry.. If the Honourable Member, ia fyrther r,ehirrmg tq the ques-
tion of the steps to be taken to ensure that Tndiins in ‘thesé terrifories
should get an opportunity for explaining’ their views on the recomniends-
“tions made in the Report as a whole, I would inform him that this ques-
tion is ' now engaging the attention of ‘the.:Government'of Indin. ;The
Report 'of the Commission- itsel, ' as 'thé Honeurable Member s probably
aware, postulates that there.should be: local investigation and :discugsions
'bpf,ore any. changes arp. effected m th,e congtamtlon

(¢) The Honourabld Membet pmbsbly‘ refers tq the proposals of thp,
Oomrmsmon in 8o far as they.affect Tanganyike which is &:mandated-
territory. I would invite his attention to Chapter XII of the Report,
from which he will observe that the Commission have cmfully considered
‘how the terms of the tharddte should be s&%gﬁarﬂé‘d "The ‘permamient
Maondate Commission of the League, which is a vigilant body, is the.con-
stitutional - mechanism prowided for . watching thqjﬁ:putmb of
‘mandated territories.. :The: question of a reference to. the League of Nations
of the proposals in the Bepm regprd.mg Tangaqylka does not 'therefore
Brise. | cete o

ATTITUDE OF MURAMMADAN POLITICIANS TOWARDS THE gms?ﬁ'mmsrq_r.
‘875. *Mr. Gaya Prasad Singh: (o) Hdé the attention of the 'Govern-
ment been drawn to the followmg pnmgrnphs in ‘Mr. Ccatman's book,

India.in 1927.28: . LITRCR ST .
(i) “With the exception of Mr. Jinnah. no ‘Muhammadan polmcim of any stmdlng-
denounced the Sjmon Commission’! (page 58); R R

(ii} *‘Reports from gll over l'ndla shawed: l.hM tlu lnrtnl was a very half- helrtd
affair in most plnces where it took place, whilst many important cities were not affected
%Jy it m) any. wn.y ; and. also that ‘‘theme .wns no: populsr fesling bdnnd the hattal’’
page 60)? e

(b) Are Gr:vemment aware that other Muhammadan leuders of standm.g,
such as 8ir Ali Imam, Sir Abdur Rahim, the-Mahardje of* Mahmudabad,
Dr. Ansari, Maulana Mohamad Ali, and ot.hers, have denounced the Simon
Commwamn?

(c) Will Governmeut ba pleasad 'bo plnce in &ha berm & copy 0! ‘l:he
reports on which the ststement conlsamed in part (a) (11) above ,is based?
‘The Honourable M. J. Orerar: (a) Yes.

(b) Government are aware that those mentioned have criticised " the
Commigsion, I -
(c) Government do not propose to place papers relating to these matters
in the Library. ) _
B2
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Mr. M. 8. Aney: Are Govornment awnre that Government had to také:
special precautions for taking the Commission from the station to their
residential quarters in every city with a view to avoid their seeing the
anti-Simon processions held in every city ?

The Honourable Mr, J. Orerar: The statement of the Honourable Mem-
ber refors to the events of last February, not to the matters concerned
with the present question.

. Mr. R. K. Shanmukham Ohetty: If the answer to part (b) is in the
affirmative, muy I know how Government roconcile that to what i< asked
in (a)(1)?

The Honourable Mr. J. Orerar: I think that probably the writer had in
mind the leaders of partier in the Legislature. Without some qualification
of that kind, the stutement might no doubt be questioned.

Mr. R. K. Shanmukham OChetty: Will Government represent to the
writer of thir book that the Deputy President of the Assembly is also &
Muhammasadan politician of standing, and he has also denounced the Com-
mission ? '

The Honourable Mr. J. Orerar: The writer of the book will take notice
-of that.

Mr. Gays Pragad Singh: Are the Government aware that Mr. Hasan
TImam, Barrister of Patna, who was n Judge of the High Court and a past
President of the Tndian National Congress, had also denounced the Simon
Commission, so also Mr. Muzhar-ul-Huq, who is a pasrt President of the
All-Tndis Muslim League?

The Honourable Mr. J. Orerar: I am prepared to accept the Honourable
Member's suggeation that this is the case.

Mr, Jamnadas M, Mehta: [s not an ex-Member of the Executive Council,
Sir' Ali lmam, 4 prominent politician ?

The Honourable Mr. J. Orerar: It depends upon the activities of the
eentleman. Tt does not necessarily follow.

Kumar Ganganand 8inha: Will the Honourable writer of this book who
is a Member of this House inform us to what was in his mind ?

The Honoursble Mr. J. Orerar: | think T have correctly interpreted what
was in hir mind. ’

Mr, J@nlﬂﬂ M. Mehta: Will the writer of this book first asceriain
the meuning of words before he puts them on paper?

Mr. C. Duraiswamy Aiyangar: Is the Honourable Member aware that
among those who supported the Simon Commission, there are no politicians
of standing ?

Mr. Ram Narayan 8ingh: Arc Government anwnre that we look upon
this book as a false document?

Mr K. Ahmnd In view of the fact that almost all {hese questions with
regard to this question No. 875 have been asked by the members of the
Purty or Purlies opposite, are  Government in » position to state that
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. . these Parties, each and every one of: themm, bhave; been
B o eoax the Tesders of the Muhsmmadans of standing, by giviog
{iducement and offering them n very good place in the political sphere, and

thereby théy have lost their confidenee?. . . . . . o
My, Predident: Otder, order. Munshi Iswar Saran.

Mupshi Iswar Baran: Will Government state if this publication is sup-
posed to contsin the individusl views of the writer or the views ol thaGov-
ernment of India? ' :

The Monoursdte Mr. J. Orerar: The Honourable Member's atiention is
drawn to the prefatory note.

Mr, Gys Prassd Bingh: Have the Government had oceasion -to see
‘this book and t6 approve of these statements before they sent ib out as an
official publication to the Secretary of State for India?

‘The Homourable M. J. Orerar: Genernl npproval was glven ‘to the'book
But not to every individual statement. - oo

Munshi Iswar Saran: Will Government kindly state what is the nature
of the report on which these statements are based? T

The Honourable Mr. J. Orerar: 1 um nfraid T do mot _quite follow the
Honourable Member's question. Taneee

Munshi Iswar 8aran: In the question (a) (ii) it is stated;

“Reports from all India showed that the harial was = very hal hearted affair in
most places where it took place, whilst many important cities were not affected »b} it in
“ay way' ' LERR A

snd also
“there was no popnla_r feeling behind the hartal.”
My question i on what reports these statements are made?

The Bononrahle My J. Orerar: I understand, Sir, that they were miainly

Thased upon newspaper reports made on both sides in the controversy.

b Mr. Gaya Fm'd Singh: leliy ‘I ask whether these at?lt'emgﬁté'“were
‘based upon police reports or confidential reports, besides those :
‘n the riewspapers ? Wil] Mr. Coatman answer thig? =~ = 7 apppanng

The Honourable I; J. Orerar: The statements arc based main.lj' on
newspaper reports. The compiler of this hook does not use police reports.
"They are mot ‘part of his matetial. R TR 0 TR, afice Tporie

Mr. Jamnadas M. Mehta: In it worth while spending H&. 1,60,00
bl Bt o OBt rth while spending Ks. 1,60,000 for

The Honourable Mr. J. Orerlr: These are two ques(‘}i'on'a- of opinion. I
:asgent to one and I dissent from the other, o

Mr, M. A. Jinnah:
‘misleading

. &

Do Government propose to take steps to prevent
e : statements from being incorporated in @ baak of this charaeter?
‘Iie Honourable Mr. J. Orerar: Wh

:& question of opinion. ether they are misleading or not is
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‘Mr. K. Ahmed: Is it not a fact that the Government of Indis, partiou--
larly the Home Department, received from all parts of India, the opinions.
‘of Mubammadans of standing and their Associations, about those who:

_attended certain meetings of the Hindus, particularly as it is called .

Mr. Preaident: That is a question by itself. Don't add ads_eotwes.
.(Loughter.) .

Mr. K. Ahmed: May I complete my quest:on first, then ﬁte Chalr will:
allow or disallow it according to rules and Standing Ord-ers

Mr., President: Order, order. The Honourable Member hag put the
question already. No commentary will be allowed.

The Honourable Mr, J. Orerar: If I understood the. Hnn,ourable Mem-
ber’s question correctly, my reply would be that large bodies of opinion to-
that effect were communicated to the Government of India.

‘Mr. Gaya Prasad 8ingh: Is not the statement that, with tha; exneptmn
of Mr. Jinnah, no Mubhammadan politician of sny standing. denounced the-
Bimon Commission a gross perversion of facts?

The Honourable Mr. J. Orerar: I have already answered that queshlon

Mr. Gaya Prasad Singh: Was any inquiry made before putting down
such a statement in the book?

Mr. K. Ahmed: May I ask another question? .. . . . s
Mr, President: Certainly.

Mr. K. Ahmed: Are Government aware that the very few Muslims only:
attending the Nehru Comnmittee and the All-Parties Conference at Lucknow
on or about the 28th August last, I think, or thereabouts were challenged
by the Muhammadan community in regard to being their true leaders, and
that some of those attending this Committee were simply flattered or bribed!
by the Congress men or the Bwaraj Party people?

Munshi Iswar Saran: On a point of ordér. Is'‘this & supplementary

question? May I ask one question? ,
Mr. President: Yes. ‘

Munshi Iswar Saran: Are we to understand that, when the writer says-
‘ no Mubhammadan politician of any standing '’ he means a Muhammadan
politician of any standing connected with any of the Parties in the House?

The Honourable Mr. J. Orerar: I understand that that was so.

Munshi Iswar Saran: Will Government teke steps to have' it com-
municated to the authorities in England that ‘‘ no. Muhammadan politician-
_of any standing "’ means really no Muhammadan pohtacmn of anz stmdmg
connected with any of the Parties in the House? .

The Honourable Mr. J. Orerar: I don’t think it necessary to take that
Isfﬂp’ . o -

. Munshi Iswar Saran: Does Government realme t.he effect of 8 stat.qment'
“of this character -on the public mind?
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The Honourablé Mr. J. Orerar: I do not think that:the passeges in the
book bearing on this matter, read as a whole, will convey an. incorreot im- .

_pression to the public mind.
~Munshi Tswar Saran: Will Government issue instructions to £he writer

L3

' not to express opinions on controversial questions? -

Oolonel J. D. Orawiord: Cannot the Muhsmmadan_ooi_nmunity be
allowed' to defend itself in this matter? - - e T e T

M, President: Mr. Siddheswar Prasad Sinba.
Mr. Gaya Prasad B8ingh.

NUMBERS OF CASUALTIRS IN THE BoMBAY Riots.

876, *Mr, Siddheswar Prasad Sinha: (a) Will Government be pleased
$0 Btate the mumber of easualties during the lsat Bembay ridts, stating
.separately for each community, (i) how many persons were killed. (ii).how
many died in Bospitels after their- admissien, and (111} the number of tihb
ln]ured admitted to hospitals?

' (b) On what day did' the riot first bresk out?

(¢) On what day was the order promulgating the closmg of the liquot
shops issued for the purposes of maintaining law and order in Bombay ?

(d) Will Government state reasons for delaying the issue of an order for
closing of the liquor shops till a civic deputation pressed hard for it?. ,

(¢) Has the attention of Government been drawn $o the statement
apl.;:aa.rmg in the Statesman of Calcutta that the. Bombay Go;emment

nearly a week to issue the order for the’ closirp of' the hquoi' shops

after the number of injured persons bad reached 600?

(/) Having regard to the experience obtained in Bombay, and for the
future maintenance of the safety of the publie, do Government propose to
issue instructions to Loeal Governments to close such shops_ whenever there
is any apprehenslon of a riot? - (PR e ik

' The Honourable Mr. J, Orerar: (a) The latest information received from
Bombay is to the effect that the number of those .who were killed or
succumbed to-their injuries is 143, of whom 88 were ‘Hindus, 25 Pathans,
28 - other  Muhammadans, 1 a -Eumpean and‘ 1 a Patei:. The number of
injured is 791. The Government of India are not in posseseion of the
hospital returns,

(b) T must refer the Honourable Member to the statement that I made
in this House on the 18th February in answer to Mr. J amnsda« Mehta's
question. éi

(¢) to (f) These questions will no doubt be dealt with by the Govern-
ment of Bombay when they forward their full official ‘report on the riots to
the Government of India.

WA g e AT

(a) Cavsr or TEE BomBaY Riors; (b) ALLEGED EIDNAPPING OF Bcnrs

877, *Mr. Siddheswar Prasad Sinha: (a) Are Government now in s

. posltlon to state the causes of the Bombay disturbance. and the. person or
" persons responsible for it?
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' (b) Have Government made any ihquiry ebodt thé Miduapping of Boys?
It so, with what resuit? : :

(o) Has the attention of Government bedh drawi fo publctishs in
several yernagular papers that rumours of sush kidaspping -are turmnt in
some ot cities of the province? If so, will Government be pleased to
stafe what precautions they are taking at those places?

TR U U Ry - - . Co ¥ RS T AR
'ﬂ:q Honourable Mr. J. Orerar: {a),and (b). 1 have nothing to add to
my statement of the 18th February, 1029. o
¢) I have seen some statements to this effect, but 1 would deprecate
further publicity being given to such baseless rumours. I have no doubt
the local asuthorities are taking any precautions that may be required.

REPORTED FOBCIBLE ENTRY BY TH® PoLIOER INTO tHE QUARTERS OF
MLLEANDS IN BoMBAY.

878. *Mr, Siddswar Prasad Binha: (a) Has the attention of Gov-
ernment beén drawn to a statement published in the: Bombdy Sdmachar
of the 1Bth instamt by Mr. 8. A. Dange, the General Secrotery af e
“Gimi XKamdar Mandal’’, that the mill-hatwds were indubed to go to wetk
leaving behind in each chawl five chowkidars for the -protection of their
wives and children? ; _

(b) I& it & fach that these chowkidars were arrested under the Gurfew
Order and that the doors of those people who had éither gone to work or
Bad left Botibay were broken open by the police or the military and
all wdbdén artitles tremoved From their  houses, and that, thereafter,
‘the doots wete 1éft open to allow thieves 40 pillage stioh rooms?

 Whe ¥onourabie Mr. J, Oterar: (a) and (b). I have no information about
these allagations.

TR tRODTCTION 6F NAUTICAL SOHOOLS RECOMMENDED BY THE MERCANTILE
- MariNE COMMTTTEE.

§79. *Mr. Gaya Prasad Singh: (a) Has the attention of Governmerit
been drawn to the following remarks made in the Report of the Indian
Mercantile Marime Commitbee, 1923-24, (page' 13): ' '

‘““ It wovld be advantageous if Provincial Governments shéuld pro-
. vida in the ourticulum of all schobls for & study of the hintoky
of the influence of the sea on war and commerce, espetially in
its relation to the Empire in general and to Indis in particidat;
or to institute primary nautical schools "'?

(b) Have Governthent communicated these retarks to Local Govem-

ments? If not, why not?

 (c¢) Have Government taken any steps to introduce in schools iis cen-
£rally;a_('].|‘nin‘jste;ed‘grens, the recommendations neted in (a) above? T{ not,
why not? - '

The Honourable Sir George Rainy: (a) Yes.

(b) and (¢): The Government of India are advised thnt the best pteli-
minary training for a course at a nauticel college is. a sound geseral educa-
tion. In theit note, which is appended to Uaptdih anl,y'e{"s "feport on the
scheétite for the establishtnent of a training ship in Thdia, Cdptan Headlam
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afill MF. Richy fecointhended ‘thaf * candidates for simission: should Have
completed the 8th standard in'ani Anglo-veriacular school, and should pass
‘& qualifyiog test in English, arithmeti.c and general Emow eflger .0, !pﬁtory
-and geography '". ' This recommendation has been accepted ip principle by
the Government of India. As at present advised, the Gowernment of Indga
are not satisfied that, it is -d-esimﬁle to institute. primar nl_l.'l‘.ltlllcal‘ pghoblfs,
or to ask Provincial Governments to revise their curriculumi in the maftier
indicated in the quotation from the Mercantile Marine Committee’s Report.
But after three. yoars have .elapsed from the ppex_m:g_ f the training ship
* Dufferin '’, they propose to ask the Governing y whether, in the
light of the experience gained of the cadets admitted to the training ship,
‘they fécorrménd that any meastures of the kind recommended by the Com-
‘mittee are desirable. .

Mr:. Gaya Prasad Biagh: On what grounds have Governnient come to
the conclusion that it is not desirable to introduce this so#t of curriculum
in primaryv schools?

"The Honourable Sir George Bl.lny It is not neeeﬁasn)r:;ib i.;t_:t ‘ft;rﬁm
grounds to establish a negative proposition. It is for the other side to show.
that it is desirable. .

Mr. Gaya'Prasad Singh: Do T take it that Government disagrees with
this view of the Mercatitile Matine Comithfbtee? ~* - =7 7 .

‘The Honourable Sz Geiege Ralny: I have already answered that ques-
tion. Government are not satisfied that it is desirable to take either of
the measures suggested. : '

R Y A
Nouser 0oF TBANAFRRS OF PoBTAL OFFIOIALS IN THE CHHATTISGARK
DrvisioN, CENTRAL PROVINGES.

880; *Mr. Abdwl Qedis Siddiqi: Will Government be pleased, to sistp
the total number of transfers of postal offitials in the Chhattisgarh Division,
(Central Provinces), during the six months. ending the Blst Deogmiber, -1928,
814 will Government be plaased to state how thin Humbéy coftipares with
the nuriiber in the other divisions irl the Centtnl Provinces for fhe- ssvie
‘Period? ' , .

Mr. H. A. S8ams: Government have no information. A copy of the
Yuostion will, howevot, b setit to the Postrhaster General: Centrdl Circle,
for necessary action with reference to the suggestion that thers ik an &.
cessive number of transfers in the Chhattisgarh Division. -

TRAVELLING ALLOWANCES PAID TO POSTAL OFFICIALS OF THE CHHATIIS. -
GARH DrvisioN, r ..

881. *Mr. Abdul Qadlr Siddigi: (d) WIH Goverhreht bé: ploaséd o sbibe
the total travelling allowance paid to postal officials of the Chhattisgarh
Division om the acoasion of their transfer durihg the current.budgetb. gear -
up to 818t December, 19287 ' ‘ A '

(b) Has the total travelling allowance exceeded tﬁelbudgét pmviéiﬁn‘ for
the Divisioh utid i o, Yo what éxtent? -
- lh',_!t:_-s.' 8ami: The informatidn is not available but will be ohtained
und supplied to the Honourable Member.
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INJONVENIRNOE OAUSED TO PosTAL OFFICIALS TRANSFERBED IN THR
¢ CHHATTISGARH DIVISION,.

882. *Mr. Abdul Qadir Siddigi: (a) Will Government be pleased to state
the total number of transfers of postal officials from 15th June, 1928, to
15th October, 1928, in the Chhattisgarh Division and in how many cases
the transfer mvolved & journey of more than 50 miles by rond? '

(b} Are Government aware that many postal officials, who were trans-.
ferred during the period, had to travel many miles on' kackha roads m thie -
rams and were put to great inconvenience?

Mr. H. A, 8ams: I am making inquiries and shall supply the Honour:.
able Member in due course with the information he wants.

Mr. Abdul Ql-dir !iddiql Will the information be lé.idron"’bhe-‘-'tsble-
some time? i ' '

Mr. H. A. Bams: I must see what the mformatlon is betore I ca.n

answer that queshon WP el

Lack or Pnono'rlon OF Poa'ru. OFFICIALS IN mn CHHATTISG'RB Dzvmon

883. *Hr Abdul Qldh Bld.dlql Ie it a fact that several ofﬁcmls. who
bave pessed the second efficiency bar, are kept in .charge of thlrd claas
combinéd post offices in the thnt.t.mgath ‘Division?

Mr. H. A. 8ams: Government have no information. The matter is-
entirely within the competence of the Postmaster General of the Postal

Cirele concemed, to whom a copy of the question and reply will be sent.

Pnov‘mon or PAssENGER SHEDS orR WArriwa Rooms ar Cerratk R;mwu'
SraTioNs.

884, *Mr. Blddhm Prasad Sinha: qa) With reference to _my-stan'edi
question No. 881, dated the 12th March, 1927, will Government be pleased
to state the number of stations where passenger sheds or waiting rooms have-
been erected since then?

(b) If the raply be in the negative, will Government be plomd Qost.aie
the reasons for it?

(¢) Are Government aware of the troubles to the travelling public due:
to paucity of shelters at Railway stations on the Moghulsarai-Gaya section?

(d) Are Government aware that many stations on the Moghulsarai-Gays
section are situated at considerable distances from hab:tatlona, and shelter
trom rains, cold and sun is essentmlly necessary ? K

“(e) Is it a fact that passenger sheds are erec\‘.ed at the will of the
authorities? If not, what is the standard for the selection of places for
.provxdmg stations with sheds for passengers?

() Is there’ any programme for this work? If there is, will Government
be pleased to lay on the table the programme for the Moghulwm-ﬁaya
section? If there is no programme, do Government . reslise the® necesmty
for a fixed programme for thiy work?
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Mr. P. R. Rau:_(a) aud (b). The erection of passenger sheds and waiting
.rooms is, in almost all instances, within the financial 'powem'of an Agent,
and Government have not got the detsils of the stations at which they have:
been erected since 1927. _

' (¢) to (f). The Railway Board are anxious to increase the number of
stations at which waiting halls are provided. In fact this was one of the-
subjects which was recently discussed with the Cenmtral “Advisory Oouncil
for Railways. They have no doubt that the Agent of the Eaat Indian

Railway has a programme for gradually increasing the number of waiting
halls for the whole of his railway, but are not aware either that the Moghul-

sarai-Gaya section is particularly deficient in this respect, or the extent to.
which the Agent has proposals for dealing with this section. They will
make inquiries from him and inform the Honourable Member of the result..

ENTRAINING OF PASSENGERS AT THE TEMPORARY STATIONS ON THE POONPON"
' ‘River, EasT INDIAN RATLWAY.

885. *Mr. Siddheswar Prasad Sloha; (¢) With reference to my question
No. 882, dated the 12th March, 1927, will Government be pleased to lay.
on the table the reply received from the department concerned?

(b) Are Government aware that the pilgrims, who go to Gaya for shrad-
dha, have compulsorily. to get down at Ithe Poonpon River? )

(¢) Will Government be pleased to state the distances from the said
river to the nearest railway stations on both the Patna-Gaya and Moghul-
sarai-Gaya sections? _ - '

(d) Are the fares charged for the whole distance, though the pilgrims are-
not carried by traing over the whole distance, but have to travel part of the-
distance on foot? If so, why is it so?

(¢) Are Government aware' that neither conveyances nor coollies &re.
available on these ghate? I : Co

(/) Will Government state thq,reasons, if-any, why . the pilgrims are not:
allowed to entrain at these. temporary stations at the river ghats, where.

"they are detrained? N

Mr. P. R. Bau: (a) No reply was asked for or received. ‘
(b) to (f). I will obtain for the Honourable Member the information for:
which he asks. ' ' s

NUMBER OF MILITARY DAIRIES IN EACH PROVINGE WITH NUMBER.OF COWS-
ETC., THEY CONTAIN.

866. *Mr. Siddheswar Prassd Sinha: (a) Will Government be pleassd
to state the number of Government mulitary dairies in each province,
‘specifying (1) -the name and - place of such dairies (2) the number of (i):
cows (ii) bulls and (iii) buffaloes that are or have been maintained in each :
one of them for the last five years? ..

. . . O T T P AR LI LR ‘

(b) Will Government kindly state the .approximate price they have
to pay for one cow, bull and buffalo maintained in the said dairies?

(¢) How' many calves, male and femasle, were born at each of such.,
‘military dairies during the last five years?:
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(&) How wigny ‘of thdin were brought wp ah dach 86 the’ diliriéé and
bnw many of theth wefd madd over to Yutohers or athe‘l‘t within »; ﬁlw
" @uys of their birth Aurihy the Tast Bvé years? -

ik . i

(¢) Will Government be leased to state th o
Hroin the' sl of thess calvekt state the smount of money derived

lr @ M, Yeung: (a). The numheu o i~ !
) - Pudjab) 1) ' " )
S o _.N’orth Wost f‘rontlet‘ Pl‘0v1hce 3 , ,:
Baluchistan .1, '
~United Provinces 4
Central Provinces 2,
Bn'mbn_y Presidenoy 8.

1 will supply the Honourah]e Ltamher wlth. a list "of these dumes
“Blatistics of cows, bulls and buffaloes mmntmned or. born ut ench dmry
a‘ur‘lﬁg the lnst 8 YVeats are not avadlablé.”

) '1‘!:0 nw-rage cost of mmntmmng nn adult ﬂmma'i is a little ovbe
-8 annas o day, excluding oveérhead c‘hnrges prn\‘ntc ﬁgut‘aa ake hos
- wénllable for different claswes of anfrhaly.
() and (@). 1 have afawered par-t (c) and " the ﬂi"ﬁt"poi"l‘.ioh of ‘part
{R) in my atiswer t part (a).
As regardi the Tatter portion of part (d), calves are not made over to

‘butchers. Those that are not required are sold or given away to iédal
rofitivators '

(¢) From 8 annas to one rupee per cplf'.

Rerowr or Dr. MARN, erv-Acmiorirvasl. RErzar 10 THR GOVERRMENT OF
BomBaY oX THE EFfrFECT OF THE SrAvcEHT=a orF Cows, EWU.

887, *Mr. SiAdhedwar Prisad Shhs: (4) Has the atterition of Gov-
etiment been drawn to the Report by Dr. Mann the ex-Agricuitursl
Expert of the Bombay Government, fo the Munf Cotporation ot
Bombay on the subject of the effect of the slaughter. ot ogws; bulocks
-and' buffaloes on agricultural lands? | .

(b) Will Government lay on the table of thi# House a copy of the said
Report?

Mr, G. 8.. Bl]pa.i (a) Government have not seen the Report in
. (b) Government cannot | compfy with the Honourable Member's
nquesf as thev have never seeti ol pom no W"’ of’ thng‘Repoirt.

. APPLIOATION oF CHE SERr MirssAN Asseomarion L1p. oF BoMBAY mm
CanvEes IN Gom Damies. -

*Mr, Siddheswar Prasad Binha: (a) Is it a fact that an Associa-
ﬁm hv name ‘‘Shri ‘Mshafin Association T4d. 6f Bumbay,™ pliud to
“Government by means of & memotial dated the 28th Augudt, 1027, that

suthorities of the Gogernment Dairies be r u:tt to make ovor all
‘their young calves after they are 2 months old, :g y do not propose

‘to keep for themselves for their owh use, to the said Association, st a
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rate of Be, -1 per capita or sugh other.sum aymight be fixed, on the said!
Adsooidtion undertaking properly to rear and bring up the ssid young calves.
snd mpke. theth wieful es. mailoh or agaiepltural cattle?

(b) Have' 'Go'&emmem tul&m my. and. msovhut whonbn -the md_
request ? | C e

(c) Is iy a fact that the Borubay “G:au Rnksha.k andh. pres:.d.ed
TL by’ ‘an armnenp psrion snd “of the position ot Purshdtathdas

aﬁ:urd'ps a rep;esql;tahve of the' Bam'bny Tidian Merchu.nts Chamber-

is House, also made to Government a ‘aimilar’ réquést regarding the:

wnng calves of the military dairies?

4d) {1 the reply b0 past: (c).abowebie in the wimative, will Government
state what ‘actidn, if any, ham been tedgen. o0, the. .54 Mequest? .

(¢) If no action has been taken on thé: mhms of the *' Shri.
Mahajan Assoclatlon of Bombay " and the ‘‘ Bombay Gau Rakshak

i '), do, Government, ppopoaa to. cpnslder the said requests, aympsthetl-)
cally at an early date'f e 1oty

. Mr. G, 8, Bajpal;, (9) '1‘ha (&owe JyL{e no info
ubout the memorial, whwh ppyeuxs bp ave be submitted ton;the al
(:qvemmant -

(&) Does not arise.

(¢) and (d). The,Gau I{skahnk Msndh addresaed the Manager Mlll-
tary Dairy Farm, Kitkee, on the “subjedt #id ‘wete in¥ormed $hat’ all an.
wanted calves would be handed over tu them at Re. 1 each. No further
correspondence has been received from the Mandli.

(e) Does not arise.

4 it e SN $or-
INOREASED CoST OF MILE IN INDIAN CITIES.

geg. *itr. 'Sifhelhs Prasdd Mdhix: (a] 'Will Govérimint Be' pleased
to state if thére ‘Has' bedn ‘an”ifickeabe of pertentage i ﬂme 'p!'ma of milk.
in t.he big Indian . cities during the last 10 yeass? -

{b) ‘Are Glovefriment  awhre that '¢he High rete of mhnt morial&y mrdw
to scarcity in the supply of pure mifk'in ‘tire country? .

(¢c) Are Govrrument aware that no other country in the world hasm
high an infant mortality as India? ot

(d) Are Government aware thal, beeause of such deﬂrth of pure !mlk
Ior infants, the, Bomihay Bullion Exchnhﬂhe and the Bombay- Bullion
Hmkers Assocmtnon have ‘been compelled to’ mdintain ‘&  Gaushalas dnd
that all the milk produced at the ‘said Graushala at Thana is distributed
free to the children at Thana and in ‘Bombay w]thout distinetion of _catte
or creed?

‘Mr. G. B.'Bafpai: Informaticn’is Jrcmg eotlocred a‘ndl wdﬂ asupplied
ts the Honoilrahle "\iﬂmber

Nuxezr oF Cows, EYC., Smmm-mn roB MiLiTaRY Foop IN Imau,

" 490, *Mr. Siddheswa: Pragad Sinha: (2) Will the Government o good
enough to state the number of cows, buffaloes and bulls shaughtered
annually for military food during the last five years?
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“(b) Is it not = fact ¥het H. E. Lord Rawlinson, the late Commandei
.m—Ohief. having studied ‘the problem of the scardity of ‘pure milk in British*
India, desired that beef required for maht.a.ry purposes ‘be imported into.
India from Australia, preserved in ice, in order to save the Indiap milch
-cattle, na.mely. cows and buffaloes, from the butcher’s knife? :

Hr @ M. Yonng. (a) T would reier the Honourable Mémber to the
1eply that I gave iy his upstarred . quesfion No. 444 on the 26th of
March 1928. I nced only add that "bnlls, calves and’ buffaloes arr-.a not
laughtered in military butcheries.

“(b) No, Bir. The possibility of “importing beef from . Australia has
been very fully explored on more. than cme ‘oooisica, and hes had > be
te]'acted on: account nt m expenoo o . o o

NUMBER oF Mn.cn CATTLE SLAUGHTERED FOR urbnr o'r DnY Bazr or o'rut'
TrADE PURPOSES.

891 M, ﬁdﬂlm Prassd ‘Sitha: Will Governiiitbe ™ pleassd to
give an idea as to the numbéer of milch cattle ‘which, when dry, are being
slaughtered for the purposes of dry beef to be export.ed and for ptommng
fn.t htdes. bones and blood for hmde purposes?

.'lr G. 8. !l,jpul ‘The miorma.tmn is not avu:lahla

UN‘STARRED QUESTIONS AND ANSWERS.

DzruTY Aooommw Gnnm, Poa'ra AND Tn.mmrm!

262. Mr. 0. B, Ranga Iyer: (a) Have Government perused the memo-
risl addressed to the Secretery of State for India by the clerks of the
Office of the Deputy Accountant General, Posts and Telegraphs, Delhi,
in, respect of their grievances, especially of pay and house-rent sllowance?
If so, what action do Government propose to take to redress the griev-
an0os of these clerks? '

(b) Is it & fact that the. clerks who were in gervice on 1st March
19824 (the date of introduction of the time-scale of pay in postal sudrt
offices) are unable to reach the maximum on the scale in 25 years’
-sarvige? If Bo, what steps do Government propose to take to enable them
‘to achieve the object?

The Hmnr&lﬂo 8ir George Bchuster: (a) The mamorials s.re ‘ab
rresent under the consideration of the Auditor Geperal, through whom
thev have had to be submitted in nceordance witl: the rules.

(' The Government are obtaining certain  information to enable
‘them to reply fully 4o this part of the Honourable Member’s question. A
turther answer will be sent to him as soon as possible.
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PROMOTION WITHOUT QUALIFICATION OF CLERKS.IN THE OFFICE OF THE
- A0OOUNTANT GENERAL, PoSTS AND TELRGRAPES., .

'268. Mr. O. B. Ranga Iyer; Is it s fact .that clerks in the Office of
ithe Accountant General, Posts and Telegraphs, crossed their lower effi-
wiency bar-during 1825-~28, . without possessing the qualificatians?: If: so,
‘why «ig thie privilege not allowed to clerks employed in the officeg sub-
-ordinate to the Accountant Geperal, Posts and Telegraphs?

The Honourable 8ir George Schuster: 1 ‘proposo to answer queat—li.dm'
‘Nos. 268, 204, and 265 together. Inquiries are being made _a-nd_ replies

. s

will be sent to the Hondurable Membir m Hue course. =~ & :/.

Redovar or Brriomxoy Bax Examvarion 1v Ta Pofrap Avpes Orgon.,
- '1264, M. O. 8. Rangp Iyer: s it o fact that, to judge the fitness of s .

clerk to cross the lower efficiency bar, no examination is held in other.offices?,

If so, why is an examination being held in postal audit offices? '

Exemrriox rroM THE LOowER Erriarenoy Bak: ExaMinarion: oy CRBETAN
- CILERES.IN THE OFFICE OF THE DEPUTY  ACOOUNTANT GENERAL, PosTs:

A¥D TELRGRAPES. A T R T

t265. Mr, O. 8, Ranga Iyer: Is it a fact that some clefks in the Office "
of-the Deputy Accountant General, Posts and Telegraphs, are womking
as independent sub-auditors on . the same' lines as those.af the civil
sudit offices? If so, why are they not, exempted from .examination for
the. Jower efficiency bax? . - :

GrANT oF HoUusk-RENT TO TownN INSPECTORS OF Posi OrFICES ™ CALOUTTA.

266. Mr. 8. 0. Mitra: (a) Is it a fact that the postal Town Inspectors
of Calcutta Presidency town have been maintaining offices in their private
residences §ince ‘thé year 1916 withotit getting any allowance 'from Govera-
ment ? - . _ . G e e
(b} Is it a fact that. the peouliar nature of work I gﬁe__Praﬁid'én‘cy Town
of Calcutta requires that the Town Inspectors should have offices in their
private residential quarters? o o

() If the reply to parts (2) and (b) are in the affirmative, are Govern-
ment prepared to grant house:rent to the postal Town Inspectors’ of
Laleutta ? i S

Mr. H. A, Bml(a.) to (c)." I have no information. Inquiries are
being made and the result will be communicated’ to the Honourable'
Member. : o :

LAOI oia MMum ron:nuu:m' WITH SPROIAL Baas AT REsipenNops.
or Town InsrreTons or Post Orrions,

267. Mr. 8. 0. Mitra: (o) da-it o faot that, according to the long stand-
ing procedure of the CrlouttA General Post Office, special bags contain-
ing inquiry cases, telephonic' messages demanding immediate attention of
the Town Inspectors, and cases sent by registered post, are sent to the place
of residence of the Town Inspectors?” - Lo &

‘t For answer to this questicn, ses answer to question No. 268, !
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¢): Kthe reply ta part {a) i - the sfirmatine; are (GaVeRRmARE,  AWATe
that there iz no arvangement made: hyi the. Deapasiment,. by: sanctioning:
opderly. peons or clerks to the Town Inspectors, for regewmg the uforasald
a!‘tpplea or earrying heavy ehclontu'es of cnse!‘ﬁ BLALs :

- e, H, A Sams: (a) hnve mo 1nfrmmtmn, ‘but: wlll mnka an inqmq-
hé‘!asqﬂt 8 which will be communieated 16 the Monagrable: M!tmhuer pit

(b) No clerk or peon is snnctlone:l hr Town ]'nspcotors
cEen onoLeg o !n-.l"' »":.':t_‘..‘-{ ai'l

‘PAYMENT OF Sncox.n Cuass, T uumxﬂ ALLOWANCE TO . cqm-qn Tow
IxspECTORS OF Post OFFICES.

< 308, My 8. 0. Miwa: (o) Is it s fackdhat Governmant have raised the
spﬁqs of the Town Inspectors of Post. Offices uttgched fo ,ﬁrmt' class

heug.. offices. to, that of ‘the ’ ﬂu’b Drvléional ﬁlt-d't:wﬁ b§r then‘ or&er of
August 10277 " )

(b) If so, is It- a fact. that the Deputy Accountants General have been
to’ the' payment’ to ‘the: postol Fowa  Inspeators 1od mecond elast
tmweiling :allowande mriich is paidito' the postal Bubl Divisienal : Inapectors
and officials in other Government Depurtments whoss »pay. i less. than
that-of the Town, Inspectors? el agant BN W
lle, 1. A, Ssmsc (n\ Under- the bl‘d")“ 'refoned T Govermneﬂtlnhtded
'Ibwn Iniepestovs 'dtrached 40 firet clusd’ head -offices on the samg scale
of pay ‘with, end required them to ‘perform rduties prescribed for, - Sub~:
divisional Inspectors. No change, however, was made in the Aawsificas
tion of Town Inspau ore for the purpuug of l-awllmg nllowauws

" (b) Yes, for the reason alrendy stated.

e et

Anommm or.-lnmm AS. RBGISTRABS .OF 'JOINT S'rqox CQIP““S:

269. Mr. K. 0. Neogy a)Wlll Government be pleaaqd to make a stpta-
nient gmng the numbier ' Registrars atid Assistant Registrars of Jb;pt
Stock Compatiies, the qualifications: requifed of them and their mapec‘hve
scales of salarv?

\(b). How . many orl ths present Registrars and Assistant Ilqglstram,
rospectlvelv. are Indians?

(¢) Is there any hkehhood of temporary or permanen vacagci anamg
in these appointments in the near future? If so, is it prqposed to ppo
qualified Indlans in those vacancies?

(d) 1s it a fact that it is proposed to appoint the Assistant Reglstrar
i Bengat as the Regidtrar of ‘Foint Stoek Oompanies on mw arising? T
Tf so, what are his qualificdtione for:the eppoiatiment?” -

i(s) 1s it usual *for Govermment to :advertise *dot Mpplicdtiond when
vaoancies in these mppointments thke placé? 'If mot, do' G&vamment pro-
pose 20.do o, ‘when' any vawaa‘ma in foture?

“Whe omourable Sir George Rainy:.Tho miurmatwm is being colkwted
from Local Govemmenta und will be supphed to thc Honourabl(, Member
in due course. Wy e ,
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Fmtru TO APPOINT A QUALIFIED S8IKH TO THE MEDIOAL SERVIOE oF STATE
RALwWAYS,

270, Sardar Gulab Singh: (a) Will Government be pleased to state the
number of Divisional Medical Officers taken in the Stafe Railway Service
during the last two years?

(b) How many of them were Hindus, Muhammadans and Slkhs?

(c) Did any Bikh apply for the post? If so, will Government be
pleased to state his qualifications and also the qualifications of the succes-
ful candidates?

(d) Is it & fact that one Sikh candidate, although an''M.B.,Ch.B., and
D.Ph. of a British University, was rejected, while some of the candldatea.
who were taken in, possessed lower quslifications? Will Government be
pleased to state the reasons why a candidate of a minority community
possessing such high qualifications was not taken in?

Mr. P. R. Rau: (1) Nine,

(b) There are 8 flindus and 1 Parsi.

. () Yes. I am sendmg the Honourable Member & atatement. giving
the qualifications of the Sikh candidates and of vhose who were successful.

(d) Appointments were made with the approval of the Public Bervige
Commission. One Sikh candidate who possessed the qualifications men-
tioned by the Honourible Member was rejected m favour of candldates
who were better qualified for the appointment. s

STATEMENT RE THE DIFFICULT TRAFFIC SITUATION ON
THE EAST INDIAN RAILWAY DUE TO HEAVY IMPORTS OF
WHEAT AND RICE AT CALCUTTA.

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways): 1 have to thank you, Mr. President, for permitting me to supple-
ment the statement I made on Thursday last regarding the:difficult traffic
situation which has arisen on the Rast Indian Railway, owing to the heawy
imports of wheat and rice at the Port of Caleutta. On the whole, there
has becn a substantial improvement during the last three or four days,
and especially in the downwards direction from the coalfields. There is
no longer any cause for a.pprehenamn that the railways will be unable to
maintain the coal supply in that area, including all places served by the
Eastern 13engal Railway and from now onwards the stocks held by the
jute mills, or for shipment, should gradually increase. In the upwards
direction from the coalfields the difficulties have not yet been completely
overcome, and there is still cause for anxiety. Between Calcutta and the
cnn]ﬁe]ds, while wheat and rice are moving upwards, the coal is moving
downwards and the traffic is therefore well balanced. But from Asansol
north-westwards, the coal, wheat and rice are all moving in the same
direction, and here the llmltmg factor is not wagon supply, but the train
capacity of the Chord and Grand Chord lmes. which may be taken as
80 through goods trains dailv. Tn order to relieve the congestion in the
upwards _traffic between Asansol and Moghal Saraf, it has been arranged
to divert daily at points in the coalfields two train loads of coal intended

¢
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for destinations in the direction of Bombay from the East Indian Railway
to the Beugal Nagpur Railway, and also to divert two trains moving
upwards from Calcutta to the loop line. I am glad to say that our
latest  news,  received yesterday, is encouraging, the number of wagons
loaded in the coalfields having increased and the pressure on the Asansol-
Moghal Sarai section huving been relieved. It is hoped that, with the
arrangements made by Mr. Sheridan, the East Indian and Bengal Nagpur
Railways will be able to carry the upwards traffic, but in order to do so,
both will have to work at their maximum capacity. I should like to
make it plain that our difficulties here are not due to wagon shortage,
but to thc fact that the ubnormal upwards tratfic offering threatens to
exceed the maximum capacity of the Chord and Grand Chord lines.
So far as there is w shortage of wagons at all, it is due to the difficulty
of moving the empties back to the coalfields against the flow of the
traffic upwards. On the 25th of February, the Agent, East Indian
Railway reported that, on that date, he had 5 empty loads stabled below
the coalfields and 2,000 empties in vards above the coslfields. At about
the same time the Agent of the North Western Railway mentioned that
he was ready to send 1,500 more wagons to the East Indian Railway
when they could be taken.

2 In addition to the diversion of two goods trains daily by the l'oop
line, and two coal trains dsily by the Bengal Nagpur Railway, the
following measures have been taken under Mr. Sheridan's direction:

(1) The East Indian Railway will discontinue working empties to
the docks. The Port Trust require 450 covered empties daily,
of which 150 will be found by themselves from inwards
loanded wagons, the Eastern Bengal Railway will supply 200
and the Bengal Nagpur Railway 100,

(2) The Bengal Nagpur Railway will haul daily 100 wagons loaded
at the docks with traffic for Moghal Sarai or beyond and hand
them over to the East Indian Railway st Gomoh. In return,
the East Indian Railway will hand over 100 empties to the
Bengal Nagpur Railway in the coalfields daily.

(3) An arrangement has been made to stop loco. conl loading on
two days s week. This will mean that there will be six
thousand three hundred wagong a week available for public
coal, in addition to the restricted supplies on other days.

(4) Special officers to control traffic at vital points have been
appointed by the East Indian and Eastern Bengal Railways,
as for example, at the bridge over the Hooghly between
Bandel and Naihati.

(6) On the 1st March the docks had on hand 71 train loads of
wheat, rice and sugar for the East Indian Railway, whick
will be despatched at the rate of six trains & day. In addi-
tion, the Calcutta jetties are sending on to the East Indian
Railway two loaded trains a day. So far as is known, nine
gteamera are booked to arrive in Calecutta with wheat between
now and the end of July. One steamer was due to arrive

' *° on the 8rd March, and another on the 9th, and the local
agents, at the request of the railways, are trying to divert
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the latter to Bombay. The next steamer with wheat is due
to wrmve in the middle of March and cannol be diverted.
The next reported arrival is not due until the end of April
and the whole cargo is for looal econsumpticn in Caleutta.

8. The imports of rice at Calcutta at present amount to 2.500 tous a
day and the despatches for up-country destinntion are expected to be
heavy for some weeks to comé and will probably. go up to sbout 75 wagons
s day. So long as this abnormal traffic continues, the upwards traffic
on the East Indinn Railway must be heavy, but the Government of India
ore satisfied that the Railwnys concerned are taking every possible step
to relieve the congestion and to keep the traffic moving. On Baturday,
information was received that the Bengal Nagpur Railway wanted more
locomotives, and the Railway Bonrd at once wired to the Great Indian
P’eninsula Railway to send them 12 of theirs. This shortage of locomotives
was due to the efforts of the Bengal Nagpur Railway to relieve the pres-
sure on the East Indian Railway, where possible. The Government of
Indin are aware that, at a number of centres up-country, coal shortages
are threatened, and they will do everything in their power to improve the
supply. They have reason to hope that, in this respect, the situation
from now onwards will improve,

4. T should like to add, with reference to the suggestion in supple-
mentary questions put last Thursday, that there was unfairness in the
allotment of wagons tc collieries, that Mr. Sheridan has interviewed the
President of the Indian Mining Federation, Caleutta, and has arranged
for a meeting hetween representatives of the railways and representatives
of the Mining Federation and Mining Association.

Sir Purshotamdas Thakurdas: May I ask the Honourable Mewnber
whether he is prepared to have this question discussed further at =a
meeting of the Central Advisory Committee for Railways to avoid further
supplementary questions being put to him? The statement itself is
very full, but it leaves considerable scope for suggestions on the subjec
matter of the question.

The Honourable Sir George Rainy: I welcome the suggestion that has
teen made by my Horourable friend, Sir, though not with the maotive
merely of avoiding supplementary queations. But [ think it is a valu-
able suggestion and that it would be useful to us and also to a good many
Members of the House to have this question discussed in the Centrat
Advisory Council. We expect Mr. Sheridan to be back this evening, ard
I propose to call an emergency meeting of the Committée for to-morrow
afternoon after the House rises, if we find that tha! is likely to meet
the convenience of Honourable Members.

8ir Purshotamdar Thakurdas: May I ask whether the Honourabla
Member has received a telegram from the Secretary, Bombay Rice
Merchants Association, complaining that rice does not move from Calecutta
owing to scarcity of wagons?

The Honourable 8ir George Rainy: Sir, I have received the telegram
yesterday evening. But the root difficulty of the whole thing is this,
that we are up ageinst the maximum capacity of the Chord and Grand
Chord lines in respect of the number of {rains they can take daily, and
we are doing everything in our power (o relieve thc pressure on that
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jurticular section of the line betwcun Asansol and Mughal Barai. If the
‘neasures we have laken prove successful, then the pressure will gradually
be relieved. If any other suggestion 18 made to us that appears practi-
cable, we should be quite prepared to consider it. I do not think that,
as regards the particular representation, I can add materially to the state-
ment which I have already made. '

Mr. T. Gavin-Jones: Does this not prove that the contention of the
Upper India Chamber of Commerce, which it has pressed for many
vears, that the line betwcon Allahabad and Cawnpore should be doubled
is justified ? '

The Honourable 8ir George Rainy: Part of the statement I made
last Thursday could by quoted as evidence in support of that proposition,
tut not the statement that I made to-day, because the pressure at the
moment is between Aransol and Mughal Sarai.

Mr. K. 0. Neogy: Is the Honourable Member prepared to make n
further statement embodying the results of the deliberations of the Cen-
tral Advisory Council, because there are Members of this Assembly who
are interested in this question, but who are not members of the Centrai
Advisory Committee?

The Honourable Sir George Rainy: I think, Bir, it is very likely that
I may have to ask your permission o make a further statement after we
Lave discussed this question with the Central Advisory Council. The
Central Advisory Council is a fairly large body and I do not want iv
give too extended na invitation, but I know mv Honoursble friend Mr.
Neogy is keenly interesied in this question, and if the Council itself cop-
firms what I suggest, I should be prepared to ask mv Honourable {riend
to be present at the meet.ng.

GENERAL RUDGET—GENERAL DISCUSSION.

Mr. President: The House will now proceed with the general discus-
sion of the Budget, (General). I do not propose to fix any time limit for
speeches, but I_should like Honourable Members to restriet themselves,
as far ag possible, t- twenty minutes. 1 trust that no Honourabls
Member will exceed half an hour in any case.

Mr. N. 0. Kelkar (Bombay Central Division: Non-Muhammadan Rural):
8ir, every one on this side of the House will, T think, recognise the grace-
ful modesty with which the Honoursble the Finance Member made his
first financial statement in this House. His mraiden speech has made,
in my opinion, a bold bid to win the heart of this House, but taking his
own metaphor to a point further, I would say that the maiden is a blonde,
she shows a fair and clear complexion. She is mild in manner but seems
determined in the purpose. She is guileless in appearance, but not alto-
gether unsophisticated (Laughter). She has seen much of tiha world and
also pried into its secrets, and She mray have a trying period Pefore her
during the next five years. And, may I express the hope that it may be
given to her to do some real good to India in a truly national spirit.
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Sir, I have given notices of a number of cuts arising out of the general
budget and I hope—I am not quite sure—I hope that I shall get time {o
move some of those cuts in that discussion. Therefore, I, for the present,
shall contenl miyself with rather a general discussion of this budget on
this -occasion. The Honourable the Finance Member, in my opinion, need
not have made any apology for not being able to put before this House
a spectacular or melodramatic budget. The reason why he could not do
so was obvious. Everyone knows, every sensible man knowa, that fire-
works are nol made of mud or dust, and that the present times of the
country are not appropriate for a spectacular budget; nor I suppose is
the temperament of the' Honourable the Finance Member suitable for
such a purpose. We require other times and other people to present
spectacular budgets before this House. We have had experiences of all
these. First of all, it requires a reckless Civilian, who is promoted to be
a stop gap and an imitation Finance Member of this Assembly, to put
forward a spectacular budget. Then we must have something of the
warmth of a world war as a setting for a budget of that kind. Then,
thére must be huge deficits approxintating to a material fraction of the
whole revenue and expenditure. The ratio of exchange should have risen
up to 2s8h. 11d. or something like that, and there must be necessary or
voluntarily-created obligation of liquidating our gold reserves in England
end letting out, as it were, a stream of molten gold for the benefit of
other people. Then there must be crushing taxation. Such are some of
the conditions under which a spectacular budget is made. And unfortun-
ately, for the present Finance Member, none of these conditions are
obtaining in the country at present. All the skill that he can display in
this House is the skill of a rope dencer. It is quite enough for hinr if he
can balance the revenue and the expenditure in the budget before this
House. If, without impertinence, I may say one word sbout the character
of the budget, I may say that the Finance Member has shown clarity
of vision, and the budget on the whole makes a better appeal to the
understanding of the Members on this side of the House than some of its
predecessors. But I think there is scope for improvement in making the
budget still fuller and clearer. I mray refer to the remark made by iny
Honourable friend Mr. Birla last year that the complications of the budget:
papers are such that a Member of the Assembly would generally take
about six months to understand the budget in all its implications. Of course
the observation need not be taken literally. But when & man of Mr.
Birla’s business training- and instincts says that, I think the difficulties
of an ordinary layman can easily be perceived.

Sir, we on this side of the House are not so much interested in the
explanations generally given and which take up much space of the budget,
the explanations about the small differences here and there on either side
between estinrates and realisations. Sir Malcolm Hailey in 1921 boasted
in these words:

“T bave in my department men who, if I would allow them to do so, would he
capable of putting up a hudget which would easily defeat the scrutiny and defy the
criticisms of the House. They could conceal, amonz the innnmerable items which co
"to make up a budget, a liberal provision of reserves that the House would never dete:t,
which would relieve him of the embarassing necessity of having subsequently to produce
demande for supplementary grants.'

What he meant was that the Assembly owed it to the mercifulness of the
Finance Member that there was any oceasion for this. House to be called
upon to sanction or refuse excess expenditure and supplementary grants
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The observation was characteristic of the bureaucratic spirit and the
official pride of the Civil Service, from which the business of the Finance
Member at any rate should be free. But I shall willingly concede the
more modest and reasonable claim made by Mr. S8hankar Rao, the Budget
Officer of the Finance Department, who said a year ago that, if the ofticial
estimates of revenue and expenditure varied or deflected on either sids
by about 13 per cent., it was a natural deflection, and that even private
people and business men could not make a higher claim to aceuracv in
that respect. But what the House is really interested in is not the criticism
of slight or moderate decreases and increases in the realisations of financial
estimates; T may go further and say that the House will be content to
receive the figures of actuals for the last complete year, and the revised
estimrates for the current vear, as simply a statistical appendix to the
financial statement and not as an integral part of it. What the House how-
ever is generally interested in, is the imposition of new taxes or the remis-
sion of old ones and the changes, if any, in the existing taxation schedule.
The House also feels interested in gelting an insight into the financial
plans which Government must have in their view for the next few years.
It also feels interested in understanding the merits or demerits of {he
capital programnres to be undertaken by the Government, the provision
and the justification for nny loans that may be intended to be raised, and
the arrangements for the repayment or liquidation of the existing funded
or unfunded and floating liabilities. I do not mean to say that those
topics are excluded from any Finance Member’'s statement, but the ques-
tion is one of taking the House into greater confidence than at present
as regards the mystery of these mratters. The Finance Member should
be ready to tell this House, not only what it does not know, but also in-
form it of what is wrong or what is going wrong. In this matter, I can
of course realise the difficulties of the Finance Member, who is himself a
Member of the Executive Council which is collectively responsible for the
administration of the spending departments, and therefore, cannot come
out and criticise the other departrmrents. He has not got the almost
autocratic powers that the foreign Ministers of Finance have ‘got in
Europe, nor even the qualified independence of the Chancellor of the
Exchequer in England. The Chancellor does, to a large extent, control
the expenditure of his colleagues, but here in India, he can do very little
in that direction. As Sir David Barbour, himself an ex-Finance Member,
aaid before the Welby Commission : .

““Theoretically the powers of the Finance Member resemble those of the Chancellor
of the Exchequer, but practically and at times he may be much more in the position
of registering expenditure which other authorities wish to incur than that of actually
controlling it." -

‘The position of course has improved since the minority of the Welby Com-
wnission said :

“For the Indian Executive, the budget is not a binding document. It is a voluntary
expression of anticipated expenditure.”

But left to itself even now, the Assembly that vote the budget, could
not do mruch, if the Finance Member will not consider himself, more than
he does at present, as the watch dog of the taxpayer, rather than the
defender, if not the advocate, of the Executive Council. 8ir Basil Blackett
expressed the view in 1928 that the present system of having an official
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Chairman for the Finince Committee should not continue, and that he
should be in a better position, as bound in duty, to criticise on occasions
the expenditure of Government of which he is a Member in this respect.
One can imagine that a conscientious Finance Member may be asserting
himwself to a certain extent, at the meelings of the Executive Council; but
he owes it to himself that is to say, his present constituliona] position,
that the Assembly views him as a conspirator with the heads of the
spending departments, rather than the tax-payers’ watch dog. At present
he no doubt combines the industry of the accounts clerks and the shrewd-
ness of the business man. But he has, if T may say so in fairness to
himself, no scope for showing the talents of the statesman. There are,
of course, limits within which he ecan control, but these are very narrow
limits. For example, the Commander-in-Chief must be generally un-
answerable when he puts his foot down and says ‘I must have so much
sllotment, for, otherwise T cannot maintain the Army in its required
<fficiency”’. The efficiency of the Army against visible or invisible enemies
can easily prove a bludgeon before which the statesman and the economist
may quail. But the capacity of n country for bearing taxation
is a consideration that ought to outweigh the consideration of
the fastidious military expert, who, it is possible, may entertain
ideas of perfection of military preparation which can never be realised.
After all, the military expert is and mrust remain the servant of the people
on whom the ultimate responsibility even for their own defence and pro-
tection rests. Consequently, we see in other countries Ministries havs
sometimes to resign on the issue of the conflict between economy and
military perfection. In India, however, it must be long before we can
see ministries formed or making their exit on the ground of national
economy. At present, in this Assembly, we may discuss and criticise the
military expenditure as a matter of courtesy and friendliness at the hands
of the Qovernor General, but our voting powers in this respect are
enormously limited. Mr. Hilton Young hinmself has said: '
““Men contending for economy in general are always at a disadvantage when pitted
against ‘men contending for expenditure in particular.”
And even there the powers of the Governor General to restore cuts are
unlimited. Surely, such a constitutional position is not likely to put
heart into the Assembly in discussing the Military Budget or help the’
Finance Member to realise his wish of keeping down expenditure. Looking
al it from another point of view the want of sufficient time for
discussion on Demand for Grants is again an additional difficulty "
in the way of the Assembly. Al present, the days allotted for this are
only five. And out of this, A material portion is taken up by the discussion
of certain representative cuts. These representative cuts leave practica'ly
very little time for the consideration of other items of revenue and expon-
diture, and matters of administration upon which the searchlight of
criticism could usefully be directed. I have never, during the last five
years, seen any of these heads reached, on account of the remorseless
guillotine that follows on them at the end of the five days. 8o far as I
know, they have never been discussed in this House, and many a culprit
among them, like the ‘‘New Capital at Delhi’* escapes scot-free, sintply
because of the fall of the guillotine. The guillotine is practically a guillotine
upon the discussion and not upon the Demands for Grants. This leads
me to the question of an extension of the time allotted for the discussion
of the Demands for Grants. The present number of days is out of all’
proportion to the large number of items to be discussed. This is probably

12 Noox.
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due to the mnecessity imposed by Government upon themselves and the
Assembly of finishing the whole thing, from the presentation of the budget
to the guillotine on the discussion, within only two weecks. And that again
leads me to the question as to whether the date of the presentation of the
budget cannot be changed. The point was first started by 8ir Bhupendra
Nath Mitra before the Chamberlain "Commission. He said *‘ the Govern-
ment of India followed the present practice in England, and having done so,
they never gave serious thought to altering it’’. The Commission itself
suggested either the first of January or the first of November, instend of the
28th February and they recommended the chonge in the interests of accurate
accounting and sound budgetting, in view of the fact that the Monsoon
practically ends at the end of October. I am aware that Government in
1928 issued a Resolution, in which they referred in this matter to the
opinions received from Provincial Governments and Commercial bodies in
India, and ultimately dropped the question for a change. But if we take
the conclusions of Governmrent as settled facts on ev matter, the
Assembly might as well, shut up its shop. The queationearfso arises, in this
connection, whether the Legislature should not sit for a longer period than
it does at present. And for that purpose, it would be better, if the Assembly
begins to sit from the first week of November and finishes its business in
March or perhaps earlier. As an alternative, I may suggest that the
Railway Budget, now that it is separated from the General Budget, should
be presented at the Bimla Session, as was the idea at one time, and the
General Budget being presented in January, the discussion of the Demands
may be given full two weeks in February. In England, I think, the
budget estimates are presented in February and the discussion takes place
in August.

The Finance Member has tried to simplify matters by explaining the
position clearly about the liabilities arising out of the postal Cash Certi-
ficates. Last year, Mr. Moore referred to the possibility of the Finance
Member being convicted and sentenced to one day's simple imprisonment
for the concealment of these liabilities! The present Finance Member, I
suppose, has taken the warning and done the needful in this omatter. e
has also cleared up the position, with regard to the interest-bearing obliga-
tions of Government, in a detailed statement appended to the financial
statement. In fact throughout the financial statement, he has aimed at
elucidation rather than at mystification. But there atill remains the
question, whether he would not go further in this direction, by eliminating
the figures of railway expenditure from the budget, and concentrating only
uffon the figures of general finance. The problems of railway finance
enormously complicate the matter. The Railway Department practically
give Government no breathing time. Their projects in hand and their
commitments leave Government and general finance st the meroy of the
Railway Department. Fanciful suggestions lead to surveys. Surveys lead
to the comstruction of earthworks. The earthworks, when complete, de-
mand laying of rails. Rails are useless without rolling stock. And oncs a
line is opened, it creates an eternal denmrand for working expenses, repairs
and reconstruction. As the Finance Member has himself observed, “‘one
commitment leads to another.”” But may not one legitimately ask,
whether we may not hope for a time when there will be no comnritment,
when a clear gap of non.commitment will be left, and when the whole
question of the further extension of railways may be considered? For, the
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necessity of finding money for the construction of railways practically shuts
out the consideration of other useful schemes of public utility, such as irriga-
tion works. The Finance Member has mrentioned, with apparent %n-
concern, railways and irrigation in the same breath. But will he say what
is the expenditure on irrigation as compared with railways? It is the
extension of railways that is mainly responsible for our financial commit-
ments abroad. If I may say so, the Railway Member is perhaps the villain
of the piece. The Finance Member says, ‘‘It would be a far greater evil
to hold up the proper developmrent of the country, merely for the sake of
avoiding sterling borrowing.’”” The question, however, is not merely, what
is the credit position of India in England, but whether it is imperatively
necessary for India to raise sterling loans in the British market. The
Finance Member makes it appear as if the British capitalist is uninterested
or unconcerned about the loans we raise there, which are ready to go to any
other borrower, if India did not step in at the proper time and avail herself
of the British capital which is, as it were, as impatient of disposal as a
thing under the hammer of the auctioneer, while he says, ‘‘going—going —
going, gone!’’ The Finance Member has given the analogy of England
borrowing in Amrerica; and America and Japan borrowing in England.
But the analogy is, I think, misleading. For, the use of foreign capital,
particularly .in India leads, as Sir Basil Blackett himself once said for
snother purpose, to the hypothecation of Indian Railways to the British
creditors. The whole scheme of sterling loan is designed or calculated to
get business not only for the British creditor, but for the manufacturer of
ateel and other articles needed for the railways and their accompaniments.
The Finance Member has, in a way, taunted the Indian public for n>t
making the rupee loans successful in India out of the large treasury they
import from abroad, as the result of their favourable balance of trade. But
in this matter, Government may as well look into their own mind and ask
themselves the question why it is so? I offer the explanation somewhat
bluntly. In the first place, it is because the people of India have no
confidence in this foreign Government. As one writer on this subject has
put it:

“If the importance of public investments were brought home to them, if they could
be made to understand that these loans were to be spent economically (which was.
unfortunately not always a fact) for the good of their country, the people of TIndia
would not be slow to put their savings or hoardings at the disposal of the Government.
Unfortunately, it is not true to say that want of confidence in the Government and their
general financial policy, and from 1883 in their currency policy, are not among the chief
causes which encourage the people in hoarding."

People in India know that sterling loans are disadvantageous, because they
mortgage Indian undertakings to lenders in England. But in the first
place they never asked for loans being raised in England, and as for
the use of their own money in India, Government are responsible for making
over the entire disposal of their funds to the Imperial Bank, and not taking
steps to afford banking facilities to the people. Everyone knows that the
Imperial Bank is & tyrant and a partisan. Its Directorate is under the
thumb of the Msnager, and itse Governors eannot govern. The nrethods of
the Imperial Bank, so far as indigenous industry is concerned, are simply
condemnable, and it is a great wrong to the Indian people, that Governnrent
have not so far irrigated the country up to its innermost parts, through
proper financial channels, so as to teach the people banking habits, by
affording them proper facilities for getting interest on their small deposits,
and for receiving loans for the development of indigenous industrial ¢on-
cerns. The words ‘‘the proper development of the country', as used by
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the Finance Member in paragraph 76 of the financial statement are almost
syndnimous, it appears to me, with railway extension. No doubt an imquiry
into the banking conditions of India is going to be undertaken, but we all
know from experience, that it may be ages before anything practical and
substantial will be done in the right direction. The British commercial
interests in this country have interpreted the case for an inquiry into
the banking conditions in & manner and spirit which is exactly contrary to
the right manner and right spirit. For, far from taking banking facilities
into the heart of the country, they wish to put restrictions upon private
banking enterprise.

In conclusion, T would like to say to the Finance Member, he will have
io contend, during his ternr of office, first, with the insistent demand for
more and more railways from the Railway Department, and, second, the
opposition of the British commercial interests in India to schemes for the
maximum use of Indian money for Government purposes. 1 know that
the Finance Member has not got a clean slate to write upon, but I +m
entitled {o presume that he brings a fresh, unprejudiced mind to bear upon
Indian problems. It is ominous, however, that he promises to investignte
the possibilities of new taxation, now that the problem of provineial contri-
butions has been disposed of, whereas Sir Basil Blackett had openly express-
ed the view that the thoughts of Government should turn towards the diree-
tion of reducing taxation, after disposing of the question of provincial con-
tributions. Of course, we recognise the grace of the offer and demund he
has made of us for co-operation, but he should, as well, bear it in mind,
that financial administration has also a political side, and that the measure
of our co-operation will be determined by the corresponding measure of the
right kind of political attitude which Government may adopt towards this
country.

With regard to this offer and demand for co-operation, I may tell the
Honourable Member that the age of willing co-operation with Government
hag gone”and gone for ever; and the race of co-operators is extinct, being
killed by the Government themselves: and my reply to his demand for co-

operation will be given in the poet’s reply to the music-hall jilt or courtesan
in these words: '

“When you had lovers by the score,
You never krew your part,
Now that lovers are no more,
You have learmt it by heart.
When you by legion were beloved,
The way you sang was simply hissable,
Now that your singing has improved,
We know you are no longer kissable.”

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muhant-
madan): Sir, the budget statement which the Honourable Finance Mem-
ber presented to the House the other day is & lucid and able exposition of
the financial position of India. He has not tried to nlay the part of the
financial juggler, as his predecessor sometimes did, but he has frankly
plnced all his cards upon the table, and he has invited us to co-operate
with him for the materinl advancement of the people of India. S8ir I beg
to offer my congratulations to the Honourable Finance Member for the
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production of his first budget, his maiden effort as he himself says. The
budget suffers under obvious limitations, but it will be recognised that
they are a heritage from his predecessors rather than of his own making.
The budget shows that, whereas the revised estimqtes for 192829 showed
a surplus of 30 lakhs instead of 5, as caleulated in the original budget,
there would be n deficit of sbout Rs. 90 lakhs in 1929-30. It is, however,
some relief to know that, for the present at least, it is not proposed to
levy sny additional taxation, but that the deficit will he met by drymng
on the Revenue Reserve Fund, leaving a balance of Rs. 14 lakhs only in the
Fund at the close of 1929-80. The prospect of additional taxation in the
future, however, looms large on the borizon, and this is a very disquieting
sign of the financial outlook. I will now proceed to make a few general
cbservations on only one or two topies.

I shull begin by making a passing reference to the Posts and Telegraphs
Department. We find that the working of this Department is expected
to ehow a loss of Re. 29 lakhs in 1928-29, This loss is said to be the result
of the reduction in the rate for foreign telegrams, and of the revisions of pay
and other concessions grunted to the staff in recent years. If the reduction
in the rate of foreign telegrams has not been counter-balanced by a corres-
ponding growth in traflic, I should like to know what stands in the way
of our re-imposing the former rute. But I am afraid vested interests will
be vp in arms against this suggestion. There are people who think that
the wmalgamation of Posts and Telegraphs about the year 1913 worked
prejudicinlly against the interests of the public. The earnings on the postal
side go to feed the telegraph side of the Department, and sometimes the
legitimute interests of the public at large, or of the posthl employés, are
apt to be overlooked. What the public want are better service, an exten-
sion of postal and telegraph facilities in rural areas, opening of more com-
bined offices in the mofussil, and a reduction in postal rates, especially on
post cards.

Sir, T should now like to speak a few words on the salt poliey of the
‘Giovernment. It might seem somewhat surprising to a stranger who comes
to Indin for the first time and studies this question, that a tropical country
like. India, which is surrounded with salt seas, which has got salt mines
and =alt lakes, should be incapable of producing salt sufficient for her own
requirements, and should have to depend largely on foreign countries for
her supply. T will not go into the history of this question but merely refer
to the recommendations of the Taxation Inquiry Comumittee on the point.
The Taxation Inquiry Committee recommended in the year 1926 that it was
desirable that India should be made self-supporting in the matter of its
salt supply, if this end could be achieved by the granting of a strictly
temporary advantage to the local manufacturers either by way of rebate
of duty or of a differential duty on imports, or both; and that an inquiry
should be made into this aspect of the question by the Tariff Board. But
thig recotnmendation of the Taxation Inquiry Committee cvidently did not
find favour with the Government of India; and instead of referring the
question to the Tariff Board, they appointed an officer of their own Depart-
meat to examine the proposals of the Taxation Inquiry Committee. Thus
the matter was conveniently shelved for about two years, in spite of the
protests of commercial bodies and individuals interested, who wanted the
matter to be referred to the Tariff Board. -The Government ultimately
18ued g Resnllutmn, dated the 12th May 1928, declining to refer the question’
tc the Tariff Board. This action of the Government is in strange éontrast
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to the indecent haste with which they took action in referring the case of
the oil industry to the Tariff Board, against the unanimous opposition of
the Indian Comimercial community, and asked the Tariff Board to submit
their report within three months. This differential treatment between
these two industries cannot but create the unfortunate impression that,
while the Government evinced a great anxiety and solicitude for the oil
i.dustry, in which foreign capitalists have a predominant interest, they
deliberately delayed and ultimately declined a proper investigation into
an industry in which Indians wre intimately interested, although such an
investigation was recommended by the Taxation Inquiry Committee and
supported by the Indian commercial bodies and individuals concerned.
Sir, 1 will not enter into an examination of the arguments which led the
Government to the conclusion that no prima facie case has been made out
for the reference of this question to the Tariff Board. But I may briefly
note only two points. The Government seem to make much capital out
of the so-called ‘‘salt prejudice’’ which is said to exist in Bengal against
Indian salt. Sir, I do not know whether such a feeling against Indian salt
really exists in Bengal. In these days of growing national sentiment, when
we want to revive our national industries, and make our country self-
supporting in whatever directions we can, T really do not see why our
country men in Bengal will cling to foreign salt and refuse Indian salt, even
if it compares favourably with foreign salt both in point of quality and’
price.

-

Mr. K, Akmed (Rajshshi Division: Muhammradan Rural): They (Bengal
people) do not agree with your Patna taste.

Mr. Gaya Prasad Bingh: This prejudice against Indian salt exists not
#o much in our people, as in the minds of our foreign officials, whose nerves.
have been shattered by eating immoderately the taxed salt of India. An-
other hollow argument advanced by the Government is that if Bengal can
in normal times get cheap good salt from abroad, it would appear to be
inadvisable to divert lahour and ocapital from the production of articles of
greater value, This is drawing s red herring across oqur path. One has
only to look to the acute unemployment problem facing this country. Tt
would not be correct to say that the labour and capital to te employed in
the salt industry, would have to be necessarily diverted from industries
where they are more usefully engaged. There are admittedly a vast num-
ber of agricultural labourers, who have no work to engage themselves in
at all times of the yvear, and whose productive energy is therefore running
to waste for many months of the year for want of any occupation whatso-
ever A revival of the salt industry on a seale sufficient to make India
self-supporting in the matter of salt supply, will bring food to their mouths
and benefit the country in many ways. Apart from British Tndia, there
are £alt works in many of the Indian Btates; but T am surprised to learn
that. while the door of India is flung wide open to the import of salt from
all foreign countries, salt manufactured in Kathiawar for instance, salt
manufactured in Indian India, is not allowed to enter British India on any
terms, except perhaps in distant Bengnl and Burma, where it is not econo-
miecally worth-while importing. If my information is wrong, I ghall be
glad to stand correoted. T hope the Honourable Member in charge will
kindly enlighten the House on the grounds on which such a discrimina-
tion is based. '
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Sir, I now pass on to make a few general observations on the Army.
Iu this connection it will perhaps be helpful to recapitulate, as briefly as
I can, a few occasions when the question of Army expenditure came under
review. In 1883.84 Lord Ripon appointed s commissiqn, known as the
Simls Army Commission, which was presided over by Sir Ashley Eden,
thon Lieutenant Governor of Bengal. Between 1885 and 1895 there was
a steady growth in military expenditure. This provoked strong criticisur,
and o royal commission was appointed in 1895 under the presidency of Lord
Welby to inquire into civil and military expenditure, 'more especially the
latter. In 1910-11 o committee was appointed under the presidency of
General Nicholson ; but its Report was never published. After the conclu-
sion of the Great War, yet another committee was appointed, presided over
by Lord Esher, as if the mere appointment of committees and commissions
were 8 panacea for all the troubles in this country. Sir, if I were to trace
the mischief to its source, I may say that the growth of military expendi-
ture owes its origin to what is known as the Amalgamation Scheme of
1859. On the transfer of the East India Company to the Crown, the
Britich Parliament, in the teeth of strong opposition, passed a Resolution
for the amalgamation of the British and Indian Army into one organised
whole. This was financially unsuited to India, as it led to increasing mili-
tary expenditure from time to time, as the exigencies of the British War
O#ice demanded. Sir Charles Trevelyan, an experienced administrator,
and once the Finance Minister of India, declared before the Fawcett Com-
mittee that the scheme was ‘‘extravagant and crushing in practice’’, and
that it was ‘‘in the nature of a one-sided partnership’’. Bir, so long as
this amalgamation scheme is not entirely abrogated, or even suitatly
modified, I am afraid Army expenditure will continue to bulk very largely
on our budget estimates.

Bir, I should now like to refer to the contréversy about the year 1884
hetween two opposite schools of policy, regarding our scheme of defence
on the North-West Frontier, One school of military experts advocated
a policy of cautious non-intervention in matters that lay outside the geo-
graphical limits of India, while the other school of nrilitary experts, obsessed
by the ‘“Russian bogey’’' was in favour of what is known as the ‘‘Forward
Policy”’.  The latter school looked upon India as the strategic frontier of
the British Ekmpire, the pivot, the political centre of gravity of the East,
and « main factor in the maintenance of the balane2 of power in Asia.
Thig policy gained the upper hand. Our sphere of influence in the trital
areas increased, and the Durand line of demarcation in 1894 was pushed
closc to the Afghan frontier. Money was poured like water into Waziristan
and other regions in pursuance of this policy. Some part of the expendi-
ture may have been necessary, and I am quite willing to concede the point.
But it cannot be gainsaid that a substantial portion would have been
saved if we had entered upon our task with a different conception of our
folicy. In India we have to depend upon a standing army for our defences,
while evervwhere else in the civilized world, the standing army is supported
by a well organised system of reserves, and the nation is behind them
all. Here the policy is such that we find the whole population excluded
from military service, like my own province of Bihar and Orissa: and
recruitment is being confined more and more to frontier and trans-frontier
men. to people of non-Indian or extra.-Indian areas, with the result thas
the Army in India is approximating fo a mere mercenary force, an army
of occupation. Indian troops are sent out to subdue those who are fighting
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for their independence, to crush their national spirit, and to conquer thsir
country for Imperial aggrandisement. This happened during what ' was
knuown as the Boxer rebellion in China; this happened in Mesopotamia
ond elsewhere during the Grreat War; and this again happened only last
year, when Indian troops were sent out to China to fight the nationalist
forces, agninst our strong prolests lodged on the Hloor of the House and out-
side, This policy, Sir, mnkes us hated by our Asiatic neighhours, with whom
wo have no quarrel, and with whom we are anxious to live on most friendly
tering.  Sir, one of the saddest tragedies of British rule in this country
is the emasculation of the people under the operation of the Arms Act.
The martial spirit is fast dying out, if it is not already dead; the whole
nopulation is disarmed. and our little efforts to regain our lost ground are
met with studied rebuff, Even the modest proposals of the Indian Sand-
hurst Committee have been flung to the winds, and we are left to roll up
once more the stone of Sisyphus.

I shall now turn for a moment, Bir, to our military expenditure. Year
before last I invited, in a somewhat pointed manner, the attention of Gov-
ernment to the size of our military expenditure, and this drew from His
Excellency the Commander-in-Chief u reply, which was regarded with cer-
tain misgivings on this side of the House. 1 will not repeat my eomplaint
on the present occasion, but will merely refer to a suggestion which I then
ventured to make as a possible meuns of offecting some saving in military
expenditure. Speaking on the 8rd March, 1927, T ventured to hazord the
opinion, admittedly the opinion of a layman, the opinion of n mere lawyer
that never set n squadron upon the field, that, with the establishment of
the Royal Air Force in India and the develepment of ‘military aireraft, it
might perhaps be possible to reduce, to some extent, our expenditure on
ground troops. My Honourable and gallant friend Colonel Crawford, who
has every right to speak with authority on this subject, took exception to
my suggestion, and expressed the opinion that no economy on ground troops
could be effected in the way suggested by me. His Excellency the Com-
mander-in-Chief, who spoke on the debate on that oceasion, was perhaps
inclined to agree with him.  8ir, T must frankly admit that an expression
of opinion, coming from such an authoritative quarter, must silence all
criticism, and it would be presumptuous on my part if T were not to accept it
in all humilitv. But, Sir, T may be pardoned for quoting the following
passage from the leading article in the Statesman of the 20th April 1928,
and T hope my reference to this paper will be particularly appreciated by
my Honourable friend Mr. Arthur Moore.  This is the passage:

““As regards military aviation, the pull of the older services is evidently far too
strong both in Whitehall and in Bimla, and the proportion of money allotted to the
Army and Navy in comparison with the Air Force is dangerously large. India is now
to have two more air squadrons. The Army thinks that this is a large advance and
in India it is the Army which settles the matter. But an impartial defence authority
might take a very different view. Were the Air Force given its proper weight in
council, we should not now be dependent on such old machines as Bristol Fighters
and D. H, 9's, but like Iraq we should have great aeroplanes of the ‘‘Hercules’ type,
which have enambled an immense reduction to be made in the number of troops main-
tained and thereby effected emormous saving.”

Bir, this shows that I was not far wrong when I ventured to make
that suggestion.. Let us now see what Genersl Von. Bernahardi, in his’
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book called ‘“The War of the Future’’ has got to say on the mattor. - The
book was written after the War; and he xays this at page 121:

“1f 1 deal with cavalry and the air force in one chapter, my reason is that the
functions of the former have, to a certain extent, heen taken over by the air service,
-The mounted arm has changed its character very materially. In trench warfare it
has practically ceased to exist as cavalry. Mounted troops are helpless against the
long fortified lines of the enemy, They can only be used as a police force behind the
front. Apart from infantry patrols, the duties of reconnaissance have been almost
entirely taken over by aircraft, though the activities of the latter are certainly supple-
mented by the work of spies and secret agents,” :

‘and so on.

Bir, in & matter of this kind, I know that my own personal opinion
counts for nothing. It has therefore been necessary for me to give the
opinion of those whose claim to speak with some authority cannot be lightly
brushed aside. Lastly, 8ir, T shall refer only to one opinion more before
bringing nmrv remarks to a close. A book, called The Army in India, and its
Evolution, wag published in 1924, It was compiled officially, and issued

with the authority of the Government of India, as its prefatory note indi-
oates. At page 181 of this book we read as follows:

“The value of the air force has been conspicuously demonstrated in operations on
the frontier of India, where action from the air is able to overcome, in a special
degree, well known and formidable difficulties of terrain. The rapidity with which
aeroplanes can carry out an attack constitutes another military advantage of great
importance. It is held that the extensive use of the air arm, where this is practicable,
is also economical, as the force does not require the maintenance of the same elaborate
land lines of communication as are necessary for ground troops. It has indeed been
claimed that the air force can bhe used with success as a primary and independent

weapon, in whole or partial substitution for ground troops."” -

This substantially endorses my own suggestion, and when 1 ventured to
make it in 1927, I little thought that I should have some smount of support
in authoritative quarters.

Sir, if the normal expenditure on the Army stands so high in peace time,
what would our position be when confronted with a serious crisis? There
must be some margin left to draw upon in times of war. Now. Sir,
in 1922.28, when the Inchcape Committee conducted their inquiry, our
net expenditure on the Army was Rs. 65} crores, which was reduced tc
Rs. 563 crores in the following vear, in pursuance of their recommendatinns.
During 1927-28, and 1928-29, the expendiiure has stood at about Rs. 55
crores.  Has this reduction affected the efficiency of the Army? Effi-
ciency, after all, is a relative term. There are standards of efficienty ; and
a State can only adopt such measures for the efficiency of administration,
civil and military, ag its finances can afford, which ultimately means the
capnoity of the taxpaver to bear the hurden. To aim at an ideal efficiency
without a due regard to the economic condition of the country, is to im-
poverish the people, and to hasten the inevitable. It may be said at pre-
sent that India exists for the Army and not the Army for India. (Ar
Honourable Member: ‘‘Hear, hear’’). 8ir, I find that the figure of Rs. 50
crores, which was fixed by the Incheape Committee, has not yet been reach-
ed; on the contrary, the pull is quite the other way about. It is stated
that the programme for the modernisation of Army equipment, and for
the mechanisation of the tramsport, has become necessary to keep psce
with modern developments; and. this will ceat about Rs. 10 crores. Eut
Government have decided that the military budget could not, in any case,
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be allowed to exceed the figure of Rs. 55 crores, and that the special ex-
penditure required must be found within the limits of that sum. It ie
expected that in 4 years the required sum of Rs. 10 crores will be found
‘within the limit imposed, and the Honourable the Finance Member holds
out a very definite hope that thereafter the total military budget will, apart
from any circumstances which cannot at present be foreseen, be substan-
tially reduced. This is cold comfort to us.  Till that time we must possess
our souls in patience, for sufferance is the badge of our tribg.

8ir, I have come to the- close of my remarks; but before I sit down, I
should like to make an earnest appeal to the Honourable the Finance
Member, who, as he himself stated the other day, is now on the threshold
of his office. He has started with a clean slate, and with the good-will
of this House. We look up to him to put his hand firmly to the plough,
with no other aim but the best interests of this country at heart.  Sir, if
I may be permitted to say so without impertinence, temptations to succumb
to the permanent environment will, perhaps, be too many. But it is
within his power to apply the pruning knife so judiciously, and to manage
the finances of this country in such a way as to leave an imperishable lustre
upon his name in the pages of Indian history. (Cheers).

Oolonel J. D. Orawford (Bengal: European): I rise to take part in
this general discussion drawn, to my feet by my Honourable friend, Mr.
Gayo Prasad Singh, but before I discuss the question of military matters,
1 should-like to say that I have listened, and I think many Members of this
House have listened, to the speech of my Honourable friend, the Finance
Member, with mixed feelings—regret that the factors beyond the control of
the Finance Member have not been more favourable to us and that our
hopes of being able to tackle reduction of taxation are therefore out of court
for the time being, and u certain amount of gratitude perhaps because things
are not as bad as they might be. T think, in this direction, we have every
reason to congratulate ourselves on what I might say is the most
wonderful work that has been done by the Royal Air Force in the relief of
the Legations at Kabul. T think that is an epic of the air and deserves the
highest praise from every single one of us in this House. (Applause). I
also think we should congratulate ourselves that we have not been drawn
in, in any way, into the complications which unfortunately have arisen in
Afghanistan. (An Honourable Member: ‘‘Not yet'’). Not yet. It
might have been so easy to have been drawn in, and I think we have to
congratulate our Political Officers on the fact that we have been able to
maintain our complete neutrality—a position which I trust we will be able to
maintain. In this connection I would point out to my Honourable friend.
Mr. Gaya Prasad Bingh, that one of the contributory factors to this result
was the adoption of the ‘‘forward policy’’, as we were in a position at this
critical time, in soine measure. to control our tribes and prevent them from
taking part in the internal affairs of Afghanistan. That is how we are
getting economy indirectly. By the adoption of the forward policy, and
by bringing our tribes under administration, we are saving ourselves the
possibility of large military expenditure at times.

I think we have to congratulate ourselves also on the fact that, every
five years, we get a new brain to examine our financial problems. Tt is one
of the benefits of the existing syatem that, every now and again, somebody
new comes .along, who may have something new to say on.our financial
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problems, and brings a fresh outlook to bear on their solution. The most
striking feature, to my mind, of the budget is the arrangement come to
between the Finance Department and the military authorities regarding mili-
tary expenditure. The Finance Member, in his speech, alluded to the
fact that they had more or less entered into & contract with the Army as to
the size of the Army budget. and one of the particular advantages that
arises from that, he puts as follows: :

“A further advantageous result which, according to my information, the experience
of the working of the arrangement since last summer has demonstrated, is that it
results in the whole-hearted co-operation between the Army authorities and the Finance
Department in the search for all possible economies, .

which, in the next paragraph, he says will amount. to Rs. 14 crores in
1028-29, and possibly Rs. 2 crores in 1920.30. I think that teaches us &
lesson. I remember, when I was in the Army and was working in the Gen-
eral Staff, we used to go along to the Finance Department with a sinking
heart feeling thut, no matter how reasonable your demand, it is the job of
the Finance Member to say no. That does not create a spirit of economy
or u spirit of co-operation. The present arrangement, whereby economies
effected are to be spent on the modernisation of the Army has a psychologi-
cal effect and you have your officers acting in a whole-hearted manner in
effecting economies.  They will undoubtedly do this, because they believe
that the money they get is going to be spent on the Army. That is human
nature. There is one suggestion, in this connection, which I want to make
to the Army Secretary. Is there any reason why he should not teach his
Army officers something about the financial problems of the whole of Indin?
I think the House will acquit me of any desire to reduce military expendi-
fure on previous occasions, but when nne leaves the Army, and is brought
into touch with larger problems, one is forced to realise that, what is needed
very largely in this country today, is expenditure on such things as primary
education and on giving the provinces as much money as theyv can spend for
the uplift of the masses generally It is not only a question of military
defence, important as that must always be. There are other things which
require money as well. ’

Mr. K. Ahmed: Yours are non-voted. You grasp the major portion?

Oolonel J. D. Orawford: (Bengal: Furopean): [ do not grasp them,
though I should like to have them in my hands. I think it would be a
good thing if Army officers could study their own requirements vis-a-vis
the rest of the administrative requirements of India. When I wns at
the Staff College, we never had any lecture on that sulbject. If you were
to ask Army Officers to study the whole question and to understand what
India requires, I am certain you could get them to make economies, i they
understood that it was necessarv for the general revenues of India.

My friend, Mr. Gaya Prasad Singh, threw out a suggestion two vears
ago, and he again made the suggestion today, that the modernisation of
the Army and the yse of aeroplanes should mean an effective reduction of
our ground troops. I do not know whether he quoted me correctlv, but
I think, T pointed out then that yon cannot actually do awav with the

ground troops simply because aeroplanes are being used. I think he under-
stands that. '

Mr. Gaya Prasad Singh: I never said that.
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Oolonel J. D. Crawford: Suppose you had a country called X. Y. Z. on
your borders with which. you had a difficult sifuation to face. Your sero-
planes might go up and drop a certain smount of ammunition and bombs
‘on the country, but they can never take it over effectively. They cannot
hold ground, and you must therefore have co-operation between your aero-
planes and your ground troops. That is commonsense. I do believe, how-
ever, that the modernisation of the Army should, in the long run, mean
that we should be able to do our military work more effectively and at a
much cheaper cost. I throw out the suggestion that, in so far as our
internal security is concerned, our plans are not based on the position as
it stands today. T do not believe that we have taken into consideration,
to the full extent that we might bave, such factors as wireless, aeroplanes,
troop carriers, our extended railways, armoured cars, improved motor
transport and the improvement which we expect will come about in the
matter of roads. I believe that the whole of our internal security scheme
might be reconsidered in the light of these factors, and that we might
hope—TI do not think that one can immediately hope—that a new vision
-of this problem could be brought into being, which would, in the long run,
effect some saving of the actual troops employed. T am one of those who
believe that the ‘‘forward policy'' of which T have spoken must, in the
Jong run, lead to a reduction in the number of covering troops that we,
have to maintain. Those are two directions in which T expect that in the
future—neither distant nor particularly near—we may look forward to an
-oconomy of our military expenditure. I am certainly not one of those who
would desire India to maintain an army that was not adequate to her
military necessities. That would be a foolish thing for me to do. But I
am one of those who think that the Army should be maintained at the
«cheapest possible cost and T helieve that, if military efficers could see all
that was required in India, they would whole-heartedlv eo-operate with us,
as they have with the Finance Department, in this arrangement, which has
been come to, and then we could secure the present efficiency at o cheaper
«cost than is the case today.

There are one or two minor questions I would like to take up. T find
that the question of accommodation for officers i still very bad. Tt is not
fair to get people out here, to put them on hard service for two years on
the frontier, separated entirely from their families, and then, when they go
to & civil cantonment, find that there are no houses which they and their
families ean occupy. That is not o position that is fair to the men, and
T think they ought to be properly treated by the military authorities in
the matter of accommodation. I know somothing iz being done. It is a
particularly difficult problem, and one that will need the assistance of this
House if it is to be improved.

Then there is another question which seems to be looming up, which is
going to be difficult of solution. I just went into the Library and took out
the Army List. Tt was dated 1927. My friend Mr. Kunzru has got the
latest Army List. I ran through some of the figures of our officer estaklish-
ment. I notice that in 1927 the number of Majors on the Indian establish-
ment was 612, the number of subalterns was 268, second Lieutennnts 42
and Captains 1,812, and in 1982-38, T find that 525 of these Captains will
‘he promoted Msajors. We aro going to have a terrific block at the top. ana
this mav prove an expensive proposition. This is a problem that ought to
be taken into consideration at an early date to see how the position can be
eased. T know it is not the fault of the authorities; it is the fault of the
great War. But something needs to be done in this direetion.
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"There is another small point in regard to the Army that T would ke to
‘mention. Government have got a scheme for subsidising six-wheeler
Jorries. . That is & sound plan, and if we are. getting sufficient lorries, they
wili prove useful for mobilisation purposes, and it is also the cheapest way
of doing the work. In the case of & commercial venture of thiz nature you
would have an officer going round with the lorry to show people what it
was worth. In Assum lorries have to be used in o particularly difficult
country and in the tea gnarden orea, especially in the rains, a large numbcr
of people would I think prefer to use the six-wheeler lorries in preference
to the existing ones. You want a certain amount of push there. People
there do not read newspapers to the same extent as elsewhere. They.
are often not aware of your regulations and a little bit of pushing would
be advantageous.

Generally speaking, I feel that the budget must be called one of waib
and see. T am not very hopeful that, at the end of the year, the Finance
Member iz going to find himself in any essier position than he is today.
There is no doubt that India’s credit is going to suffer from a lot of poli-
tical talk which is not always to the advantage of ‘India. (Voices: ‘'No,
no”). It is perfectly certain that if the action of some people of extreme
opinion comes into play on the 1st January 1980 our military expenditure
‘will by no means go down.

Mr. Gaya Prasad 8ingh: Will you be more clear as to what you mean
by saying that the military expenditure will have to be increased from 1st
January 19807 '

Colonel J. D. Orawford: Supposing this ultimatum about independence
and civil disobedience, which Mr. Gaya Prasad Singh knows as well as T
do. is taken up seriously, it will necessitate, in the long run, the use of
force. That must mean, I am afraid, additional expenditure. It must
upret the whole of vour revenues, create industrial troubles, and our budget
is going to suffer.

You can put two and two together just as well as I can. Ttis no
use blinking the .fact. If you are prepared to pay the bills and have in-
creased expenditure, that is vour responsibility. There is tremendous
danger, I think, in ndvooating lines such as those, so long as there are
other means of accomplishing the end that you desire. We have heard &
lot of co-operation, but have never seen it thoroughly practised. Mr. Gava
Prasad Singh said that what he wanted to see was n remodelling of the
Army in India, and he pointed out the undoubted danger that the Tndin of
the future may have to look to her Army from one portion of India only.
My gronp joined Dr. Moonje in suggesting practical measures. We believe
that we have all to co-operate, so that our budget next vear will be better
than we can ‘at present hope for. .

Mr. Ghanshyam Das Birla (Benares and Gorakhpur Divisions: Non-
ATuhammadan Rural): Sir, before I proceed to touch the gener:al aspecis
of the ndget. T may be allowed to offer my hearty congratulations to tha
Finance Member for presenting, if not a rosy document, at least a candid,
frank and honest statement of the financial position of the Government of
Tndin. Sir, he has not resorted to those manipulations which used to be
mdulged in in the past. He has not resorted to those juggleries which
were the practice of his predecessor. He has made a sincere effort to
present a true piclure to this House, and he deserves congratulation for
the rame. 0

D
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Sir. the unproductive debt which was shown by his predecessor, Bir:
Basil Blackett. as having gone down considerably from year to year, has-
been shown in its true perspective. B8ir Basil Blackett stated in his last
budget speech that the unproductive debt, which stood at 254 crores in-
1928, had come down to 178 crores in 1928. He intended to take credit-
by making this House believe that he had teen able, during the period of
his administration, to reduce the unproductive debt to a very large extent.
But, Sir, we compare the figures, as presented by the present Finance
Member, with those presented by his predecessor, we find that the un..
productive debt on the 81st March, 1928, stood only at 208 crores against
the figure, as presented by his predecessor, of 254 crores. In my last
budget speech I called the budget a bundle of untrue statements and now,
‘Sir, it has been confirmed by the present Finance Member that, what 1
said last vear was absolutely true. Similarly, the Honourable the Finance
Member has placed before the House the correct amount which we have:
still to pay for arrears of interest on the Postal Certificates, and if we-
take that into considerdtion the present budget may be called s budget of
deficit to the tune of 7 crores. Of course he is not to be blamed for that,
but all the same the position is clear that this budget, if you take into-
consideration all the arrears which we have to pay, is a deficit budget..
and this is a very serious position which this House has to consider. T
hope, when the time comes for reviewing the scheme inaugurated five:
vears ago for the avoidance of public debt, the Finance Member will take
the House into his confidence and, in consultation with the non-offisial
Members, find measures to meet this deficit.

The Honourable the Finance Member appealed in his budget speech
for co-operntion. He remarked:

“If T have an ambition, it is this, that whether we encounter bad seasons or good,.
wou should be able to say of me when my work is done, that T served your country at
least to the utmost of my powers, and that in all that I did, my main thought was
for the interests of the people of India.”

. Sir, this side of the House has got full sympathy with his noble aspira--
tions. T may point out. however, the feeling which exists among’the
Members of this side of the House that the policy of the Government of
India and that of the Finance Department is generally laid down to suib
the vested interests abroad. I hope, 8ir, during the period of his term ha
will be able to resist pressure and influence which might be brought to bear
upon him by the powerful foreign interests; but if he can prove his mettle
and steer his wnv clear of all the evil influences and pressure, his name
will go down in history as one of the best Finance Members which we
have had. Sir. we wish him success and congratulate him for the noble
aspirations which he has in his heart.

Touching the general aspects of the budget, T might say, Sir. that it is
A verv gloomy budget, The Honourable the Finance Member, probably
out of consideration for the House—and he is s very considerate man—
did not want to frighten the House by portraying a dark picture of the
nosition as it truly exists. All the same one can read easily between the
lines and assume quite correctl; that, if we don’t have one or two good’
monsoons in the future, or if the economie conditions of the country do nob:
improve all round, two things are inevitable, that is, imposition of fresh
toxation and heavy borrowings. The question which T ask myself is this:
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is it feasible, under the present circumstances, to raise new taxation?
My answer is an emphatic ‘‘No’". I shall ask the Honourakle the Finance
Member, Sir, to seek the causes of the present situation in other quarters
.and not depend entirely on good monsoons. How is it that we had five
successive good crops, and yet a partial failure of crops in one or two pro-
vinces finds itself sufficiently strong to disturb the equanimity of the
Finance Department. Why is it that, in spite of five good years, even a
slight shock is sufficient to make the whole financial system of this country
treinble? There is something really wrong with the system, and I ask the
Finance Member to find out the cause and remove the same, and not
depend entirely on good or bad monsoons. I may tell him that a good or
bad monsoon is not all that can make or mar Prosperity. It cannot solve
the riddle. I grant that a good year will increase the revenue and save
vcu from the task of imposing new taxation, but it is the bad year which
<ausee a deficit, and it iz the bad year which is worst suited for new tax-
ation It is the bad year which requires more relief than any other period,
and therefore any talk of new taxation is out of question. It is neither
practical nor desirable. It is not a permanent remedy. I will ask the
‘Honourable the Finance Member to find a permanent remedy to meet the
gituation, and if I may say so, the permanent remedy, Sir, is to make
retrenchments, That is the only permanent remedy. The countrv has
exceeded its taxable capacity and so cannot pay more taxes, irrespective of
good or bad years, and therefore the only remedy, which he ought to take up
very seriously and with courage, is making retrenchments all round, in non-
recurring as well as recurring expenses. Bir, in my budget speech last year
1 a1 suggested that the time had come when we ought very seriously
" to consider the question of retrenchment. Now, the military
figures put before the House very clearly disclose that there is scope for re-
trenchment . We have been pressing for the last many years that the mili-
tary expenditure should be reduced. But what was the reply? Tt wes stated
~ that there was no scope for retrenchment. But when there arose a
mecessity for modernisation of the Army, when extra money was required
and when it was found that extra money could not be secured by an
‘menns, the military department themselves, of their own accord, reducag
their normal expenditure and brought it down to 52} crores. Now, Sir, this
.clearly proves that economy was possitle, but it was not effected. This does
not reflect much credit on the military department. But what guarantee is
‘there that further economy could not be effected? And who knows that
‘what could be effected in the military department, could not also be
effected in other departments? This proves conclusively one thing, that
the military department so far was being run extravagantly, and no one
Tnews what more economy could not be effected. The Inchcape Com-
‘mittee recommended that 50 crores should be the limit of military ex-
penditure. Since then there has been a fall in prices all round. There
has been the appreciation of exchange, and on account of this there should
have been a reduction in the sterling expenditure. Therefore, taking an
all-round view, T think it is quite safe to assert that 50 orores is a limit
“which should never be exceeded, The military department has not been
:able to come down to that figure yet, and my own suggestion is that, not
‘only in the military department, but in all other departments, the pruning
knife should be applied in all seriousness. I do not know whether we
should not have another retrenchment committee. In any case, I suggest
that the Government of India should take into their confidence the non-
wfficial Members of the House, and, in consultation with them, carry oub
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retrenchment all round, in recurring as well ns non-recurring expenditure.
It is only & question of ways and means. We have not got the money; and
if we have not got the money, the best policy would be to cut the coat
according to the length of the cloth. If you do not do that, you will re-
pent it, for vou will come to grief. Now, Bir, about borrowing in England.
I 'may make it very clear at the outset that I have no objection to borrow-
ing in Fngland on grounds of economy. On the one hand we get money
in Fngland at cheaper rates of interest, and, on the other, this leaves a free
field to the Indinn industries for borrowing in Indin. Therefore if we have
objected in the past to borrowing in England, it was not, Sir, on grounds
‘of economy but on political grounds. It will interest the House, as well
ns the Government, to know the views taken of such debts by those
connected with the foreign interests. I will read an extract from the
Capital, a Calcutta weekly commercial paper wherein Ditcher, discussing
the ‘present political situation, and inter alia, the Indian debt to England—
£8VS n

“In a word if Swaraj is to come, let it be complete. Let us suppose that an East.
Indian Railway Company, with headquarters in Ca?cutta, found it possible to effect a
complete purchase of the line within ten years, a Government Director, with a power
of veto, retaining a seat on the Board until the transaction was complete. That would
be true Indianisation, and until some such scheme ia carried through, there will Le
no real transfer of control, howeve numerous or’ plausible, at first glance, may be
official undertakings to carry such a policy into effect. An “‘alien” Railway Board is
go ‘inevi.t.a'hle accompaniment of ‘‘alien'” capital. The two go together and cannot be

This is, Sir. the mentality of non-official Europeans in this country.

‘Similurly a correspondent discussing the political situation in India
writes in the Economist of London :

““The retreat has already legun in the industrial ephere : it remains to devise
nieasures to eliminate from .the Indian balance sheet the large sums advanced by
British investors for Indian development, chiefly for utilisation on railway and irriga-
tion projects, through the agency of the Government of Tndia. In other words, the
British Raj cannot be bumped, bombed or bluffed out of India, but may, in due course,
be hought out,” )

Now, Sir, we ean see the direction in which the wind is blowing. We-
cannot get Swaraj, we are not to be given Swaraj until we can buy out,
or in other words, unless we can pay off our debts to England. We cannof
have Indianisation in railways. The two must go together. Alien govern-
ment and alien capital! You cannot have Indianisation until you arc able
to provide Indian capital. That is the situation! We do not want to
delay Bwaraj and if getting into the clutches of the English money-lender
means delay in Swaraj. we must oppose it. With this mentality of the
English money-lenders it will be sheer folly to incur more sterling debts, and
thus get ourselves into deeper water. Sir, this is the reason why we have
opposed sterling borrowing. Now, as regards borrowing in India, Sir,
we will have to borrow perhaps very heavily, if all the schemes undertaken:
by the Government of India are to be put into effect. We will require a
lot of money for capital expenditure and tesides this, from 19080, onwards
we shall be required to pay off our loans for very large amounts. How
are we going to get all this money? Where are we to get all this money
from? T will tell the Honourable the Finance Member very frankly that.
we cannot get money if we are to create scarcity of money in the country,.
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You have raised the bank rate to 8 per cent. and caused a great stringency
in the money market. And the Honourable the Finance Member says he
takes full responsibility for it. Has he rea'ised the consequences of it?
1 mecan it is quite all right for you, by a stroke of the pen, to increase
the bank rate to 8 per cent., Lbut does the Government realise what hard-
ship it will inflict on the peop'e in general and on the industries which
are already in the throes of depression, and what stringency it will create
in the money market? TIf it is the Imperial Bank rate and not the Gov-
ernment rates, ut least it ought to be left to the Governors of the Imperial
Bank to decide for themselves as to what ought to be a reasonable rate
at a certain time. Why shon'd the Government take the initiative and
force a high bank rate on the Bank when the Bank itself does not desire it
And who knows that, in order to maintain the exchange, in order to
effect o further contraction, the Imperinl Bank rate may not be raised
further. T warn the Government of the very bad consequences of such n
policy and its effect on (Government revenue and borrowings. That is
not the way in which you are going to get money. You must protect the
trade and industries; you must ereate confidence in the money market.
If you want to raise money in India, you must ercate prosperity in the
country, but on the contrary, if vou go on inereasing the bank rate and
contracting currency, there is no hope either for a surplus budget or
for borrowing in India.

I would usk the Honournble the Finance Member not to be deluded
by the high rates of securities prevailing at present. If he would look
into the figures, he would find that, in 1919, when money was flowing in
this country like water, during the boom period, when the bunk rate wag-
only 5% per cent., the 84 per cent. seeurity was quoted at about Rs. 60,
and today when the bank rate is so high there is a great scarcity of
money, the securities have risen to Rs. 72. What is the explanation of
this? Why is it that the securities in the koom period were quoted at a
much lower figure than at present which is a period of depression? The
explanation is very simple. In those days, people had oonfidence in
industries, people got a greater return from industries. Therefore nobody
wanted to touch Government securities, but today, on account of the
financial poliey of the Government, all the confidence in the industrial
investments has been shaken, with the result that every investor who has got
some money for investment is putting his money into Gowernment secu-
rities instend of putting it into industries. That is the situation, and
the cause of the depression is your policy of contraction.

Sir Purshotamdas Thakurdas, in his minute of dissent attuched to
the Currency Commission Report. put forward figures bhased on official
information that in the pre-war period, the usual expansion of the currency
used to te about 20 orores a vesar. -On this basis we would expeet an
expansion of atout 160 crores in 8 years. But, if we look into the figures
from 1920 to 1928, we will find that, instead of any expansion, there has
been, on the contrary, a net contraction of about 55 crores. I ask a
rimple question of the Honourable the Finance Member. Have our exports
and imports, as compared with the pre-war period, increased in volume
or not? Has our balance of trade, ns compared with the pre-war times,
shown an increase or not? The index figure stands higher, the trade has
incrensed ; but in spite of that, instead of having an expansion in currency.
we have had about 55 crores of net contraction of currency during the last
eight vears: and this is the cause, the direct cause of the stringency of
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money and the depression in trade. You have created a scarcity in the
money market by contracting currency, and the consequence is the indus-
tries ure dying. The industrice are passing through a severe depression,
and that also is reacting on the revenues of the Government and on the
confidence of the people in industrial concerns. And this eventually will
react on your own credit.

Now, Sir, I do not want to go into the controversy of 1ls. 4d. and
1s. 6d., but so long as the shoe pinches, one is bound to groan. You
cannot stop that. T do not advocate that we must go back to 1s. 4d.,
but what I want to point out is this: that the present seriousness of the
situation has been forced upon the country by the action of the Government
in contracting currency for the maintenance of the fictitious ratio. 1 ask the
Honourable the Finance Member, when he is going to stop this ruinous
policy? I do not want to dwell on the merits of inflation or deflation,
but it will be very interesting to the Honourable the Finance Member
who was giving us a sermon on the evil consequence of inflation if I
read an extract from the Barclays Review which at least shows that con-
sequences have not been 8o bad in France. The Review says:

“In certain respects progress was assisted by the depreciation of the franc, because
in spite of the disadvantages which inflation brought in numerous directions, it helped
to reduce the burden which would otherwise have fallen upon the industry as a result
of the heavy capital cost of reconstruction. Inflation also assisted in reducing the
real burden of the national debt and therefore of taxation, besides helping in a
greater or lesser degree to keep down wages and other productive cost and in conse-
quence, French prices at a low level in terms of gold. As a result, France's competi-
tive power has been considerably developed, and between the end of 1921 and the
spring of 1827, about 1 1/3 million foreign workers entered the country from various
parts of Europe and elsewhere to satisfy the urgent demands for labour.”

Now, Sir, this is the situation which has been created there on account
of depreciation of exchange. What has happened on account of an appre-
ciation of exchange in India we have already seen. I do not want to
say anything more; but I want to draw the ‘attention of this House to
the seriousness of the situation. We have got to meet a deficit of about
Rs. 7 or 8 crores towards the liability already incurred, f.e., arrears to be
paid. We have also to raise huge loans to repay the old loans as well
as for the capital. expenditure. Now, I shall put this question to the
Honoursble the Finance Member. How are you going to meet the
situation? Wherefrom are you going to get all this money? By taxation?
I say ‘“‘no’’. You can get money only by creating confidence in trade and
industry, ty creating prosperity. The Tariff Board made a very modest
recommendation for the protection of the textile industry. What is the
result? It has been turned down by the Government. The cotton industry
38 on the verge of death, and the Government have been simply keeping
silent watching the spectacle and doing nothing.  8ir, in great contrast
to this, I am reminded of an instance which I read the other day in the
papers, that because the banana is not grown in Italy, Signor Mussolini
has forbidden imports of bananas into his country. It so happened that
an English lady, a tourist probably, was found entering the boundary of
Ttaly from Franece with about half a dozen bananas. Bhe was told either
to eat them up or to send them back to France. Of course—the lady
was not imprudent enough to consume the whole bunch.‘ Al the: same,
Sir, the story makes it very clear how gzealously Italy is protecting her
own interests. And if we compare that picture, with the financial policy
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yursued in this country by our Government, we feel a sort of despair.
I again tell the Government that, unless they so plan their policy as to
-make the industries stand on their own legs, there is no hope of their
getting more money either through loans or through taxation. Any
‘number of good years cannot help them, and therefore I would suggest,
.again, Sir, make retrcnchment, and grant protection. (Applause.)

Mr. K. 0. Roy (Bengal: Nominated Non-Officiul) : Sir. I was not anxious
to make a speech at all, but Mr. Birla has tempted me to follow him.
He speaks in this House with the authority of a great commercial mag-
nate, und as the chief representative of the Federation of the Indian Cham-
bers of Commerce, but 1 represent to this House only the personal views
«f a layman. But before 1 do so, Sir, I wish to congratulate very sincerely
+the new Finance Member on his plain and unvarnished facts. Plain be-
«cause it is a deficit budget, and unvarnished because it foreshadows the
_possibility of new taxation. The fwo speakers who have preceded me,
:Colonel Crawford and Mr. Birla, take a very gloomy view of our financial
future: but I do not share their pessimism. Mr. Birla
has, rightly or wrongly, reflected upon the achievements of Sir Basil
‘Blackett. What does the present Finance Member himself say? In para-
graph 96 of his budget statement, he has borne testimony to his prede-
.cessor. Besides wiping away a deficit of Rs. 100 crores, what did he do?

Let us examine the position.

Mr. Ghanshyam Das Birla: What about the so-called decrease in the
unproductive debt?

Mr. K. 0. Roy: I am coming to that. Sir Basil Blackett gave away
:about Rs. 10 crores in the shape of provincial contributions, 1§ crores in
-cotton excise, Rs. 85 lakhs on machinery and Rs. 1§ crores in respect of
.opium. This is not all. He left behind a revenue reserve fund, on which
the Honourable the Finance Member can fall on evil days. In this fund
there is now a net balance of about Rs. 14 lakhg after taking Rs: 90 lakhs
to cover the deficit. And if my friend Mr. Birla will look at page 19 of
the Secretary's memorandum, paragraph 44, he will find that Sir Basil.
Blackett left a magnificent bequest to Sir George Schuster, that is, gain
‘by exchange. It is not a very small sum, but a very huge sum. It comes
to Rs. 12,69 lakhs. This is kept in suspense., Why does not the Finance
Member bring this sum into the budget and let us have a surplus budget?
He can do so, not only for this year, but he can give us surplus budgets
for the next four succeeding years.

Now, Sir, let us examine the revenue of the Government of India. There
.are two principal sources of revenue, and ths first is customs. It has been
standing somewhere in the neighbourhood of 46 lakhs, between Rs. 46 and
Rs. 50 lakhs, for the last few years. I remember on several occasions
attempts have been made ty responsible Members on the non-official side
to give a scientific basis to our customs tariff, and I think it was my friend
Mr. Jamnadas Mehta who wanted it more than once. But what has been
the response of Government? No ,rgsponse has come yet. The new
Finance Member, who comes to thisg- House with great knowledge, with a
great reputation, and a very great expericnce of other countries, ought to
‘be able to utilise his great talents in finding a solution for the scientific
"basis of our customs tariff. The scientific basis will not result in shorten-
ing our customs revenue, but I am quite sure it will expand it; and if it
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does not, it will surely solidify our trade. That is the first source. Now
think of the Income-tax. I am not quite sure whether my Honouruble
friend Mr. Birla was on the Income-tax Bill Select Committee, but Sir
Purshotamdas Thakurdas was a member of that Committee, of which I
also was n member- It is a matter of common knowledge, that there is
avoidance of income-tax by some of the well-to-do classes. It was men-
tioned in this House and it was mentioned in the Select Committee. Sir
Basil Blackett wanted (o find a remedy. He introduced a Bill. The Bill
was placed beforc a Select Committee, but Sir Basil Blackett found it
extremely difficult to proceed with it. But I muet pay a tribute to the
present Finance Member who, with  wonderful tact and dexterity, has
piloted the Bill {through the Committee, whose report is now before us.
The report has been republished. T am sure, when that measure is enacted
perhaps in the Autumn Session—it will bring him in a nice, good reve-
nue . . ..

An Honourable Member : How much?

Mr, K. 0. Roy: Not less than 50 lakhs. Do not forget that your defioit.
is 90 lakhs.

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
40 lakheg still remain, '

Mr. K. C. Roy: Then again, Sir George Schuster has alrendy given us
an assurance that he is going to keep a tight hand on all expenditure—an
assurance which I cordinlly welcome. Again, think of the earnings we
are receiving from the railways. For years we have wasted money on the
railways, but today you are going to revise the settlement made by Sir
Basil Blackett, and when.that is done, I hope the House will demand a
greater return from the rnilways than it has heretofore received. When
such are a few of the data before us, why take a gloomy view? I repeat
once more. not onlyv will the Finance Member be able to balance his budget
as he has done this vear, but he will be able to give us a surplus budget
for the next four vears.

My Honourable friend Mr. Birla has referred to our unproductive debt.
What did Sir Basil Blackett do? He gave 88 crores towards the liquida-
tion of unproductive debt. And then what is the allegation? The allega-
tion is here in the Finance Secretary's statement. He says there is less
conservative estimating . . . . .

Mr. Ghanshyam Das Birla: How do you compare it with the presen:
statement ! :

Mr. K. C. Roy: But I do hope that when we have an unproductive
debt . . ..

Mr Ghanshyam Dag Birla: May I put one question, Sir?

Mr, XK. 0. Roy: You have had vour say, let me have mine. The un-
productive debt stands today at 170-86 lakhs and I do hope that future-
estimating will be done on more conservative lines than hitherto. As re-
gards the sterling borrowiugs, I am more or less in agreement with  Mr.
Birla, because to iny mind sterling borrowings postulate political and
economic exploitation. T entirely agree, but at the same time there is no
getting away from the fact that to_a certain extent you will have to get
sterling borrowings. But the less we borrow in foreign countries the better
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for our polifieal relations. For I am anxious, that we should bring our
Postal Cash Certificates within the reach of the humblest ryot, so that he
mav have a tangible interest in the government of his own country; and I
feel that Government has not done enough to altraet the poor man's capi-
tal to the needs of Government's capital expenditure.

1 wish Sir George Schuster, who comes to this country with a great.
reputation, success in his career in India, but I should like to read to himn,
for his benefit, the undertuking which was given by Sir Basil Blackett
about his successor in officc. This is what he said in his budget specch:

“From 1920-30 onwards it will be the privilege of this House and of my {riend and
successor, Bir George Schuster, whose acceptance of the post is a matter of great

ersonal satisfaction to me, to find no outside claimant to the recurring surpluses which

hope it will be their good fortune to enjoy in the coming vears, and they will be
free to turn their minds on the one hand to new directions in which money can be
usefully laid out for India’s advancement, and on the other hand to the readjustmeunt
of the burden of taxation and to those reductions of taxation, so welcome to tax-
gatherer and taxpayer alike.'

bir, 1 hope my Honoursble friend Sir George Schuster will justify the
prophecy made by hig friend and predecessor.

Mr, 0. Duraiswamy Aiyangar (Madras ceded districts and Chittoor:
Nen-Mubwunnadun Rural): Sir, 1 think it was Jameg the Second who
suid "My intentions are good because they ure mine, my. acts @re bad
because they are my Mimsters' . 1 was reminded of this observation
when 1 henrd the F¥inance Member's speech, expressing a great many

® sood intentions and producing as bad o budget as he possibly could produce.
Now, Sir, | do not blame him for that, because I feel thut the Finance
Memwmber’s position in this country is not on the same level as that of
the Finanee Members in any other self-governing country. I entirely agree-
with the description given hy my Honournble friend Mr. Kelkar, and I
may add in a nutshell that the Finance Member in other countries holds
the reins of expenditure, but here it is the other colleagues of the Finance
Member who hold him by the reins, The Finance Member in India is.
no more than a horse tied to the chariot of Great Britain and the Secretary
of State ns the charioteer drives him over the heads of the¢ Indian tax-
payers. That really is the position of the Finance Meniber, and he ¢annot.
therefore boast of any poliey of his own, because his policy is nothing
elee but addition and subtraction of the policies of hig colleagues sitting
by his side Therefore it is no wonder that he does not find himself in
a position to curtail any expenditure. He is not in n position to dictate
any curtailment of expenditure to his colleagues. The only thing about
which he can boldly say anything to this House is that he hag no fear
. of proposin;: additional taxation, and that is. what he has clearly made
known in his speech when he said that it is not through fear that he
has not taken the step of proposing additional taxntion. But, Sir, he has
i_ixo.-.d cectain tests for levving ndditional taxation, and those tests make
it clenr that the Finance Member at least should be an Indian. He points
out among those tests that, before imposing any new taxation if that
should prove neccssary, he wants to have ample opportunity for studving
conditions throughout the eountry, so that he may be able to formulate
proposals in the light of a full knowledge of facts and opinions in such
a wnv ar to enrure that, whatever ig done will be most to the benefit
of this countrv and its people. Bir, this is not a training ground for-
the. Honourable Member, in order that he may 2o about the country in-
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a leisurely way and find out the reul situation in this country, and then,
on the eve or his depurture, propuse soumething or not as he may think
fit.  But ou the whole 1 think we should like 1w see, us Finance Member,
#n Indiun who has already had suthicient experience of the situation in
this country before he wakes office. 1 have oiten suggested in thig House,
and 1 will repeat once again that, whereas, in matters of trade, we export
our raw produce, and import it us manufactured goods, in the matter of
the Services, we are importing, duy after day, the raw intellects of other
countries und re-exporting them ag munufactured products; and that we
are deing so ut considerable cost to our country has been pretty clear
always. The Finaunce Member has had suflicient time to see that it is
this that stands in the way of his showing any kind of good budget in
this country. He should by this time have understood how the top-heavy
administration in every one of the Government departments here stands
in the way of producing unything like a surplus budget in thig country.
Now, 8ir, 1 have to remind him in connection with the remark which
he made, that he will never be afraid of proposing additional taxation,
thut fear will never stand in his way. I will point out to him gome
remarke of Lord Cunning, which he made at the time of the Mutiny,
that, rather than face the danger of putting on new taxation, he would
prefer the danger of reducing military expenditure. Lord Hobart, once
Governor of Madras, in 1873, wrote to Lord Northbrook, Governor General,
“If I have no surplus to reduce taxation, I will make one by reducing®
expenditure.  Popular content ig better than public works.” I would
bring home to him these salient remarks. Now, Sir, he has had sufficient
time already to understand this much, that the incidence of taxation
per head in this country is increasing and not decreasing. Taking the
quinguennial period 1921-22 to 1925-26, 1 would tell him that, in the
United Kingdom, the incidence per head of taxation has come down from
£18:1-10 to £15-14-0; in the United States of America it hag come down
from 82'7 dollars to 27-5 dollars; whereas in India, it has risen from
Rs. 5-1-1 to Rs. 5-10-9 per head. Hag India been growing richer? Has
she been progreseing? Has there been more presperity in this country
ihan in the United States or in the United Kingdom? How does he
account for this increasing taxation day after day, and yet at the same
time say that he can think of additional taxation? Now, Bir, in paragraph
20 he usks: ‘‘and secondly, what is the best direction 1n which to take
it?"' About that, Sir, he need have no douht whatever. His predecessors
have set the example, and he may quietly take it without making re-
searches for himself ng to the methods of taxation. One experience that
this country has always had at the hands of successive Finance Members
i8 that, whenever there is a deficit whenever there is a struggle for money
it is a case of “‘switch up the salt tax.”” You have only to say, if yon
find there may be a deficit next year, switch up the salt tax from Rs. 1-4-0
to Rs. 2.8-0; if again some other interests require, some rich persons
require that motor duties should be reduced. switch up the salt tax to
Rs. 8: if the merchants of Bombay require that the cotton duty on varm
must be raised and {he Indian imports of yarn must he reduced in this
country, ewiteh up the salt tax. On every nceasion, Sir, we have nothing
to do {han to switch up the salt tax ag much ns possible. This has been
the policy that has been consistently followed by all the Finance Members
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in this country, and there is no need for my Honourable friend to say
that he would have to make fresh researches as to the methods of addi-
tional tsxation. That is, Bir, so far ag the Finance Member's position
fs concerned.

Now, Sir, what is the position that we occupy in this House? Sir,
1 have been occupying some space—not & little—for the pust six years.
(Mr. R. K. Shanmukham Chetty: ‘‘You have been occupying more than one
Memter’s space’’.) I have no objection to my friend, Mr. Chetty, proposing
a cut. (Laughter.) But, Sir, 1 have occupied this space for the last six
years, and at the fug end of my life in this Assembly I have to give out what
my experience has always been. The position that we have been occupying
in this House is of no good either to us or to our countrymen. That is
exactly the position which we occupy. What is it that we have understood
by way of the budgets that are presented here, or from the discussions that
take place over the budgets? It is all a farce—nothing more than that.
A few theatries and cur life in the Assembly in Delhi or Simla is closed;
o few dinners, a few garden parties, a few tea parties and some lectures
and exercise of the lungs in the Assembly and we go back. (Mr, D. V.
Belvi: ‘‘ Some pyrotechnics.”’) Sir, this has been my experience and
we have not served our country in any manner, and it has become
almost impossible for us today in the existing state of affairs, to do
anything; and I hope that thisg is the lust time that we are getting a
budget from an irresponsible government, that this is the last time
that we have our finances controlled by one who is in no way responsible
to the people of this country; and I hope things will improve early next
yeur. Sir, we sit here day after day to vote for 28 per cent. of the
total expenditure. The votable portion consists of only 28 per cent. of
the total, and the rest is untouchable; and even in this 28 per cent. or
28 crores that we have got to vote here, we have no time to discuss even
a few items, or even a small portion of it; the rest comes under the
guiilotine or gallows as it may more aptly be termed. That is exactly
the situation; and even in this little discussion that we may have here,
if we are able to propose one little cut, take away one chaprassi from
the Home Member, or cut away one tree in the Viceregal garden, it
.will be restored by certification, on the ground that the administration
of this ccuntry cannot go on unless that chaprassi is restored or the tree
is replanied. 'That, Sir, ir the principle underlying this certification; and
with this certification, we have been carrying on our hudgets. What good
can vou possiblv expect of us in these circumstances? How can we or
cur countrymen he benefitted by the budget discussion, or the discussion
of the Demands for Grants? Some of our Members here think of it as
their highest ambition if they hobnob with the Home Member or the
Leader of the House in order to advance this or that item of the demands,
in order that they mayv propose one complete final cut and defeat the
Government. What do we get if we cut this Rs. 66,000 out of the travel-
ling rllowance of the FExecutive Council? Some Members want that
demand to be advanced. and the Members over there consent. and sit
verv quietlv, simplv in order to see the tamasha. Tt is & holidav for them,
and thev have got a short and sweet answer—when they rit in the manner
in which the Honourable the Home Memter is now seated in quiet and con-
venient repose—thev will finallv sav, ‘“‘Thank vou. Sir. vou have cut
out our touring charges; we will not go out; we will sit quite quietly
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ir our lcunges and chairs in office.”” That is the short .nd sweet answer
‘with which they will meet our cut, and we go back only with the consola-
tion that we have defeated the (Glovermuent or made a cut in the budget
this year.

Now, Bir, cowming to the budget itself, 1 find it as disfigured u budges
as usual; 1 consider a budget always disfigured so long as the sult revenue
and the opium revenue arve there. (Hear, hear.) 1 am not discussing
the details of the salt question here, because 1 hope there will be another
oppurtunity when we can go very fully into that question; but, with
reference to the opium revenue, 1 find that, in spite of the solemn
promises and pledges which they give to the League of Nations, in spite
©of the golennmn signatures they affix to the conventions and protocols, what
they do in this country is simply an attempt to throw dust in: the eyes
of the I.esgue of Nations. BSteps are vigorously taken in order to stop
export of opium, but in the matter of reducing the consumption within
the country itself, equally vigorous steps are not taken at all. Absolutely
no attempt is mude to penalise even the administering of opium to babies
and infants, and yet we are told, day after day, that this is being done
with the hearty connivance of the Government, which is bent upon
gotting ns much as possible out of the opium revenue. That Honourable
gentleman, Sir, Mr. Coatman, who, after being accuscd this morning,
never opened his lips, writes in his book that the opium .revenue is also
‘being reduced and that the acrenge of cultivation is being reduced. No
doubi the extent of acreage of cultivation is shown ns reduced, but if
we sce the last column—production—we see that whereas formerly a
bigha was producing thrce seers, now each bigha produces six seers.
Now, Bir, what has been reduced in the aren has been made up by
inecreased production per higha. We are told that, next yvear. the inecome
budgeted for is Rs. 8,05,57,000, nnd that we are losing over 40 lakhs
because of the reduction in the export of opium, But 1 do not believe
that, even that is a correct figure, because we find that, in the payment
for special cultivation in Malwa, Rs. 11 lakhs is given more than in the
current jear, and for payments to cultivators in the United Provinces,
Rs. 5,05,000 more is provided for in the new budget over and above the
budget item of the current vear. T do not thercfore believe. judging by
‘the figures in the matter of poppy cultivation and encouraging cultivators
.¢f opium, that there is any likelilhood of the income under the head
“Opium'’ being ever reduced in this country. Why, in fact the two
nation-building items which have heen divided between the Centml Gov-
ermment and the Provincial Governments, are opium and liquors. Opium
in the chief means of nation-building for the Central Government, while
iiquors and alonhol are the chief means of nation-building for the Pre.
vineinl Governments. And I am sure these two preocesses of nation-
building will never be given up by these two Governments,

Now, Sir, T am no authority to speak on military expenditure. I would
rather shudder to think of the militarv, the arms and the ammunition.
‘But at any rate, Bir, we find clearly that, even according to the Finance
Member’'s statement, 55 crores are not necessarv and 58 crores will be
quite enough; so that the two crores that are left will be reserved in their
noekets. He says in his budget speech: “‘provided the Finanece Deparl-
‘ment keeps a check’’—n phrase horrowed from the Tncheape Committee's



GENERAL BUDGET—GENERAL DISCUSSION. 1471

Report,—and that is a long ‘If" and a long ‘proviso'— ‘provided’’, he says,
“‘the check is muintained, there is no fear that these almounts will be mis-
spent’’. Now, Sir, there again he is responsible not for himself but for the
position thot he finds himself in this country. In other countries the de-
fencc is chiefly regulated by the necessities of outside nggressiveness, but
here the Army is maintnined more for the purpore of keeping or guarding
themselves against the war which they always contemplate they are carry-
ing on against their own subjects. The provision made for the defence
in this country has to be classified as (1) an item provided for against out-
side aggression and (2) for carrying on the war against their own subjects
within India. Bo long as this policy of distrust is in the rulers, thcre
cannot be any diminution in the military expenditure. I agree, I grant it,
either they must quit this land or must have more trust in their subjects
and try to get more love from their subjects. Unless these two things are
done, there is absolutely no chance, so far as I am able to see, of the
military expenditure being cver reduced. It is said that the Refrenchmoent
Committee recommended that the military expenditure should be reduccd
to B0 crores, but the Government will not accept that on the ground thiat
it is an antiquated document. Why, many of our own Members here ray
that the laws of Manu are antiquated and they do not apply in these days,
and 80 it is no wonder if Government now says that the recommrendatiims
of the Retrenchment Committee are antiquated and cannot be considered
as binding on them at present. They say that the Lee Commission's recom-
mendations have come aftor that, and nsk how they can give effect to the
recommendations of the Retrenchment Committee which was appointed
long before the L.ee Commission. T usk, 8ir, in face of the recommendations
made by the Retrenchment Committee, what businesa has this Government
to accept the recommendations ‘of the T.ee Commission? This Govern-
ment, T submit, Sir, has absolutely no justification for inereasing the
expenditure when the recemmendations for retrenchment have been made
by a responsible body, which was presided over by no less a personage
than T.ord Incheape, and if the T.ee Commission’s recommendations have
heen nceepted and this additional expenditure has come in, it has come
in unceremoniously and it must also be ejected unceremoniously; and it is
the duty of the Honourable the Finance Member to suggest that retrench-
ments must take place and overgrowths of expenditure like the Lee recom

mendations must al] be removed. This is really the province of a true
Finance Member. Then again, the Retrenchment Committee wns not

satisfiel with proposing a reduction of military expenditure ta 50 crores.
They said: !

“Even this is more in our opinion than the taxpayer in India should he called upon
to pay. and though the revenue may increase ihrough a revival of trade, there would,

we think. still he no justification for not keeping a strict eye on military expenditure
with a view to its further redumction.’ .

That is what the Retrenchment Committee has stated, and there is absclu-
tely no jnstification for their increasing it, unless as Colonel Crawford ex-
pressed it, that on the 18t of January next the situation will be eritical.

Now, Bir, in the budget no doubt a few items in the beginning will be
subjected to some kind of criticism or some kind of comment in the five
days that are allotted to us, but there are huge sums concealed in the later
poages on which we have to bestow some thought. No doubt, we may do
some gymnastics with the figures and be satisfied and go away, but realiy
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the waslage is extravagant; a lot of money is being taken away from this
country; all those figures are shown in the later pages of this book. Now,
one crore 23 lakhs and 56 thousand is the sum provided for for next year
under Delhi Capital outlay. 8ir, if this budget were to be seen by uny
stranger to this country, he would think that this was still a land of gold.
One would think that such an extraordinary expenditure as is recommended’
by the Finance Member, who complains of almost a deficit budget, who-
thinks that the finances are going down and additional taxation may nalso-
have to be thought of cannot be justified.. But when this recommendation:
proceeds from a Finance Member, what would a stranger think of this
country? He would still think that this is a land of gold, he would still
think that there is a good deal of gold to be wasted over here. Out of this
sum of one crore 28 lakhs and 56 thousand, I ask the Honourable the-
Finance Member to tell us how much of it goes back to his own country,
how much of this money will remain here? Will it be 20 per cent. or will
it be 26 per cent. or will it be more? Look at the spacious buildings
which the great Moghuls have left in this land, the Shajahan Palace and
the Taj Mahal at Agra. Did the crores spent on them leave this country?
And what are the commission fees of the architects who have been brought
to this country? T believe it is somewhere about Rs. 90,000 for one archi-
tect. I do not know whether it is for the same architect who put that
notable brick over here, which fell here the other day, or whether it is for
another architect that this huge provision has been made. But whatever
it may be, 8ir, we are spending extravagantly, and I will not be surprised
if, out of this 1 crore and odd that has been provided for New Delhi
Capital Works for the next year, not less than 90 lakhs go back to his
own couniry. And this huge sum is provided for at a time when we are
in such an impoverished condition. T ask my Honourable friend over there,
what is the justification for putting in this item? Why should it not be
postponed if he finds that the condition of the country is not very pros-
perous? One would certainly postpone such expenditure if it was a self-
governing country.

Then again, Sir, there is a smaller item, and that is about the Feolesias-
tieal Department for which provision ia made to the extent of 80 lakhs non-
voted. Why are the Ecclesiastical people untouchable? Why should that
surr be nornevoted? My friend Sir Purshotamdas Thakurdas, in a most
opportune moment, looks at me, because I am reminded of the strong pro-
test which he raigsed in the Incheape Committee’s Report against this ex-
penditure of B0 lakhs over the Ecclesiastical Department. It is an abso-
lutely unjustifiable expenditure, considering the finances of this country.
There is absolutely no justification for spending this sum of 80 lakhs ovor
persons who are not Indians. The Indian Bible is not different from the
English Bible; the Indian Christians love the same Jesus Christ as the
Englishmen do, and yvet even in this Department there is no Indianization,
30 lakhs are being spent annually, which could be reduced, if this Dep:.ri-
ment were Indianised, to 10 lakhs, and not more.

Now, 8ir, the Finance Member hes said on page 8, paragraph 5 of his
speech, as follows: v

“The imports as a whole show a falling of about a crore, the result of a drop in
cotton and cotton yarn and manufactures, counter-balanced, to a large extent, by a.
rise in the imports of grain, machinery and vehicles." ’
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The Honourable Member has only to look to Bir George Rainy for an cx-
planation for this. Why was the import duty on cotton yarns reduced?
Tt was because his friend Sir George Rainy hob-nobbed with the mill-
owners of Bombay. The increased import duty on yarn threw a big stoue
over the handloom weavers, He did that, and the consequence is thrown
on the shoulders of the Honourable the Finance Member. But the Finance
Member’s courage is not lost. He is very optimistic, or he pretends to be
optimistic. He is either courngeous, -or pretends to be courageous, because
in paragraph 22 of his speech he says:

. “‘On the other hand, I am budgeting for appreciable improvements under cotton
‘piecegoods, protective special duties, excise duty on motor spirit, etc. On the whole,
1 have nssumed® an improvement of 40 lakhs,”

Does he really expect an appreciable improvement under eottpn piecegoods
imported into this country? Or is he only giving a challenge to the khodar
propaganda of the Congress? Does he want to make it appear to the world
that he is not at all afraid of the khadar propaganda and that he proposes
to import into this counitry much more of piecegoods from his own country,
in spite of the determination of the people of this country to boycott the
Lancashire cloth? I take it that he is only intending it as a sort of biuff
threat, and I am sure that, at the end of the year, if he continues tn
occupy the position which he occupies to-day, he will be disappointed, and
the will find no increase in the imports of piecegoods.

Mr. President: Order, order. I will ask the Honourable Member to
conclude his observations. e

Mr. 0. Duraiswamy Aiyangar: Very well, Sir. Now, 8ir, the Honour-
able the Finance Member, with all his sympathy, sincerity and good inten-
tions, about which he has received a sufficient quantum of ensomiums
already, provides in this budget Rs. 164 lakhs for agricultural research,
of which Rs,” 1'4 lakhs represents the normal recurrent expenditure and
Rs. 15 lakhs represents the initial grant towards s total endowment fund
of Rs. 25 lakhs. The Royal Comimission on Agriculture has recommend-
ed, at page 49 of their Report, Rs. 50 lakhs to be started as a fund, and
out of such useful expenditure the Honourable Member is prepared to
provide only Rs. 15 lakhs this year, Rs. 5 lakhs next year, and Rs. 5 lakhs
the year after that, and there the matter will end. Instead of Rs. 50
lakhs, he will provide only Rs. 25 lakhs so far as his present determination
goes. Is that the spirit with which he has come to promote the prosperity
of this country, and, if so, why does he invoke the name, the sacred name,
the name which we all hold in sanctity, of Pandit Madan Mohan Malaviva
and tell him that his remedies are quack remedies and the real remcdy
is to increase the wealth of the country by the introduction of improved
methods of cultivation and communication? And when the Royal Com-
mission on Agriculture has made recommendations, they are thrown to the
winds! He cannot find in this.budget Rs. 50 lakhs to be provided in order
to satisfy that recommendation of the Royal Commission and still he 2alls
mnaid.....

The Honourable Sir George Schuster (Finance Member): Will the
Honourable Memher read the whole of the paragraph from which he is
yuoting? : :

B
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Mr. 0. Duraiswamy Alyangar:

“Again, we are providing Rs. 16-4 lakhs for agricultural research, of which only
Ra. 1'5 lakhs represent normal recurrent expenditure and 15 lakhs represent the initiak
grant towards a total Endowment Fund of Rs. 25 lakhs. I hope to he able to provide
the remaining Rs. 10 lakhs in 1830-31. But in the event of financial stringency, it may
be possible to postpone this,”

—that I forgot,—

*‘and, in any case, these payments represent initial payments which will not recur. As
Honourable Members arc aware, the Agricultural &mmiuiou recommendsd an initial
Endowment Fund of Rs. 50 lakhs, but, in substitution for this, the Government of
ndia propose to create an Endowment Fund of Rs. 25 lakhs and to supplement this.
with an additional voted endowment of Rs, 5 lakhs each year, . . s

Bir, compare this with , . ...

Mr, Pragident: Order, order. The Honourable Member must now
elose. He has exceeded 80 minutes.

Mr. 0. Duraiswamy Alyangar: I close.
The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr..
President in the Chair. '

Mr. President: The House will now reswme further-discussion on the
Genersl Budget. '

‘Munshi Iswar Saran (Lucknow Division: Non-Muhammadan Rural):
Sir, I also wish to offer felicitations to the Hornourable the Finance Member
on the tone and temper of his address. We all know the ambition which
he says he has got as a Finance Member, May I say, Sir, that that is a
laudable ambition and a noble ambition. I shall put, if I may, to the
Finance Member a question in the friendliest of spirits. Has he realised
the price that he has yut to pay for this ambition? What is the price—-
conflict with vested infcrests and a ruthless fight against exploitation and
consequent unpopularity, and even loss of reputation in high and influential
circles. I hope Bir George Schuster has carefully counted that cost, but
be that as it may, the House will wish god-speed to a Finance Member
who starts his career in this country with this high ambition and ideal.

Ag regards the budget, 'Sir, one may say, indeed it is obvious from
the speeches delivered so far—that there are no particular features of this:
budget which demand very serious comment. But therc are certain facts:
of outstanding importance which emerge out of a perusal of this budget.
Now, I am glad that iny Honourable friend Mr. Young has just come in
and T wish to assure him that T am not going to attack him for the moment.
On the other hand I am going to make an appeal to him in all sincerity.
1 dure say the House is awarc that our troops are drawn from particular
¢lnssen in the countrv. Thev are called martial races, and Indians are
dividd into martial races and non-martial races, and the troops gar_aemlly
come from martial races. In order to have an idea of how.the mind of
the militarv authorities works, I shall give a very short quotation from a
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book which is called The Military Races of India by Major MacMunn.
This is what he says:

“It is one of the essential differences between the East and the West that in the
East, with certain exceptions, only certain clans and clssses can bear arms. The others
have not the physical courage necessary for the warrior. In Europe, as we know,
every able bodied man, given food and arms, is a fighting man of some sort, some
better, some worse, but still as capable of bearing arms as any other of his nationality.
In the East, or certainly in India, this is not so.”

It appears to me, Sir, that this principle is being acted upon, with the
result that Indian Christians, the so-called depressed classes, and certain
sections of Hindus and Muhammadans are not taken into the Indian Army.
We find that we have regular battalions which are formed on the basis
of caste and caste alone such as battalions of Rajputs, Gurkhas and so on.
It appears that, some time ago, the Garhwalis used to be taken in the
battalions of Gurkhas, but subsequently, when it was discovered that they
were not of the same stock as the Gurkhas, they were taken out and
formed into a special battalion of their own. Now, 8ir, I submit that
this is a mwet importsnit question on the right solution of which depends,
in a large measure, the future composition and character of the Indian
Army. A passing reference was made to it by, I think, my friend Mr.
Gaya Prasad, in his speech, and I was very glad to find that my Honour-
able and gallagt friend Colonel Crawford agreed with his view. -Assume
for a moment that the description given by Major MacMunn is correct.
I put it to this House, is it in the interest of the country that these dis-
tinctions should be perpetuated? Is it wise, I ask, that Bengalis as a
class—and I may tell the House that I am not a Bengali—should be
banned? I am not going to quote what Major MacMunn says about the
Bepgalis. Is it advisable, I ask, that Kashmiris—I am not a Kashmiri--
should be debarred from joining the Army? Again I am not going to quote
what Major MacMunn says ut the %ashmiris. This distinction, I
submit, must go. There ought to be introduced into this matter a process
of levelling up, otherwise, if the present system is continued, the result
will be that India for evet will remrain divided between martial and 1¢n-
martial classes, and with justice the charge will be made against Govern-
ment that they are the worst enemies of social progress and advancement.
It is possible that there may be at present some difficulty about the en-
listment of certain classes in the Army straight off, but I submit for the
consideration of Hia Excellency the Commander-in-Chief and the military
suthorities the question whether it is not possible to do something in this
direction so that, after some time, we may have the same conditicns in
India as exist in Europe. Why should not an Indian, who belongs to what
is now considered a non-martial race, be free to join the Army and prove
himself as good s soldier as one belonging to the martial races? If time
had permitted I should certainly have invited the attention of the House
to those psychological considerations which are involved in the question
as to what goes to make an efficient soldier. While I am making these
submissions, T do not forget that T am a mere layman, and that the
opinion of a layman on army matters in certain quarters, is not considered
to have any importance and is dismissed with the sneer that he knows
nothing about the Army or about war. Be that as it may, I do submit,
88 a layman, that, on principle, it seems to be most unfortunate that this
distinction should be kept un anv longet, and, I hold, that an effort should
be made—and the sooner the effort is made, the better—to improve tha

B2
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existing condition. I may, however, say that, at the present moment—
if my information iz wrong 1 hope my Honourable friend Mr. Young will
correct me—admissions to the Dehra Dun School are not based on caste
or class considerations. My friend shakes his head. Then I understand
that, in the Territorial Force, this distinction is not observed. Kayasthas
—I am a Kayastha—are not taken‘in the Army, but as one connected with
a big Kayastha educational institution, I had a talk with a military officer
who was stationed at Fyzabad, and he told me that Kayaétbas" who had
‘joined the Territorial Force were doing so splendidly that he would very
much like to have .a hundred Kayasthas, so that he might—I forget the
technical word—start a company or platoon of Kayasthas. Now I submit
that you should give a man of the so-called non-mrartial races a chance of
‘being trained as a soldier. 'If you create the necessary atmosphere, you
will certainly have meén from non-martial races coming in and joining the
army. A friend of mine tells me that, during the Great War, a Bengal
Light Horde was created, and a good many Bengalis joined it. Unforiu-
nately for us, and unfortunately for them, they were never sent out, and
consequently T am not. in a position ta say anything about their achieve-
ments,. I shall' certainly - suggest tp my Honourable friend the Army
Becretary to represent this matter to His Excellency the Commander-in-
Chief so that he may devote -to this problem such considerations as its
importance deserves. - '

~ Going through the budget I found that provision had been made for
s committee for the Transfer of Property Act. The idea then struck me
that the time had come when the Honourable the Law Member—I am sorry
he is not here—should turn his attention to the old question of codifica-
tion of the Hindu law. You find in the House every now and then isolated
measures brought in for the inmtprovement of the Hindu Law—an unsatis-
factory method' of dealing with this most important question.

Mr. President: What hias that to do with the budget?

Munshi Iswar S8aran: I submit, it is in 'the sense “that I want the Law
Member to make a provision while he is spend.in%,: large amount out cf
the budget on the Committee for the Transfer of Property Act, for a com-
mittee for the codification of the Hindu law. - I do submit that this ques-
tion certainly comes within the scope of a general diseussion, because, in
my humble opinion,—of cauree it does not count for much—it is very
essential for -systematic legislation that a committee should be appointed
which should go deeply and thoroughly info various' matters and try to
come to some definite conclusions, so that, in the light of the conclusions
of that committee, legislation may be undertaken, which may give us a
complete code of Hindu law. ' '

. There are various questions at the present moment such as, conversion
to Hinduism and inheritance, etc., which are agitating the public mind,
and T think it is up to the Honourable the Law Member to take this matter
up in right earnest. . . : :

- Now, Sir, I wish to invite attention to a question of serious importunce
eonnected with the Foreign and Political Departiment. T bave given notice
of a cut and I:gave it‘last yedr as well. “This question has a long history

>
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behind it. I will not trouble the House with that history at the present
moment, but I do say, and say it most deliberately, that the claims of
Indians in the Foreign and Political Department are being ignored and
huve been ignored since the creation of this Department. What you find
is that, in the entire Secrctariat of the Foreign and Political Department,
there is only one Attaché, one Superintendent, and one gentleman holding
a temporary officiating post. Then in the graded list of the Political
Department, you find there are 184 officers, and in addition, there are 4
officers who are temporary and officiating. Only 5 Indians out of thexe
are holding permanent appointments, and there are 10 who are on pro-
bation. Without giving any more details—if I get a chance I shall give
details on another occasion—I put it to Government whether it is fair
that the number of Indians in the Foreign and Political Department should
be so small as we find it at the present moment. '

Then, Sir, there is another matter to which I shall draw the attention
of the House and it is this. Speaking last year, my Honourable friend,
Mr. Young, displayed delightful frankness, and he spoke out exactly what
was in his mind, and I think that on that occagion he certainly proved
8 better Bwarajist than most of the Swarajists on those Benches. This
is what he said—I am quoting his words:

“It must be patent ‘that & country which has a foreign government will spend more
on its defence than & self-governing country.”’

There is another dictum of the Honourable the Arrhy Secretary which
I will read out, and 1t ic this:

““British troops in India are more costly than British troaps in “England.”

Then, BSir, there was some talk about British troops and internal securicy
snd my Honourable friend Mr. Young, with a candour which I very much
appreciated, said: ‘‘Oh! they are very necessary.’’ He disagreed with
Colonel Crawford, who had maintained that British troops were not
necessary for internal security. Mr. Young said ‘‘ You have no idea; it
happens thus.”’ The House will note that this is not the opinion of a
military man but of & civil servant who, like my Honourakle friend, has
been in change of a district. ‘‘When the people of a district see a British
soldier smartly dressed up in military uniform going about in the streets,
it has such a soothing effect on the masses that .1l ideas of mischinf
disnppear and they at once settle down to their normal lives.”” Now, let
us see whether, in view of the statements made by Mr. Young himself,
the position that we take up in this House is strengthened or not. We
have, for & long time, been pressing that the British troops should be
reduced because they are very costlyv. Mr. Young admits that. He
also admits that, as Jong as we are under foreign domination, we shali
have to pay more than what we would have to pay if we had Bwaraj.
All that Mr. Young admits. Now what is the remedy—I submit we
should have Swaraj and get rid of this crushing military expenditure. I
further submit that even in the present condition of India, it is necessars
that the British troops should be reduced because this countrv canncr
pay the -exorbitant c¢»t of maintaining them. Mr. Young has also told
ve that the British tronps have some qualities which Indian troops
have not got, and th: Indian troops have got some qualities which the
British troops have not got. I grant that straightaway. Now what
is the result? Will my Honourable friend Mr. Young maintain that,
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wherever you have British troops, you should send Indian troops to
make up for the deficiency which, according to Mr. Young, they have.
I submit, Sir, Mr. Young will be startled at the implications of his
position. 1If his position be pushed to its logical conclusion, then it
becomes necessary to send Indian troops to KEngland, because they
will be able to make up the deficiency that British troops have. (Mr.
Young shook his head.) My Honourable friend shakes his head. There
is his speech in which, he has borne testimony to the splendid
fighting capacity of Tndian troops, but what he has said is that
indian troops are lacking in cert:iin qualities, and the British troops ar:
lacking in some other qualities. That may be, I grant it, No trapa
in this world are perfect, and if no troops are perfect in this world, it
fcllows, as a matter of course, that the British troops are not perfect.
Will my Honourable friend Mr. Young say that Indian troops should
be sent to England so that thev may be able to make up for the defi-
ciency of the Britigsh troops? If you do not accede to that propostion,
and if vou shake your head over it, then you have to shake your head
with greater vehemence at the idea of British troops being sent over
kere and vou will have to admit that Indian troops should be allowed
to carrv on the work as best as they can. My. Honourable friend
Colonel Qidney is perhaps very much amused at it.

Lieut.-Oolonel H. A. J. Gidney (Nominated: Anglo-Indians): Not
a bit.

Munshi Iswar 8aran: I am very glad that 1 have been able to con-
vert at least one Mamber. This is & matter which has been engaging
the attention of this House. Mc¢. Young last year pleaded that, year
after vear, we have the same hardy annusl. He said: year after year
we have the same wail. May I tell mv Honourable friend. Mr. Young,
to consider this in all seriousness? If the same pain and if the same in-
justice continues, if the same hardship continues, then the same wail will
continue till redress is forthcoming. If the grievances are removed, then
the wail will disappear. As long as there is hardship, you should not affect
to be surprised at the wail. If there is a grievance, there is then the com-
plaint. T say it is onlv just, it is only fair, that there should be a reduc-
tion of Pritish troops and that the defence of the country should be left
to Indian troops, who, according to my Honourable friend, Mr. Young,
have rendered a most admirable account of themselves throughout their
history.

There is one other little matter to which I wish to invite the tten-
tion of my Honoural''e friend, M¢ Ycung, and it is thie. In the first
place, T wish to ask him, if I mav, to sc prepare the budget, that even
a layman may be able to understand it. Take, for instance, this year’s
budget. At page 162 there is a provision for special measures, 15 lakhs.
What does this itew refer to? When my Honourable friend Mr. _Youms
gets up, I suppose he will be abl: to tell us the mesning and object of
this provision, which, with my lmited intelligence, and with my lack
of knowledge of things military, 1 have not been sble to understand.

Then, there is an:ther item at page 50, where we hqve. Reservisty,
Rs. 25,71,000. This is what I am told about the yesermts:—I ghall be
perfectly frank with Mr. Young—I have been told that. certain European
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officers who are employed in the oflices here and possibly elsewhere are
in the list of reservists and they get their allowanze included in this
item. My information may be absolutely wrong, and I am requesting
Mr. Young to enlighten the House as to the nature of the work that
these Reservists do, as to the amount of allowances that they get, so
that we may be able to have a «lear ideu as o this provision.

Then, Sir, as regards the purchase of stores, I shall make one brief
remark. These items are so scattered all over the book, that it is
rather difficult to find out how much of the stores is being purchased in
India and how much is being purchased in England. I shall give only
two figures. At onc place the purchase of stores equipment for animals
is shown as Rs, 68,58,000. Again the Royal Air Force stores for India
ore given as Rs. 99,60,000. I submit that there is something very un-
:satisfactory about th» system of purchase of stores, either of the Army:
‘or of the railways. 1 shall invite the attention of my Honourable
friend Mr. Young to & speech which was delivered, let me say for his
information and edification, not by an Indian nationalist, but by a
FEuropean President of the Europsan Chamber of Commerce at thu
annual meeting of the Upper India Chamber of Commerce held at
Cawnpare on 22nd February., The name of the gentleman who presided
over that Conference is Mr. A. L. Carnegie.

Mr. President: Order, order. The Honourable Member should con-
ciude his observations.

Munshi Iswar Baran: I chall take only a few seconds, Sir. There is
only one observation of Mr. Carnegie to which I shall invite Mr. Young's
altention and that of other Memoyers of Government. He says:

“I think we are entitled to claim that all purchases for military and public services
should be made in India.’

8ir Purshotamdes Thakurdas (Indian Merchants' Chamber: Indian
Commerce): Bir, I think all the speeches that we havc heard since this
morning can be very correctly suramarised as follows: All the speakers,
cxcept one, are agreed that the Honourable Sit George Bchuster haa
inherited a legacy which is by no means enviable. Mr. K. C. Roy is,
bowever, of a differant opinion. If I understood him correctly, Mr. K.
C. Rov said that, :f Sir George Schusler had so desired, he could bLava
presented not only a well-balanced budget, Sir. but a surplus budget too.
He went further and said that if Sir George Schuster so wills it, he can
Tresent a surplus budget the next year and the following years too. And
he pointed, Sir, to the figure of 1s. 12,69 lukhs on page 20 of the
oxplanatory memorandum by the linauce Secretary. We, on this side
ol the House, wondered whether the Honourable the Finance Member
had overlooked such an important and substantial amount avoiduble
for the credit side. T want Mr. K. C. Roy to realise that this Rs. 12,69
lakhs is not a tangible asset. In fact, Sir, the position is, as many of
us. on this side of the House nt least, said, with full conviction last
vear, this: there is not only no tangible asset left on the credit sids
from the previous alministration, which Sir George Schuster can fal)
Lack upon but there were last year bad patches in the budget which it
was our painful duty to criticise, despite the fear that some narrow-
minded Members might misunderstand us in that duty of ours. . The un-
covered liability of Rs. 5} crores till 81st October, 1928, which is said
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to be technically in keeping with the Government’s normal system, but.
which certainly has left a %ad hole for budgets hereafter, has this vear
mereased, Bir, to Rs. 7} crores. It is not easy, nor can it be don.
without somebody ultimately payjing the penalty for it, to use suzh
substantial borrowed amount as Rs. 28 crores in the first year, at an
interest costing the borrower only two-thirds of obe per cent. per
annum-—that is a luxury of which many merchants and industrialists will'
be not only proud but to which all will look forward with a lot of gustu.
For the second year the rate of interest calculated in the revenue-
aroounts was four-fitsl:s of one per ceut., and in the third year, it wos
two per cent. per annum. Whatever, Sir, may have been the ‘‘ normal’
system' of the Goverpment of india, £ do not think that, even Bir
Basil Blackett defended it last vear 63 the correct thing to do, and [
em sure no firm or company would receive rympathy if it kept its
aocounts in the past three vears in this manner and showed the balance
cf interest liabilitv inourfed as uncovered linbility, Well may, there-
tcre, Mr. K. C. Rov aleo change hia mind and join us when we' say
that we sympathise with BSir George Sc¢huster in that he has inherited
a legaocy which certainly is not an enviable one.

It is hardly, Sir, my policy to cry over spilt milk; and being sq in-
olined, I offer -to Bir George Bchuster, with reference to his appeal made
towards the end of his speech, my sincere co-operation in the otfort
which he has made in his task—to build up India’s finances in the correct
manner and in the best interests of India. (Applause.) I attach very
great importance to the last words ‘‘ in the best interésts of India '~
My only hope is that on the point 'as to what is ‘'in the best interesis
o India'’ Sir George fchuster anl this side of the House may not hav:.
occasions to differ seriously. However, the ambition that he refers to
in the first paragrapiy of his speech w & high and noble ambition. May
he be able to sav exactly the same thing when he lays down'-the reina
of his office. And he will not then find a more appreciative and a more
grateful part of the House than this part of it, if his .duties are carriect
out in the spirit which he aspires to. '

Sir, in paragraph 20 of his speech, the Honourable the Finance Mem-
ber has thought fit to warn the Assembly, quite frankly, that there may
have to be fresh taxation next year. I have heard some people say that
a warning like this was unnecessary by him just at the time when he has
taken up his office—and it is barely three months, or certainly less than
four months, since he landed in India to take charge of his office. Al-
though some may think that 8ir George Schuster need not have communi-
cated this warning this session, I appreciate the frank manner in which
he has spoken, and I very much appreciate that he has given us this warn-
ing as soon as he saw there was cause for such a warning. I am sure the
Honourable Member will understand me in the most correct spirit when T
on behalf of my constituency, and if T may say so on behalf of this side of
the House, equally frankly tell him that, as far as I can see, he ig not going
to get our comsent to any kind of additional taxation lightly or without
his making out & case that that taxation is necessary !-m.c.l will be used
for purpores which may advance the best interests of India in the long run.
We, Sir, have protested in the past against many aspects of the policy of
the Government of India: and it is not my purpose, nor will it serve any
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useful end, if I refer to-day to one of these. But if, in spite of the warn-
ings uttered by a majority of the Indian public, and certainly by this side
of the House, the Government of India follow certain lines of action, it
will hardly be right for us to encourage them in such disregard of popular
opinion, when they find that they have landed themselves into positions-
where they can raise money only by one method, viz., the method of grind-
ing down the masses of India more and more with additional taxation. We.
feel, Sir, that the taxable capacity of the people of India, if it has not been
exceeded in a serious manner, has certainly reached the maximum, and’
there is no question of any further taxation being voted by this side of the
House, unless of course a case is made out to show that that taxation will
be used for purposes or in & manner which will add to the national wealth
of India. I deliberately make this condition in order that it cannot be snid*
later that I commit myself to-day in & manner which may leave me no
option under any set of circumstances. But I wish to warn the Finance-
Member that fresh' taxation will not be agreed to by us lightly.

Sir, in paragraph 58 of his speech, the Honourable the Finance Mem-
ber tells us how, during the past five years, productive capital expenditure-
amounting to about Re. 185 crores has been undertaken with loan borrow-.
ings of about Rs. 30 crores—I have converted the sterling into rupees—.
thus claiming & reduction in unproduetive public debt to the extent of
Rs, 155 crores. He himself replies in paragraph 59 to the question where-
this money was found from. I suggest that the details which he
given in paragraph 58 show that, barring the accumulation of funds:
sancfioned by the Assembly there has been a change in the method
of . financing capital outlay by means of ‘' other obligations '~
instead of public debb. For instance, the following obligations of the
Government of Indin, even though they may not be includ--
ed under the head *“public debt'’—I will quote a few of those which
strike me as such—should be regarded as liabilities which cannot be less
onerous to Government under all circumstances: Rs. 87 crores Post Office-
Cash Certificates and Post Office Savings Bank deposits; Rs. 193 crores
Other Savings Bank deposits—these are all debts and liabilities of the
Government, of India—Rs. 3 crores Other Appropriations from Revenue—
I am not quite sure about this, but I take it that this is a liability of the:
Government of India.

The Honourable SBir George Schuster: Revenue surplus.

8ir Purshotamdag Thakurdas: Then I will omit this. Rs. 163 crores is.
a reduetion in the opening Cash Balance in India. Rs. 9 crores is Provi-
dent Fund Balances from Railway Companies. That makes a total of 82}
crores for other labilities. Sir George Schuster calls this ‘‘a remarkable
achicvement’’. I only hope that he will not repeat the achievement, or
try to do it himself. I am afraid, with all deference, I must seriously
differ from the Honourable the Finance Member. To the extent of ‘‘put-
ting back surplus earnings into the business’’, as he calls it, I have not the
slightest objection to due credit being given to the quarters deserving it;
but I am convinced that this policy, which was started during the last 5
vears, has been a bold experiment by the former Finance Member, which
may turn out to be extremely embarrassing to Sir George Schuster, and is
bound to have rather serious repercussions on the moneyv market in Indin.
It will be admitted, Bir, that this policy has depleted the liquid resources:
of the Government, and to that extent made the Government of India the
best and, if I may sav 8o, the most needy borrower in India during the-
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1aat fow months. With heavy liabilities to repay loans ‘commencing from
1930 and going on year by year to 1987,—and there is not a gingle year of
respite during the 8 years,—I am not surprised at the conclusion of the
‘Government of India as mentioned in paragraph 61. This conclusion, Sir,
is ““that Govqrnment. must be prepared, in the future, for having to raise a
larger proportion of their capital expenditure in the form of public loans.”
“There is-also a further corollarv to that conclusion which is obvious and
cannot be taken exception to. Now,.Sir, with the deflations that have
been done during the last three years, with the state of the money market
in India as the Honourable the Finance Member finds it to be, may T ask
whether he is going to find it easy or normal to float loans here? A few
days back the Finance Member assumed full responsibility for the bank-
rate having to be put up by the Imperial Bank of India—a question which
<certainly has come in for a good deal of criticism. T feel, Sir, therefore
that, whilst it may have been pleasing for the moment in some of the past
years for the Government of India to pat themselves on the back and
say ‘‘See how we have improved the credit of India, and how the unproduec-
tive debt of India has gone down'’, in the sphere of finance, Bir, there is
little that will stand long in the shape of achievement simply by a waving
of the magician’s wand. If Government in the past financed about 82
-crores of capital works by utilising $he liquid resources of the Government
of India-instead of borrowing at reasonable rates in long term loans and
gimultaneously with that—and that is the part which I wish to emphasise—
followed a ourrency poliey which necessitated deflntion to the extents of
Rs. 40 crores, who is it that can help or will svmpathise with the Governor
‘General in Council to-day when they come up, and in a helpless manner
88y, ‘Do help us to borrow at rensonable rates’'?

Sir, in a deputation which was led before Lord Reading in 1922 by re-
presentatives of Indian commerce, European and Indian, praying that
he might be pleased to appoint a Retrenchment Committee, the joint
address presented by the two sections of Indian commerce said this:

““The ever-increasing price paid by Government for their horrowings tends to reduce

the amount of India's available capital and to raise the cost of money against the
industriakist and the businessman.”
The result of the policy followed till now—which Sir George Bchuster calls
“‘a remarkable achievement'’' and of which Mr. K. C. Roy seems to be
so enamoured and the defects of which he does not seem to realire—the
result of that policy is that Government are dangerously near to the point
where the money markets in India may get into a vicious circle of higher
bank-rate, consequent Government loan flotations at higher rates of inter-
-est, higher rates of interest to be paid by commerce and industry, and con-
sequent starving of the commerce and industry of the country, with all its
attendant evils. T particularly point out this because I do not want history
to repeat itself. Things may not actually be as bad to-day as they were
in 1022, but it will not take long for the present state of things to get
worse unless the Honourable the Finance Member, with a strong will and
a firm hand will say, ‘‘so far and no farther.”” Let us not play the fool
with the natural laws of finance and currency.

Sir, if owing to this policy Government cannot get money
in Indis the alternative to borrowing in India is borrowing in
London. Here too there are important considerations, both economio
and political, which cannot be overlooked. It is not my purpose
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to-day to deal with the political considerations connected with borrow-
ing in London. I am hoping that some of the political leaders will
perhaps deal with the Honourable the Finance Member's appeal to them
in this connection. But the question, Sir, is to what extent the market
in London also can lend to India. The last loan floated after the Finance
Member arrived here, 1 understand, has gone to a discount, which certain-
ly cammot be considered to be trifling; but of course, Bir, London is the
hub of the money market of the world and the investor there can perhaps
-overlook & small discount in quotations. But as far as I am aware, it
may not be very easy for. the Honourable the Finance Member to get,
-even in London, the very large amounts which he will want in the next
eight years, giving him all the favourable conditions which he has appealed
for. I wish, however, to point out to the Honourable the Finance Member
that there appears to be little parallel between the borrowings of India in
London and the recent borrowings of Japan in London, or of America be-
fore the War. Sir, the liability of the Japanese borrower and of the Ame-
rican borrower before the war was to the extent of paying regularly the in-
‘terest due to the English lender and repaying eventusally, on the due date,,
the capital to the English lender. Nothing more; nothing less. If we in
India can borrow in London on the same terms without being told by our
friends on these Benches here (pointing to the European Group) and with-
-out being reminded by the India Office and by the Governor General in
Council, that the interests of the British investor here must be safeguarded
by British staff and British efficiency, ensured through Brifish persdnnel
imported from across the seas, even though there may be Indians here
-equally efficient to serve in those places, is it any wonder, I ask my Hon-
ourable friend, the Finance Member; that the Indian public have a pre-
judice against-capital got from abroad? Even ap regards railways, which
vou tell us all along are nothing but a commercial proposition, which they
‘should be, the Lee Commission thought it right to stipulate that 25 per
cent. of certuin staff should be British. What is there political about rail-
‘way ‘management? What is there in it that you can not trust an Indian
about? Even where Indian Engineers and others are available
the railway representative in this Assembly, in replv to  ques-
‘tions, has to point out that 25 per cent. European personnel is necessary
under the L.ee Commission’s recommendations. I therefore suggest to the
"Honourable the Finance Member that our objection to, and our hesitation
regarding, vour borrowing in London is based on this, that we do not
borrow in London on the same terms as London lends to Japan and other
parts of the world. You expect some additional return over and above
the rate of interest which you charge us, and I put it to him whether, as
‘a4 business man—and I know he hag had a verv creditable business career
—he would not turn down such a proposition for advance even though he
may have to pav half or one per cent. higher elsewhere? Naturally,
therefore, while England lends to Japan at 8} per cent., we in India look
twice at an offer of a loan at sav 5 per cent. per annum bearing in mind
‘the history connected with India’s borrowings from London till now.

The correct solution. fir, regarding Government getting all they want
for productive debts in India is of course what is indicated by the Honour-
able the Finance Member in paragraph 76, namely. investments by Indians
Trom all over the country from out of their savings in Government secur-
jties. But the Honourable the Finance Member himself recognises that
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this can only come a8 a result of a steady course of education and the pro-.
vision of better banking facilities, a matter which has been talked of before-

now, but which has not been seriously essayed by any previous Finance-
Member.

The House will, I am sure, note with satisfaction that the last part,
namely, increased facilities for banking, is to be one of the main tasks of
the Honourable the Finance Member, and one can only hope that the
banking inquiry which hé is contemnplating will be started before long onr
lines which will bring relicf to Indians, not only in the cities, but princi-
pally to those in the outlying districts,—the masses of the people.

Bir, the Honourable the Finance Member has thought it necessary to-
tell the House,” or rather those who now perceive the privations of the ad-
justments to the new ratio, that they must not expect any reconsideration.
of this. Having myself been one of those who tried and agitated his level
best to prevent this disaster to the country, I, Sir, expected nothing in the
direction apprehended by the Honourable the Finance Member since April,
1927. 1 may say that the unequivocal statement of the Finance Member
therefore does not surprise me. In fact, if it were not for the determina-
tion of the India Office and the Government of India from 1924 onwards,.
to force the higher ratio on this country, indeed we should not have had'
it at all. I do not propose, Bir, to say anything more about it. What
cannot be cured must be endured. But I do feel that it is not right for
thosé supporters of the 1s, 6d. ratio—and Bir George Bchuster was not.
here then and therefore he does not come in at all—who may now feel n
small pang of repentance or remorse—it will not do for them to be so-
sensitive as not to be able to stand the squealings and moanings of those.
who fee]l the pinch now.

But, I will pass on to another allied subject, which is, at least to me,.
less painful, and which may be a little less embarrassing to the Govern-
ment. The Honourable the Finance Member, in paragraph 92, asked_two.
questions: He asks:

“Is the country really suffering from any sudden and new disease? Are we not
really in danger of exaggeration when such words are used.”’

Now, Sir, I wonder if I may take the liberty of answering him quite-
frankly about ¢his. 8ir, if the poverty of the masses of India has been
chronic—that is what I understand the Finance Member is trying to put
before us—and of long standing, was it not all the more necessary for
the Governor General in Council in 1927 to think several times before rob-
bing the cultivator of India of the 12} per cent. which was bound to ensue
from the appreciation of the rupee? It is not much good quoting to us
figures of foreign trade and railway returns. If seasons have been normal
by merey of Providence—and thank the Lord there has been somebody who
hay been merciful to India—in the last few years, and if crops have been
grown Sir, the crops have to be moved, The holding capacity of the culti-
vator of India is proverbially small. The railway returns can therefore
not show a falling off. If industries in India have not heen encouraged
by an active policy of protection, is there any wonder that your foreign
trade returns have kept up with normal years? But, Sir, why speak only
of these two to test and measure the normality of India’s condition? May
I ask the Honourable the Finance Member if it is the practice in other
countries, such as Prance and Italy—which had unavoidably got into a
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-currency mess—inay I ask if it is the practice in those two countries to
watch the results of the country’s progress with some other indices? I
‘have here one of the latest weekly circulars of a well-known firm—Samuel
Montagu and Co. of London. In their issue of 24th January, 1929, review-
ing the conditions in France they say

***According to the Eronomist, the Index Number representing Bourse quotations—
that is their. stock exchange—of ‘52 French issues returning fixed dividends, works
out for December (based on 100 as reprenenting quotations in 1813) at 84-1 against
“80-4 in January last, 72 as the average figure during 1827, and 57 duriug 1826. The
digure for 288 French issues of variable yield, which averaged 233 in 1826, 287 in 1927,
and 345 last January, is returned for December as 483 (bank shares 361; insurance
-companies 863, northern collieries 430; iron and steel concerns 867; chemical companies
516; construction material undertakings 516; textiles 1,045; railways 124; electrical
‘undertakings 606; shipping companies 376). The figure for foreign issues with variable
.yield, based on 17 descriptions quoted on the Paris Bourse, is returned as 684 (agminst
644 last January, an average of 506 in 1827 and one of 663 in 1986, the franc's worst
_yur}.n - .

‘May I ask if the Honourable the Finance Member can, for the satisfaction
of some of us who have strong views in this connection, give us some simijlar
‘index numbers affording an idea of the quotations for scrips in which the
savings of the people of India are invested. He need not for that purpose
take the quotations of cotton mill shares on the Bombay Stock Exchange
‘alone; he must include in it the flourishing jute mills in Calcutta, the
well-run tea gardens, the glass factories and so - on. Take what you
consider to be the average industrial investment of the country, and do let
us’ have some. comparative figures on the lines which France and Italy
have. I do not wish to weary the House by reading the whole quotation,
‘¢ pu. Dut I am prepared to place it at the disposal of any Honourable
‘ " Member who is interested in’the matter. Why go only on the
foreign trade and the railway returns? The crops, if grown, whatever the
price may be, have to move. Why not tell us a little more about the inter-
nal prosperity? Why not get your figures on the lines which I have indi-
<cated, figures which are carefully studied in other countries?

Now, Sir, if I may say just in one word, it struck me that the Honour-
:able the Finance Member's speech all through makes no mention of the
industries of India. I am sure it cannot be his aim to overlook the indus-
tries in India. They will be one of the objects of solicitude from him dur-
ing his term of office in the next five years. But I want to point out to him
that, while he refers here and there to the_agricultural and economic deve-
lopment of India, nowhere has he said a single word regarding either the
flourishing jute mills of Calcutta or the depressed, and, as alleged, badly
Tun, cotton mills of Bombay . . . . .

The Honourable Sir George Schuster: It is not quite correct to say that.
I have not got.the copy of my speech by me, but in one passage I specially
said that the industrial prosperity of India must also be a main object of
our pursuit, but that that is based ultimately on agricultural prosperity.

8ir Purshotamdas Thakurdas: What I was referring to in some detail
was o picture to show how industries have fared during the past year, a
period of which the Finance Member has taken on elsborate review.
What T was pointing out was that, nowhere has the Honourable the Finance
Member said anyvthing about the conditidn of industries during the past
vear or prospects thereof during the coming vear. T would like to give the
House a little information on this matter which has come to me, not from
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a quarter from where I sought information, but from a person whom I do
nct know. Since I came here, a gentleman from Bombay, whom I have-
not the pleasure of knowing, wrote to me and asked me it 1 was wide
awake, and if I was aware of the heavy depression in Bombay. The letter
is in Gujarati, otherwise I would have sent it on to the Commerce and
Finance Members because it is sure to interest them both. This gentle-
man from Bombay gives some quotations in his letter, and points out that.
there are mills in Bombay—and I am going to give the quotations of the
serips of at least six such mills,—the market value of whose shares today is
either under or approximately about the amount of dividends which they
paid in 1921-22, T will repeat what T have said. The market rate of the
shares of these mills is lower today than the amounts of dividends psid by
them in 1921-22. I know the obvious criticism of this. The obvious
criticism will be—and I may as well anticipate Sir James Simpson before he
gays it—''This is just the reason why the Bombay mills are suffering today;
they were extravagant with their dividends in 1921-22"". Whilst T do not
wish to defend the Bombay mills against such a charge, if made,—it would
be for my Honourable friend Sir Victor SBassoon to defend that—I do say
that the depression in the industrial world of India is so heavy that it must
call for the most serious attention of the Government of India. 1 am
giving these figures regarding the Bombay cotton mills, because I have,
by an accident, got reliable figures, 1 do not want the Government only
to look at one industry; I want them to consider all the industries; I want
themn to take a bird's eve view of the entire industrial investments in
India. For obvious reasons, I will not give to the House the names of the
pnrticular concerns referred to in the quotations, but I will give the names to.
ary Honoutable Member who may wish to verify my information. These:
are the figures, Sir:

Dividend in 1041:22 .. Rs. 80 to 100 Present Market Rate Rs.  80—95

" " o ” 76 to 80 " L1 " 52*‘—55

» - vo e 1,000 " w o 1,150—1,200
" " e w800 " w  w 17160-1,200
" " v g 200 " "o 226
” " ) 150 " " ” 200
" ” » 126 " (TR 225

I feel, Sir, that there is something fundamentslly wrong regarding some:
of the governing factors in connection with the commerce and industries
of this country, because some of these concerns, only seven years back, paid
about Rs. 100 as dividend, while the market value of the shares of those
concerns is somewhere in the neighbourhood of -Rs. 100 today. I mg.ke
all allowance for allegations of indifferent management, etc.'. ete., ?vhmh
may be urged. But nothing succeeds like success. The jute mills of
Calcutta, owing to the monapoly that they have, are managed Al. Nobody
dare say that there is bad management there, buf simply because the cotton
mills in Bombay have fallen on evil days—for reasons which no one
goes into—all sorte of aliegations are made against them. I am only
meniiouing this to draw the attention of the _Honou;able the Finance-
MeriLer fo the serious condition to which the industries of this country,
ar a whole, have been allowed to depreciate.

One more word, Sir, regarding the figures which
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Mr, President: The Honoursble Member probably does not realise-
that he has exceeded 35 minutes.

8ir Purshotamdas Thakurdas: I did not realise that.
pared to conclude my remarks if that be your wish.

Lieut.-Oolonel H. A. J. @Gidney: Sir, in congratulating the Honouruble.
the Finance Member, I feel sure that he will pardon me if, in the words.
of the well-meaning friend who toasted the bridegroom, 1 “‘wish him many
happy returns of the day ''. 1 think, Sir, that his speech has had a.
wonderful effect on this House, and being one of the oldest Members of
this House, 1 was able to follow it with great interest, a thing which
I have not been able to do in previous years.

Bir, #8 1 am not very familiar with mutters connected with the policy
of bigh finance, L shall confine my remarks entirely to the . mlhtary’
estimates which 1 have carefully studied in connection with thc figures.
that have been presented to us. The military budget since 1922, except.
for the ycar following, that is 1928, has not been reduced very much,
and today it stands at o figuro almost the same as it did in 1924. We-
are now told that 55 crores will be the cost of the Army for the next.
five years. This figure hus been reached owing to the saving of one erore
of rupecs cbtained by reduced pay of British ranks and by a special eco-
nomy campaign, which permits the putting away of sums which are not
used into the suspense account for use on essentisls. Bir, I am not one-
of thosc who advocates the reduction in the present ariny of a single
rific or o single man. Buf this does not imply that I am one who-
believes that the military budget cunnot be reduced. On the contrary
I believe tbat the military budget can be reduced and without lowered
etticiency if we seriously attach it and deal with it as a business proposition.
Colonel Crawford this morning struck a very true note when he said that
there was not very much co-operation between the civil and military sides
of the Government. In his appeal, he asked that military officers be
allowed closer co-operation and training in the financial aspect of the-
Armuy.  But it seems to me, Sir, that the Honourable the Finance Member,
with the position he holds as a Member of the Government of India,
is very seriously handicapped and if the military authorities demand more
money for ecertuin mew projects he, not being a military man, can have
very little to say in reply, because the military authorities seem to bhave
the last word on anything connected with the Army. 8o, whilst we in.
this House eall for a reduction in the military budget, the Finance Member-
tells us that we have come almost to the last pont in reduction. His
Excellency the Commander-in-Chief said the same last year, and the
Honoural:le the Finunce Member, in hig speech, hintg that there might
be nn increase, and so the battle of words rages in this House and nothing:
happens. In the few days we have had to study military estimates, I
have been at some pains to familiarise myself with two or three depart-
ments in which I consider, as a lay man, that some retrenchment can be-
cftected without loss in efficiency. T shall first confine my remarks to
the cost of maintenance of Army Headquarters in which I shall include
Commands and Lower Formations. Out of the total military budget of
Rs. 55 crores, I find that Army Headquarters, with the Commands and
the Lower Formations, cost almost Rs. 2 crores; that is about one
twenty-seventh of the entire cost of the Army. Now, let me compare
the Armv tc a business concern, for, after all, it is a business concern so.

I am quite pre-
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fur us the money of the Indian tax-payer is concerned. (Can any one
Ainagine any business firn—and many firms deal in Rs, 50 erores—i say
can you nnagine any business firm running for very long in which the
odministrative staff costs one-twenty-seventh of its total expenditure?
Let me press my cowparisons still further und usk whav is the average
amount of work performed daily by the mmjority of the Army Head-
quarter Btaff? We know ull business firms demand from their staff
-eight hours’ work per diem. Does this obtain in most Army Headquarbeis
‘Officers? I'rom the work that is done at the Army Headquarters ®%ith
scme exceptions, I make bold to say that if you demand an eight Lou:
day's work, you will be able to reduce your staff there and in Carnmands
by at least one-third, I offer this criticism for the serious consideration
‘'of my Honourable friend, Mr. Young., There is' not the slightest doubt
that, if you make your men work a full eight hours a day you will get
amore work done than is being obtained today. (An Honourable Member:
‘“ Hear, hear.'") Let me compare the cost of Army Headquarters with
‘the cost of the War Office. I have been able to get the figures, and I
find that the annual cost of the War Office is £855,000, or sbout Rs. 114
lakhs, as opposed to the Rs. 79 lakhs which is the cost of the Army
‘Hendquarters, excluding the Financial Adviser and the Army Depart-
ament, which add to that & figure of Rs. 18} lakhs. In other words, the
Army Headquarters at Simla and Delhi cost the Government of India
-about one crore of rupees annually. Against this sum, you have the ‘War
“Office in London costing Rs. 114 lakhs, but this sum includes the expendi-
ture on crganisstion. Now, Sir, we know that if in any civil department
wof the Government of India the headquarter staft costs one crore, it
would be at omce severely oriticised in this House. Members in charge
of thosn departments would be attacked and they would be made to
eece their way to wholesale reduction. But this House is impotent to
dewand such reduction from the Army Department for it is a closed
department, (An Honourable Member: '‘Heur, hear.”’) In my opinion,
however, we would be quite justified if we asked for a ten per cent.
-reduction straight off in the cost of Army Headquarters.

The other department to which I have paid some attention is the
‘SBupply Department, to which my Honourable friend, Munshi Iswar Saran,
referred. 1 find on page 222 of the military estimates that the total cost
-of purchase of stores, etc., is about Rs. 5 crores—about Rs. 8 crores from
Indis end nbout Rs. 2 crores from England. My contention is this;
the Army Department is not making enough use of the
Todian Stores Department. As a member of the last year's Public
Accounts Committee, 1 asked the Financial Secretary this very question.
Mo did not think that the Army Department was able to make all its
purchases through the Indian Storeg Department. If thig is so, I sask,
‘what is the use of the Indian Stores Department when each Department
of the (Government of India insists on having its own Supply Departments
and purchasing officers? True, there are rome purchases in most depart-
ments. such as, the railways. where skilled and scientific advice, and
gupervision on the spot are necessary, but when you come to look at
the Army Supply Department, I submit that with the excep.tmn nf_ a few
experienced senior officers, it is not run on business lines. F__'lrst.'ly. it dqeu
not adequately .utilise the Todian. Stores Department, and secondly, its
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junior ofiicers are not recruited from, business mepn. The junior Army
oflicer, who enters the Supply Depurtment, does so practically ignorant
of L.lemeumry modern business prnciples and his experience is gained
4t the “oxpense of the Indian tax-payer. The Army officer, with all
respect to him, is certainly not a business man, and therefore, I submit
that if the Army intends to specialise all its depurl.meuta why not specialise
the supply branch? The American army obtains its supply officers from
business people. They ure recruited n the United States Army as
spt,uuhsed otficers, and they execute their K work on real businesg lines.

1 ‘submit this obgervation for the serious consideration of the Army
beurat-ary.

- I'ne next point 1 wish to desl with is & subject to which 1 have repeat-
ediy referred on the Hoor of this House. for the pust fOur years 1
have buen hamueriug at the door of the Army Department for retrench-
ment in the Medicul Services of the Army, and they have turned a deaf
ear t0 tny requests, 1 here again wish to repeat my suggestions. The
point is this. We have a Medical Service in the Army, which costs us
about Rs. 1} crores, or about one-thirtieth of the total cost of the Army.
Being myseli o medical mun 1 would be the last to suggest any speculative
reduction in puch an important service as the Medical BService, for
I realice that the strength and utility of an army depends on its health,
aud thereiore it is necessary to have a well-organised and efficient medical
servige, - But at what cost is this obteined today in India? Let me go
into a few. details in regard to this matter. 1 shall confine my remarks
to two of the most important branches of the medioal services in the Army.
1 shall first of all deal with the R. A. M. C. For those Members who
do not know the meaning of the letters R. A. M. C., I would say that
it moans the Royal Army Medical Corps, which deals with British troops.
The totul cadre of the Royal Army Medieal Corps under the control of
the Adjutant General in India is less than the cadre of the Indian
Medical Service, and yet the expenditure of that corps is more than the
expenditure on the Indian Medical Service. You will naturally ask me
why. 1f you would refer to the last Army List or any Army List for
the last tew years, you will find page after page of this Corps consisting’
of Majors, with a sprinkling of Colonels, Generals, who are performing
the work that could be done, and was formerly dome, by junior mem
at lower rates of pay, and so the Indian tax-payer is called upon to pay,
for the cmployment of senior men such as Majors to do the work that
Captains and Licutenants should do. Now, Sir, if the Army Department
were truly desirous of economy, they would study this point more care.
fully. I understand that one of the terms of agreement between the
War Office and the Indian Government regarding the British soldier
coming to' this country is that all British soldiers should receive similar
professional medical treatment in India as they are accustomed to in
England. If that is one of the terms, I take my stand on that. This
term, I submit, is obtainable in this counﬁry and I will show the way in
which it can be secured and économy effected. You have today a Depart-
ment called ‘the Indian Medical Department in which over 60 officers
possess British 'qualifications. . Some. of them are employed in the
provineial civil mediecal ﬂapnrﬁmants but these avenues of employment
are being steadily closed today. The remainder are attached to British
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military hospitais in the position of glorified compounders and clerks.
in some cases they are notv allowed evem to give u nypodermnic imjection.
Can you imagine the indignity a medical man with British qualifications
must fcel when he is not allowed to give an injection, simply because
he does not belong to the #. A. M. C.? Amd yet you persist in maintain.
ing a medical corps consisting mainly of Majors. Now, Sir, 1 bave asked
s Fixeellency the Commander-in-Chief and the Army C[Depunmant. to look
into this matter. 1 have asked them to utilise a body of men who will
not only give equal efticiency, but be more economical, and which will in
some measure reduce your expenditure on the medioal gervice of the Army.
Each of these requests of mine has been turned down. Last year an
order was, 1 understand, issued by the Medical Directorate calling upon
Officers Commanding various British hospitals to employ British qualified
lndisn Medical Depurtment men as medical officers, but that order has .
been shelved, with very few exceptions. Here is & practical and construct-
ive measure of economy and 1 would ask His Excellency the Commander-
in-Chief and the Yinance Member to give it their serious and early atten-
kion.

1 shall now refer to another point concerning the corps of British
narses deing duty et British hospitals. Thepe are about 260 such nurses
maintained in India at a total ocst of Rs. O lakhs. Campare this with the
medizsal relief given by the nurses attached to the Indian Army hospital.
In these haspitalg there are 60 Jadies maintained at a cost of a lakh and
o balf, though the Indian Army is larger in size. These nurses have
first-clase gualifications. I have nothing to say againat the nurses atbach-
od to Lritish hospitals, but the wark which they do can be just aa effi-
ciemtly performed by nurses trained in this eountry, and at & choaper rate.
And yet the Army Department insists on retaining at & high cost a hospifal
tuxury sand not s medical necessity. This expensive system of bringing
out murses to India on comsolidated salaries of about Re. 400 per month
when theme are hundreds of efficient domiciled European and Anglo-lndian
nurses roaming the streeis of India seeking employmsnt is, 1 consider,
'nog the work of the true econcmist, but of a financial profligate. 1 again
oller this suggestion for the consideration of the Army Department. With
regard to the B. A, M. C., the Army Department say '‘it is no use, we
cannot get rearuite’’. This is the execuse given. The result is that they
comtinue to maintsin a R. A. M. Carps of Majors and highly paid nurses
st & higher cost than is justifiable and the Indian tax-payer to psy
for them. This in my opinion is unwarranted. Why do you refuse to
sevept my odvice, which will give you real economy without a reduction
of efficiency? I challenge the Army Member to say that there will be any
reduction in effisiency if he accepts the suggestions I heve made.

T shall now refer to a ‘totally different subject one which is quite ous-
gide the Army. It refers to & matter which I brought before this House
Inst session. I refer to the Department of Education, Health and Lands,
commonly known, I believe, as the Hotch Potch Department. ' It deals
with a very serious matter in regard to the importation of spurious drugs
inbo this comntry. The Indian markets today wre being flooded with hun-
dreds of spurious drugs offered for sale and which the ignorant publio are
buving in the belief of their being pure ‘Western drugs. 1 ask the Finanoe
Member, who controls the operation of the Bea Customs Act, to take
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serious notice of what I have to say. Last year when I brought this matter
up before the House I was subjected to great indignity at the handg of the
Member in charge of this portfolio in the Assembly. I was much surprised
to notice the callousness and the unsympathetic attitude shown by this
Member towards this most serious matter, and the flamboyant attitude
he adopted towards what I opine is one of the gravest perils to which the
country is today exposed. Buch treatment standg to the discredit of the de-
partment of the Government concerned. In India the annusl mortality
from malaria is about 4 millions and when I brought the quinine frgud
to his notice, he coolly turned it down charging me with indenting on a
lurid imagination and disposing of the official analysis that proved the fraud
as being an interestod Chemist’s vapourings. I therefore ask the Honour-
able Member to state, for the benefit of the country, what action his de-
partment has taken. That some action is urgently necessary must be
apparent, even to the Honourable Member. I am given to understand
that certain action has been taken. We want to kmow what it is.
Does he propose $o imtroduce a8 Food and Drugs Aot and a Pharmaoy and
Poisons Bill? I also want to ask the Finance Member whether be cannot
have the Bea Customs Aot operated at onece in order to prevent any fur:.
ther importation into this country of thousands of pounds worth of rank
useless spurious drugs. I desire to tell the Finance Member to whom this
matber is quite new, that it hss been praved by the official analyst -of
Lshore that the quinine tablets imported into India censists of 3% -grains of
chalk, one grain of quinine and § grain of alum and -this is being imported
into India wholesale from Bupgland, Germany, Japan and America without
any action being taken by the Govarnment of India -at its seaporte. The
life and heslth of the peaple of India demand immediate protective
The next point I shall touch upon refers o pensions, and here I must
make sn appeal to the Finance Member who is new to India and .this
House In 1921 I had the homour of bringing a Resalution on this matter
before this House, but it was rejected. @The plea given by the then
Finance Member was financial stringency. Today I again plead to .the
Finanee Member on behalf of those aged faithful servants who have played
their great part in the development of this country, men who practically.
laid the foundation stones of the edificea in which the various. Govern-
ments in India are working today. Some of these faithful servants of
Government retired bafore 1918, others hefare 1019. T shall not enter into
all the details of this question today, as I have moved a.motion on it.
Buffioe it to say shat it was these old pemsioners who submitted.applica:
tions for increased pensions and on which the Islington .Commission deli-
berated and acted. The Islington Commission came to India in 1012, Tte
Report was presented in 1914. Owing to the war, the Report was not pub-
lished and did not operate till 1919. The Government of India, in accepting
its recommendations, applied the enhanced pension rates to retirements
atter 1919 except for one section of its employees—the Public Works Depart-
ment, to whom the Becretary of Btate had given a pledge of inolusionm.
They refused to give the enhanced pension rates to any other class of pen-
gioners who retiredl before 1919. You will now see th'l}t T am appesling for
two classes, of pensioners, one seb of which servants retired prior to 1918
Al these pensfoners are today over T0 years of age, they must be, their
snooessors In office are now drawing twice their satarier and yensiona.’
The only companfons of these old pensfoners are the fumeral bells, whils,
in the case of their successors in office today, their companions are joy-
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bells, affording them every comfort, ease and happinees. Owing to their
miserable pension these men are denied the very necessities of life, and
faced with the high cost of living today it is & most pitiful sight to see scme
of these blind, deaf, paralysed decrepit old and faithful servants of Gov-
ernment denied a little addition to their pensions which means life to them.
On behalf of those men I muke an appeal to the Finance Member, now
that financial stringency cannot be offered as an excuse to grant an increase
to tggir pensions so far as the Government of India pensioners are con-
oerned:-

The other set refers to those pensioners who retired before 1919 other
than those of the Public Works Department. The Government of India
snr that they had made a pledge to this section of the Palliec Wurks Depnrt-
ment and they ocannot extend it to any other departments. Surely the
Government do not desire to ignore the service of old servants and deny
them an addition to their pensions, while they are prepared to help only
one section? If one desires it, surely all do, and I ask the Finance
Member if he will kindly enquire into the matter and offer them some
relief, i.e., those whose annual pensions are hetween Rs. 400 and Rs. 5,000.

Now, 8ir, I come to the last point of my speech, Indianization, and
with your permission I would like to read this part of my speech as it is
a matter in which T should not like to be misinterpreted. It refers to &
subject closely concerning the community I have the honour to represent.
T find that this subject has been again introduced on the floor of this
Houee, especially during the recent demands for Railway Grants, when a
concerted attack was made by a section of the Members on the community
I .have the honour to represent in this House. Unfortunately I was absent
during that particular discussion, but, judging from the remarks made by
certain Members, there is no doubt left in mv mind that, to a certain seéc-
tion of Indians, though I was glad to notice the absence of Muslim eritics,
the interpretation of the word ‘‘Indianization’’ savours of anti-Anglo-In-
dianization. As Mr. Neogy put jt, it means ‘‘full-blooded Tndian Tndian.”
I do nbt know what haemolvtic standard Mr. Neogv had in his mind when
he pleaded thoe cause of the ‘‘full-blooded Indian Tndian.”” Surelv ha is mot
offering himself at that standard. In making these remarks T wish to
assure Honourable Members on the opposite side of the House that I am
with them whole-heartedly in their aspirationg for Indianization of the Ber-
vices, for T claim, as & son of India, and with great pride in the possession,
that Tndia is my motherland. T am whole-heartedly with them for Domi.
nion Btatus in this country though we may differ as to its pace. '
(Mr. Jamnadas Mehta made a remark which was inaudible to the Official

' Reporter.)

Please do not intérrupt me, Mr. Jamnadas Mehta. T claim the
attention of the opposite side of the Flouse. ‘T do not intend to.emulate
Mr. Neogy in the indecent and personal attack he made last year on the
Ang'o-Indian comhmunity during the Railway demands for grants. Suffice
it to say that he id the very  last person in this House who should
have done é0. To him Anglo-India is anathema. It is a nightmare. I
however desire to dppeal to those Members on the opposibe side who I
know take a broad minded view of the situation and who I feel sure do
not agree with Mr. Neogy and people of his way of thinking. The attack
made 'sgainst my community 'was certainly disquieting: My Honourable-
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friend, Mr. Jayakar, complained of Anglo-Indian Railway employees’ dis-
courtesy towards Indian travellers. I have the highest regard for my
friend Mr. Jayskar, and anything that comes from him I am prepared to
accept as well meant and sincere. I am not going to discuss the situation
today, because this is not the proper place, but had that charge been levelled
against the communily 10 or even 5 years ago, I should have in a measure
pleaded guilty to it, and said that the fault lay on both sides. But today,
with the cordial relations which exist between me and every single Indian
Member in this House, I was shocked when I read that my friend had
complained of the discourtesy of Anglo-Indian Railway employees. I take
this opportunity to publicly refute in the main the charges hc has made
against the community. Ever since T became the leader of the commu-
nity I have seized every opportunity of advising my people against ill-treat-
ment of anyone, and T am glad to say it has borne fruit. T believe T travel in
Tndia more than most Members of this House. (An Honourable Member:
*Question!’") Yes, a question which I have answered. I am thus in daily
contact with what happens at railwany stations, and I can assure my friend
Mr. Jayakar, although his experience on the Bombay station platform may
have been an unfortunate one, that I have hardly ever seen any discourtesy
shown by the Anglo-Indien staff on the railwav to the travelling Indian
publie. (An Honourable Member: “You will never see it"’.) Mr. Jayakar's
observation may be a case of mistaken identity when members of the Crew
System—mainly Indinns—dressed in their gorgeous uniforms are mistaken
for Anglo-Indians. Indeed I have been particularly struck by the courtesy
and kindness Anglo-Indians today show to the humblest of travellers. 1
go further and state that T have seen more discourtesy shown by the Indian
staff to their fellow-countrymen than by the Anglo-Indian staff, and why?

Mr. President: Order, order.
Lieut.-Oolonel H. A. J. Gidney: I have only got a little more_ Bir.

I desire to tell my friends if there is any such discourtesy—and I 8ay
I am prepared to accept Mr. Jayakar's statement.

Mr. R. K. Shanmukham Chetty (S:lem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): If one is absent, Sir, during the Rail-
woy Budget discussion, can one make a speech on the General Budget, &
speech intended for the Railway Budget? '

Mr, President: He can, so along as he is re’evant.

Lieut.-Oolonel H. A. J. Gidney: I say, Bir, I should like to assure him
and this House that I have already taken steps to advise my people employ-
¢d on reilways to exercise the greatest kindness and consideration (An Hon.-
ourable Member: ‘‘Thank you') to their fellow Indians, and. this House
may teke it from me that my appeal will not go in vain, and that those
men who have been guilty of this discourtesy will be the first to respond
to my appeal.

But, Sir, a disquieting feature of the position occupied by the Anglo-
Indian community is that, although they are natives of India, it seems to
me that this House, or some sections of it, refuse to recognise that status
or accept the community as such in their demands for Indianization.
Their one desire seems to be to see Anglo-Indians ousted from their
appointments and replaced by Indians, and when I make this statement
I am mindful of the fact that the Government of Indis, after I brought
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‘this matter to the notice of the Secretary of Btate in 1925, addressed the
‘heads of all departments to the effect that, in all schemes of Indianization,
Anglo-1ndians must be considered as Indians. Sir, 1 have travelled over
almost the whole of India during the last three months, and I assure the
Government and this House if 1 were to give you figures showing the
extent to which Indianization has been carried out to the prejudice and
economic ruin of Ang'o-lpdians, you would he surprised. I have figures
here showing that the Post Office has been entirely Indianized, and there
.i8 no rgom for any further Indianization. The Police, Customs, Audit and
‘Accounts, Municipalities, Government Sceretariats are other depart-
ments in which Indianization is killing the economic intcrests of the
domieiled community.

‘An ‘Hovowrable Member: What about the Telegraphs?

- Lieut.-Oolonel H. A. J. Gidney: The percentage of Anglo-Indians in
the Telegraph Department has been reduced since the Reforms im 1920,
till today it copstitutes about 40 per cent. and then only in certain parts
of the Department. The chonge we know, Sir, is coming. We know it and
are preparing to meet it, but in this preparation in which I am playing my

_humble part let me assure you I am trying my utmost to make my
people reslise that they must look upon India as their home and on
Indians a& their brothers. . . . .

Mr. President: Order, order. Mr. Jogish.

Mr. V. ¥. Joglah (Ganjam cum Vizagapstam: Non-Muhammadan
Rural): Bir, the budget presented to this House by the Honourable the
Finance Member is not at all a spectacular budget. 1t gives no false
hopes. The statement that the Finance Member anade in his budget
speech is a straightforward and candid one. He has had no recourse to
manipulation of figrwes or financial juggleries.  He hides no facts and con-
ceals no figures. He keeps no seeret from us, and he tells us plainly
what he feels about the prospect before us. He made it plain that he
will have recourse to taxation next year, if the circumstances do not favour
him, and he has also told us that this budget is in effect a deficit budget.
For all these things the present Fimance Member cannot be held reapon-
sible. He received 2 bad legacy and he must manage affairs as best as
he can. As a layman, it strikes me, Bir, as some think very etrange and
astonishing how this deficit budget has came about after six years of
prosperity budgets, especially after fairly good crops and fairly good
monsoons. Another matter of surprise is how this happens after the
predecessor of the present Honourable the Finance Member %old us in
1928, in his budget speech, that:

“Once again I eommend to Houso ve udget prepasals, which

will nchiovo%ltﬁ' lm:g° cherished pttg?ect of get{;]:?nf:id ":;”::ovli’ncistcmttihnl.i:nq, and
will open up the way next year or the year after for effective discumsion of reduced
taxation in every direction and increased provision for the ‘nation-building services.”
Again in 1927 he gave expression to the same semtiments and emvied his
suceessor. He said:
- “Imirindloslly - the fimancial position of the Government of India seems to me to
be eound and pr us. -From 1820-30 and onwards, it will be the privilege of the
"House and of my Honourable. friend and successor Bir George Bchuster * * * to find
no outdide elsimamts to the recurring murpluges which I hope will be their good
foriame’ te enjoy in the coming years.! :
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In spite of these prophecies, 1 am sorry to find thes we are very much
dusappomnted. We expected, according to these prophecies, reduction of
taxes and provision for nation-building services. 1ut we do not lind uny
tax bemg reduced or any provision being made for these services. This
year, mstead of reduction in taxation, we are threatened with taxation
next ycur, unless something unforeseen happens.

ihe era of huge defivits in the Govermment of India budgete begem
with the year 1018 and contnued till 1922, ‘L'hey smounved t0 alinost 112
croses. All of o sudden, 1 the year 1Vd3 1 wus snneunced that there
was & prosperous budges and these budgets oontmmued tid 19x8. * 1 doubt,
Bir, wnether the budgets during the six years, 1928 to 1928, were renlly
prosperous budgets or were simply shown as such. One test to find out
whether a budget is prosperous or not is to see whether any substantial
reduction in taxation 18 mude. We find that the level of taxstion, main-
tained now, is on a level with that which it was during the war, when
conditions were stnormal. We find, in all other countries, though taxes
were increased during the war, they were subsequently reduced and
brought to the normal level. It has been very often pointed out in this
House that, after the war, there had been an addition to our taxation
of sbout 46 crores. Unlike other countries, this taxation here continunes
to be levied even in peace-times. It may be said that, during last year,
there was some reduction in taxation to the extent of about 8 erores, by
way of reduction in the cotton excise duty and in the import duty on
motor cars and machinery. It may also be said that about 10 erores of
provincial contribution were given up. With all that, still, there is an
increase of at least 80 crores during the time after the war. As a matter
of fact, I must say, SBir, that, not only has there been an increase in taxa-
tion, so far as the budgets of the Government of India are concerned, but
also there has been an increase of taxation in the provinces, in spite of
the fact that the provincial contributions were given up. I think the
budgets for the last ten years, strictly speaking, were defieit budgets, and
during ¢the last six years they were made to appear as prospemm budgets
by manipulation of figures. .

What do these budgets roally indicate? They indicate thet India and
its people are im a chronic state of poverty. The poor man of this ceuntry
lives & most economic life. His wants are very limited. He really buys
nothing exoept & little salt, a little cloth, perhaps a little kerosine oil,
in addition to a little rice or wheat. He lives under a thatehed, or more
often s thatohless roof; and yet, in spite of+his economy, he is mot able
to have & full meal even once a year. His imcome is only Re. 3} per
month, and on this income he must depend for his smatenance, for the
house be lives in, for his dress and for marriages and other festivities and
ceremories. Naturally the question arises as to what is the osuse of this
state of shings. One of the causes is the heavy taxation tp which India
is sybject. It ie a well known fact that the people of this country are tawed
move than twiee as heavily as the people in Fngland and mone tham thres
times as heavily as those in Seotland, in spite of the faet thet iaxation
in countries which are rich like England and Scotland would neé cause a
fraction of the suffering caused to a poor country like India. One of the
Memberg of Parlisment, Mr. Watson said onee, in the Houee of Commons:

“We know thut the of the taxes in Indta as related 'In the gross product
is more than dowble any ot;‘llaer -conmtry.” e e e
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The taxes which are imposed here have no relation whatever to the great
distress which the country suffers from. ' ' '

*" Take for instance, as an illustration the salt tax. It is onme of the few
items whioh one cannot dispemse with, in this country. It is a sort of
#ine qua non for life. It was proved, beyond all doubt, that, on an
average, an Indian gets about one-third of the salt that is really required
for @ healthy existence. Yet this necessary requisite of life is taxed.
No smount of representation, year after year, has had any effect.

" Another grievance with regard to taxation is the income.tax and this
ig felt heavily and as & great hardship' by the people of this country.
What is felt’ more than the tax itself is the way in which it is adminis-
tered. Times without number it was brought before this House that the
grievances from which the income-tax assessees suffer are many, and I
trust that the Government will take notice of these grievances and redress
them. It is well known that an income-tax officer is more zealous than
other officers of Government. He tries to secure as much income a8
possible to the Government. In spite of this, what do we find? We
find that the taxes collected during the years 1928 up to now show that
the people have not been able to earn as much as they were earning
before. In 1923-24 the tax collected was Rs. 18} crores. The next year
it was Rs. 16 crores; the next year it was 15'9 crores; and the next year,
i,e., in 1926.27, it was 15'65 crores. In the subsequent years also it fell
short of the estimated amount. All this shows, Sir, that the income of
the people has been falling from year to year. I do not wish to multiply
instances of taxation like this.

Another cause of India's poverty is the destruction of her manufacture
snd industries by the British administration. Once, the people here
manufactured many things, and the cotton manufactures especially were
exported to Europe, and they found & good market in foreign countries.
While supplying home wants, the manufactured articles were sent to
other countries also. But now, on account of the measures adopted by
the British administration, these have altogether disappeered.

. Another important cause of our country’s impoverishment is the heavy
and unnecessary cost of administration. This is one of the most expensive
Governments in the world. Nearly all the higher officers throughout the
c¢ountry are British, and they draw enormous salaries, during their tenure
of office, and pensions, after their retirement. They remit their earnings
to their homes during their service and after their retirement, they spend
their savings in their own country. This causes both a material and moral
drain. The experience which they acquire at the cost of the Indian tax-
payer is spent after their retirement to the bhenefit, not of India, but of
their own country. Yet another cause for the poverty of this country, Bir,
is the heavy drain caused by the remittances called Home Charges of the

India Government.
- In conglusion I wish to refer to the heavy military expenditure, which

hae been going up by leaps and bounds for the last forty years. If means
are found by which these expenses can be reduced, many salutary reforms
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ing the poor can be introduced into the budget, and several oppres-
:’ievr;e%:xegs ms_.yp be remitted. Within the last forty years, this military ex-
penditure has risen by Rs. 40 crores. This, we may say, 1s one of the
chief causes for the poverty of India. It is sometimes suggested thm& ?hls-
increase in military expenditure is due to the increase in the cost‘nf }lvmg.
This may be partly true, but this is not the sole cause. The. rise in ex-
penditurc comes to 800 per cent., and it cannot be said that it is due to
the rise in the cost of living. The budget shows that . all the vglgnble
demands put together come to about 80 to 82 crores; but the military
expenditure alone comes to Rs. 52 and odd crores. It means that. the
military expenditure is about one and a half times the votable expenditure
on all other heads put together. This is indeed horrible.

Let us next compare, Sir, this expenditure in India with that of the
other countries. In England it is only a fifth of its income, and England,
as everybody knows, is a rich country. Yet, there was & bitter complaint
that the expenditure was exceedingly high, and the Ministers had to pro-
mise & policy of retrenchment. Accordingly, we read in the papers, that
lately there was a retrenchment made in the military expenditure of England.
In the Brussels Conference it was laid down that the military expenditure of
any country should not exceed one-fifth of its resources in ordinary circum-
stances. The retrenchment committee that was appointed here recommended
that it should be reduced to Rs. 50 crores in India. In spite of all this, Sir,
the Indian Government spends about half its revenue on the military depart-
ment. This state of things obtains nowhere in the world except in our own
country. The only way of reducing the enormous expenses, as has often been
pointed out on the floor of this House, lies in Indianising the Army. The pay
of a British soldier is rough/y four or five times, and it is said it is even seven
times, that of an Indian sepoy; and I am glad to be told that there was some
reduction in the pay of the soldier recently. This means, Sir, that Govern-
ment can have four or five Indian sepoys for every European soldier; and
all the European soldiers can be substituted by Indians. The Indian sepoy,
8ir, has shown himself as hardy as his compeer the European soldier, if
not hardier still. His patriotic spirit will be of immense benefit to India
in that he will be defending his own hearth and home. He has been
acknowledged by the greatest authorities to be very brave, at least as brave
as the British soldier. 8ir, Lord Roberts, a distinguished predecessor of
His Excellency the Commander-in-Chief, who was an eve-witness of the
bravery of the Punjabi regiments in certain wars, said that they were good
soldiers, in no way inferior to the British soldier. Lord Curzon also paid
a similar compliment to the Indian sepoy. As for the commissioned ranks,
8ir, I am sure an Indian will prove as efficient a commander as any British
officer, if only opportunities are afforded to him. We have at present the
privilege of only supplying fighting men, camp followers, food suppliers
n.nd stores suppliers; but the higher posts are all in the hands of foreigners.
This wae not so before the British came to this country. Our Rajas and
Nawabs appointed Indiana to posts of responsibility such as Generals of the
Army, and our men have distinguished themselves in such posts. Akbnr
sent Raja Todar Mal and Raja Mansingh as Generals in the Army to put
down the rebellions in the Khvber pass. Of what do the illustrious names
of £hivaji, Ranjit Singh and the Rani of Jhansi remind us? Were not their
armies better led and more devoted to the country than those we see today ?

a
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So that, Sir, if only the Government place confidence in Indians and
Indianize the ranks.of commissioned officers, the huge waste now indulged
in on the military side will disappear.

Another matter of importance in this connection is that the Indian
Armny is at present maintained, not only for the defence of India, but also
for the defence of England. 1t is only just, B8ir,” that when the Indian
Army is utilised also for defending England, the British Government should
bear half the cost of maintaining the Indian army. But for the defence
which the Indiun Army sffords to England, there is no need to maintain
such a large Army for the defence merely of this country. If the Govern-
ment, Sir, really wants to do its duty by India, let it adopt. these measures
and it will have enough funds to reduce the unjust tax on salt and similar
commodities.

Mr. President: I am glad the Honourable Member has_finished.

The Assembly then adjourned till Eleven of the Clock on Tueeday, the
5th March, 1929.



APPENDIX 1L.*

Khan Babadur Makhdum Syed Rajan Bakhsh Bhah (South West
Punjab: Muhammadan): The Honourable President, today the g_enf__-rgl
discussion on the Railway Budget is being very warmly conducted in this
House. Every Honourable Member appears to be anxious to point out
the variour defects on the railways with a view to afford greater con-
veniences to the public. The Honourable Sir George Rainy, Member in
charge of the Railways, has indeed devoted his great erudition and learning
to the preparation of the Railway Budget, and has every claim on our
sdmiration. No doubt it is difficult to prepare the Budget, but quite
-ensy to level our criticism unguinst it.

1 would particulurly draw the attention of Sir George Rainy to the
Karachi Muil, which starts from Lahore, becuuse for a long time it bas
censed to puss vig Multan, » circumstance which has inflicted great hurd-
ship upon the inhabitants of the historic city of Multan, and the military
-officers of the Multan Cantonment. Just to make a little saving in the
expenditure and to shorten the run between ILahore and Karachi by an
hour and u half can, certainly, not be an adequate reason for inflicting
so great a huardship, especinlly when the Cantonment of Multan is con-
sidered 85 very important politically.

Again, all the trains, whether express or passenger, are almost wholly
composed of the most wretched rolling-stock; as though particular pains
are taken to select the most unserviceable and old stock for this line. I
wonder if the Honourable Sir George Rainy bcars some unknown grudge
to the passengers of this sgction of the line, or whether the matter has not
been brought to his notice. The passengers, after travelling on the
Calcutta Mail, Bombay Mail, Frontier Mail, and Kalka Express, etc.,
when faced by the Karachi Mai$, or any train for Multan, find these latter
to be simply disgusting. Apart from this fact, this section enjoys the
special privilege of being run on a single line; and this has caused im-
mense loss of life and property in recent times, due to repeated collisions.

On account of the absence of fans and lack of water-supply, the third
class pussengers have to suffer a great deal.  Considering the heat to which
this portion of the country is subjected, fans and an adequate water-supply
are an absolute mecessity. I very much regret to say that the Honour-
able Members exercise a good deul of their powers of flattery and impor-
tunity, and give out very great hopes at the time of their candidature to
the Railway Finance Committee; but after thev have secured their
election, they grow quite oblivious to their solemn undertakings, in exactly
‘the same manner as the Government officials in this House, after securing
their votes, would not even condescend to own acquaintance of those very
Members from whom they managed to secure their votes.

I have every hope that Bir George Rainy, apart from remedying the
above inconveniences, wil also take adequate steps to remove the dispro-
portion in the number of Muslims prevailing in the Railway Services,
and will see that their just claims are upheld. Finally. I hope that this
short Urdu Speech of mine will not be wasted on this House.

*Vide page 1064 of these debates,
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